
From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

No.MP/MLAs./RACC IGaz./20251 if & S" -/3 

SUb:-

Ref:-

Sir, 

Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

NO.5384/DHC/Gaz/G-2/2022 dated 28th SEPTEMBER. 2022. 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress report of the Courts setup for trials against sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of 
SEPTEMBER, 2025 in the prescribed format from the following Judicial Officers of Rouse 
Avenue Court Complex, New Delhi for information. 

Sl. No. Name of 
~udicial 

the Designation L.P 

Officers 

Sh. Dig Vinay 
Special Judge 1 Singh 17 (PC Act)(CBI)-09 

2 Sh. Jitendra ~pecial Judge 
25 Singh PC Act) (C81)-23 

3 Sh. Vishal Special Judge 
23 Gagne PC Act)(CBI)-24 

4 Sh. Paras Dalal Addl,Chief 
~udicial Magistrate- 21 
01 

5 Ms. Neha Mittal Addl,Chief 
Judicial Magistrate- 20 
03 

6 Sh. Vaibhav IAddl.Chief 
Chaurasia ~udicial Magistrate- 20 

04 
TOTAL 

126 

Instt Cases Cases Dis Pendency 

1 

1 

2 

0 

0 

4 

8 

received transferred as on 
by 3!>.OS.2025 

transfer 

0 1 0 17 
I 

0 0 2 24 

2 0 0 27 

0 0 2 19 

1 0 2 19 

1 0 3 22 

4 I 1 9 128 

Yours faithfully, 

(Ashwani Kumar Sarpal) 
Principal District & Sessions Judge-cum­

Spl. Judge (PC Act) (CBI)(Officiating) 
Rouse Avenue Court Complex 

New Delhi 
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04 )10)-V< DIG VINAY SINGH (CSI)-OO 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAiiPslMtA&CII-~ 
ROl~ Avenue District . 

REPORT OF THE MONTH OF SEPTEMBER-2025 ~wDelhi 

{Letter No. MP/MLAs/RADC/Gaz.l2020/E-22388-22393 dated 24th November, 2020} 

1. Name of the Presiding Officer 

2. Designation 

3. Date since which posted in the court 

4. Total number of cases pending on the first day of the month 

5. Number of cases disposed/transferred in the month with detail i.e. 
conviction, acquittal, discharge, acceptance of closure report, etc 

6. Number of cases pending on the last day of the month 

7. Number of cases instituted in this month 
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( 

DIG VINA Y SINGH 

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

( 

29.04.2025 (A/N) 

17 

1 
(Transferred) 

17 

1 
(Crl. Revision) 

(Dig Vi~ingh) 
Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi 

j 
I 

I 



fuficH~ ~ 

Speci~IYu~Nf~~~ (CBI}-OO .. 
(MPs I MLAs Cases) 

Sl 
No 

CNR No. and Cause title Nature-
Whether State case, complaint 

case or closure report 

Penal statutes involved No. of accused Whether accused is sitting or former ~AV~RO~o.i!1IgH\'{!t~~~e of cognizance 

N~w Delhi 
DLCT110001012019 

CBII46/2019 
CBI 

CBI-PCAct VIS 120B, 420, 465, 468, 471IPC 
13(2) rlw 13(1)(d) of PC Act, 1988 

10 Former 27.04.12 08.06.2012 
MP 

1 
Vs 

Ambumani Ramadoss etc. 

Date~resent Stage retail of prosecution witnesses I Statement 
of f the case of accused -

Fra Whether 

Detail of defence 
witnesses 

Date since IWhether there is any stay of proceedings ordered by superior court, if yes give 
~~ ~d 

matter has 
ming 

of 
Char 
ges 

Witnessesl Witnesses IWitnesses 
cited dropped examined 

recorded or 
not 

been posted 
for final 

arguments 

Defence Defence -No-
witnesses witnesses ~though there is no stay, but the matter cannot progress because of the following 

cited examined eason. Vide order dated 07.10.2015 the Id. Predecessor Court ordered framing of 
Form Awaiting 119 N/A N/A No N/A N/A N/A harges against 5 out of 10 accused while discharging the remaining 5. On being 

al Clarificationsl rhallenged by the 5 accused who were put to charge on one hand, and by CBI on 
charg orders or the other hand qua the discharged accused, vide order dated 29.07.2019 Hon'ble 
e yet directions of DHC in Crl. MC no. 4442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 & 
to be the Hon'ble ~rl. Rev. no.38/2016, Hon'ble DHC remanded the matter back. On being 
,frame High Court! ~hallenged, vide Judgment dt. 27.07.2022 in SLPs, the Hon'ble Supreme Court had 

d further emanded the matters back to the Hon'ble DHC for considering the matters afresh 
proceedings pn merits. However, the above judgment has nowhere indicated that the impugned 

prderljudgment dL 29.07.2019 of the Hon'ble High Court has been quashed and 
~et aside only qua the accused who were discharged by this court in this case and 
~ere petitioners before the Hon'ble Supreme Court and it was not qua the accused 
against whom charges were earlier directed to be framed. Hence, some 
clarifications on the above aspects & with regard to the effect of the above 
'judgment dt. 27.07.2022 are sought by the accused persons in the pending Crl. Rev. 
nos. 38/2016 of CBr and other connected petitions i.e. Crl. M.C. Nos. 4442/2015, 
5003/2015, 500512015, 5007/2015, 58/2017 filed by the accused persons in this 

( 

ase are scheduled for hearing before the Hon'ble High Court on 04.12.2025. 
Note: Order dated 19.09.24 passed by the Hon'ble High Court in Cri. M.C. No. 
444212015 (Crl. M.A. 657012024 & 741312024) and Crt. M.C. No. 4443/2015 
Crt. M.A. 659412024 & 659512024), CBI sought time to address arguments on 
he issues. 

( 

Whether any 
interim orders 
are existing in 

the matters 

-No-

Expected date of 
disposal of case 

~ 
Disposal within twol 

ears from date 0 

framing of charge. 
ocuments of this file 

!Comprises 
approximately 
pages. 

o 
11,000 



refl a;p.:r ~ 
OIG VINAY SINGH 

p 

special Judge (PC Acct) (C
S
)BI)-09 'I 

(MPS I MLAs ase 
. use Avenue D\st~ict Court, 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal)~. 1542~rew~I" Court on its own motion vs. Union of 

India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during The Action plan formulated and the steps The specific reasons, if any causing delay in disposal of 
the month taken for expeditious disposal of the case the matter 

# On 20.09.2025:- - Cr!. M. C. No. 4442,5003,5005,5007 of 2015 and 58 of 2017 and 
Cr!. Rev. P. 38/2016 are pending before the Hon'ble High Court. 

1. It was submitted by both the parties that the petitions Also documents of this file comprises of approximately 11,000 

before the Hon'ble High Court under nos. Crl. M. C. No. pages. 

4442,5003,5005,5007 of 2015 and 58 of 2017 and Crl. 
Rev. P. 38/2016 are now listed on 04.12.2025. 
Accordingly matter was adjourned for 08.12.2025. 

.. 
J 

( { 



SINo 

2 

CNR No. and Cause title 

DLCTllOOOl072019 
CBIJ48/2019 

CBI 
Vs 

Nature -
Whether State case, complaint 

case or closure report 
CBI-PCAct 

Dr. Keshav Kumar Aggarwal etc. 
Date of ~resent Detail of prosecution witnesses 
Framin tage of 

gof he case 
Charge 

[Witnessesl Witnesses I Witnesses 
cited dropped examined 

( 

Penal statutes involved 

U/S 120B, 420, 465, 468, 471IPC 
13(2) rlw 13(1)(d) of PC Act, 1988 

No. of accused 

5 

f~ficHll rut· 
Special ]d[g¥lttAj ~R~Bl)-5B 

(MPs I MLAs Gases) 
R~ AV=e DistncrGOUrt, 

Whether accused is sitting o'r' . ~te ~ Delt1iof taking cognizance 
former MPIMLA Instltotl 

Former I 22.02.13 I 25.02.13 
MP (CBI Court Lucknow) 

Whether there is any stay of proceedings ordered by superior court, if yes give detail[ Whether any interim I E:l.llected date of disposal of case 
orders are existing in the 

mailers 

-No-
# Disposal within two years 

from date of framing of 
charge. 



fcftq;]1:f fuf; 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPS I MLAs Cases) 

Rouse Avenue Oistrict Court, 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/202~n'iie~~,1~ourt on its own motion vs. Union of 

India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the The Action plan formulated and the steps The specific reasons, if any causing delay in 
month taken for expeditious disposal of the case disposal of the matter 

# 20.09.2025:- - Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 
2015, CrL MC 688 of 2017, Crl. MC 58/2017 & Crl. 

1. It was submitted by both the parties that the petitions before Rev. no.38 & 25 of 2016 are pending before the 
the Hon'ble High Court under nos. Crl. MC no. 4442, 4443, Hon'ble High Court. 
4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl. 
MC 58/2017 & CrL Rev. no.38 & 25 of 2016 are now listed on 
04.12.2025. 
Accordingly matter was adjourned for 08.12.2025. 

----- -- - -

( - ( 

, 
I 



SINo CNR No. and Cause title Nature -
Whether State case, complaint 

case or closure report 

DLCT11-001856-2019 State Case 
CBI-PCAct 

3 
CBI 
vs 

MIS INX Media Pvt. Ltd. 
(CBI-417/2019) 

Date I Present Stage 
of 

Frami 
ng of 

Charg 
es 

Charg I Arguments on charge 
e yet 
to be 
frame 
d 

Detail of prosecution witnesses I Statement 
of accused 

Witnesses I Witnesses I Witnesse 
cited dropped s 

124 
(Main-91 
Supp-l-

34) 

(Few 
witnesses 

are 
common) 

,. 

N/A 

examine 
d 

N/A 

Whether 
recorded 

or not 

N/A 

( 

f~nct14 tm" 
SpeciaJ JJ~~I~ ~&rtcB\~~ 

(MPs I MLAs Cases) 
_ ...... n. ~ 

Penal statutes involved No. of accused Whether accused is sitt;'i~( ~ 1S.A~v,(;!r It! llr.:ill R 

~ .. u: ~vtDen;i 
rl \J~'i:ti'of Cognizance 

U/S 120B IPC r/w 420 IPC 19 
Sec. 8 & 13(1)(d) of PC Act 

-

Detail of defence 
'witnesses 

Defence I Defence 
witnesses witnesses 

cited examined 

N/A N/A 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

or former MPIMLA 

Sitting 18.10.19 
MP 

Whether there is any stay of proceedings ordered by 
superior court, if yes give detail 

Though there is no express stay, but two of the 
accused persons have challenged order of this Court 
dated 26.10.2024, whereby the request of the accused 
to defer the matter till further investigation is 
completed was dismissed. 

The case is now ripe for arguments on charge, 
however, in view of Order dated 20.08.2025 in Crl. 
M.e. No. 8992 & 8993 of 2024, by the Hon'ble Delhi 
High Court, wherein two accused have requested 
High Court that matter should not be heard on the 
point of charge till further investigation is pending, 
the matter was adjourned to 22.11.2025, i.e. a date 
after the date before High Court which is 17.11.2025, 
as directed in the Order dated 20.08.2025. 

The matter now stands adjourned to 22.11.2025. 

( 

21.10.19 

---

Whether any I Expected date of 
interim orders disposal of case 
are existing in 

the matters 

-No- # Disposal within 
two 
years from date of 
framing of charge. 
Documents of this 
file comprises of 
approximately 
8,000 pages. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. 

India & Ors." below mentioned points have been added. 

fa:na 111 fuc: 
DIG VINAY S!t\je'H Q 

Special Judge (P~ Act) (CBI)-O~ 
(MPs I MLAs Cases) 

Rr.l ~j\\I~lUe p' .. \strict Court. 
(Criminal) IVbl.~.D'42N"g~O[te'\1l~ "Court on its own motion vs. Union of 

The Action plan formulated and the steps taken I The specific reasons, if any causing 
for expeditious disposal of the case delay in disposal of the matter 

Short Summary of the work done in the case during the month 

# On 01.09.2025 

IA No. 30 & 31 of 2025, qua supply of deficient copiesllist of unrelied documents 
etc., were disposed of, after getting those deficiencies removed and the case is 
now ripe for arguments on charge, however, in view of Order dated 20.08.2025 in 
Crl. M.C. No. 8992 & 8993 of 2024, by the Hon'ble Delhi High Court, wherein 
two accused have requested High Court that matter should not be heard on the 
point of charge till further investigation is pending, the matter was adjourned to 
22.11.2025, i.e. a date after the date before High Court which is 17.11.2025, as 
directed in the Order dated 20.08.2025. The matter now stands adjourned to 

22.11.2025. 

Note:- 03 lAs and 02 Misc. Applications were also disposed of. 

( " ( 

After filing of initial chargesheet on 
18.10.2019 and summoning of the accused 
persons, supply of copies, disposal of 
applications U/S 207 Cr.PC, due to pending 
investigation the matter got delayed and the 
supplementary chargesheet has been filed 
after more than 5 years, on 14.05.2025 in 
which additional accused persons were 
chargesheeted, practically bringing back the 
stage of the matter back to initial stages of 
supply of copies! scrutiny. In the 
supplementary chargesheet also it is still 
mentioned that investigation is still pending 
on the aspect of LRs sent to overseas to 
different countries. 

Also, Documents of this file comprises of 
approximately 8,000 pages. 

Also, in view of Order dated 20.08.2025 in 
Cd. M.C. No. 8992 & 8993 of 2024, by the 
Hon'ble Delhi High Court, wherein two 
accused have requested High Court that 
matter should not be heard on the point of 
charge till further investigation is pending, 
the matter was adjourned to 22.11.2025, i.e. a 
date after the date before High Court which is 
17.11.2025, as directed in the Order dated 
20.08.2025. 

The matter now stands adjourned to 
22.11.2025. 



CNR No. and Cause title Nature -
SINo Whether State case, complaint case 

or closure report 

DLCTll-000207-2020 Complaint case 
ED 

4 ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. OB/2020) 

Date of I Present Stage 
Framin 

Detail of prosecution witnesses Statement of 
accused -
Whether 

recorded or not 
g of 

Charge 
s 

Charges 
yetta 

be 
framed 

1\vo accused 
companies based 
overseas are yet to be 
served. Also 
Inspection of unrelied 
documents and 
thereafter arguments 
on charge is to be 
heard. However, one 
of the accused has 
challenged the 
proceedings before 
High Court wherein 
there is a stay in a 
manner that Han 'hble 
High Court has 
directed adjournment 
of matter till after 
hearing of the matter 
in High Court, which 
is now scheduled on 
29.01.2026. 

-. 

Witnesses 
cited 

100 
Main-82 

Supp-1-1B 

Witnesses 
dropped 

N/A 

Witnesses 
examined 

N/A No 

Penal statutes involved 

U/S 3 & 4 PM LA 

Detail of defence 
witnesses 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

No. of accused Whether accused is sitting 
or former MPIMLA 

10 Sitting 
MP 

~nq"1~~ 
DIG V!NAY SINGH 

Special Judge (PC Act) (CBi}-O~ 
(MPs I MLAs Cases) 

6) U~ Avenuo l tl~l.ru:l uUUI \ 
aYe .it mstiN~W-OiK\1 of taking cognizance 

25.0B.20 24.03.21 

Date since when matter I Whether there is any stay of proceedings 
has been posted for ordered by superior court, if yes give 

final arguments detail 

Whether any 
interim orders 
are existing in 

Expected date of 
disposal of case 

N/A 

. 
( 

Although there is no express stay, but one 
of the accused has challenged the further 
proceedings before this Court, under Crl. 
MC. no. 9270/2024, whereby vide order 
dated 03.04.2025 Hon'ble HC preponed 
the matter before it to 13.05.2025 and 
this Court was asked to fix a date after 
that date before Hon'ble HC and 
subsequently on 13.05.2025 the matter 
before Hon 'ble HC stood adjourned to 
13.08.2025, and thereafter for 29.01.2026 
and wherein interim orders were directed 
to continue. Accordingly, matter had to 
be adjourned to 31.01.2026, in view of 
the order of Hon'ble DHC dated 
03.04.2025, 13.05.2025 & 13.08.2025. 
Meanwhile, service of A-3 & A-4, who 
are overseas companies is being got 
done. 

the matters 

-Yes- Disposal within 
two years after 
framing of 
charge. 
Documents of 
this file 
comprises of 
approximately 
15,000 pages. 



~fh~111 fu6 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)..Q9 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2~~I'tiCourt on its own motion vs. Union of 

India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

(Matter was not listed in this month) 

Matter was lastly listed on 19.08.2025:-

1. Matter had to be adjourned to 31.01.2026, in view of the 
order of Hon'ble DHC dated 03.04.2025, 13.05.2025 & 
13.08.2025 in Crl. MC no. 9270/24 which is still pending 
before Hon'ble DHC and listed for 29.01.2026, and 
wherein this Court was asked to fix the matter after the 
matter is heard by Hon'ble DHC. Meanwhile, service of 
A-3 & A-4, who are overseas companies is being got done. 

Note:- 02 Misc. Application was disposed of in the month of 
September. 

( " 

The Action plan formulated and the steps taken I The specific reasons, if any causing delay in disposal 
for expeditious disposal of the case of the matter 

l ' 

The order dated 24.03.2021 whereby the cognizance of the 
alleged offences was taken by this court, has been 
challenged by A -1 before the Han 'ble High Court on the 
ground of want of prosecution sanction under Section 197 
Cr.PC. 

Matter had to be adjourned to 31.01.2026, in view of 
the order of Hon'ble DHC dated 03.04.2025, 13.05.2025 
& 13.08.2025 in Cd. MC no. 9270/24 which is still 
pending before Hon'ble DHC and listed for 29.01.2026, 
and wherein this Court was asked to fix the matter after 
the matter is heard by Hon'ble DHC. Meanwhile, service 
of A-3 & A-4, who are overseas companies is being got 
done. 

Also, documents of this file comprises of approximately 
15,000 pages. 

"" J 



Sl CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 

DLCTll-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 13(1) 

5 (2G Spectrum Case) Cd) PC Act 
CBI 
VS 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBIIACB 
(CC No. 205/2019) 

Date Present Stage Detail of prosecution Statement of Detail of defence Date since 
of witnesses accused - witnesses when matter 

Fram Whether has been 
ingof recorded or posted for 
Char not final 
ges arguments 

Witness Witnesse Witnesse Defence Defence 
es cited s s witnesses witnesses 

dropped examine cited examined 
d 

Charg Service of 3 out of 18 70 N/A N/A N/A N/A N/A N/A 
e yet accused persons is yet to be 
to be done, death of one accused is 

frame yet to be verified, and all as 

d those 4 accused are located 
overseas and their processes 
not received back through 
proper channel. Qua others 
the case is at the stage of 
supply of copies as ordered 
by the Court, but challenged 
by CBI, wherein that order 
has been stayed by Hon'ble 
DHC. Till then, matter 
cannot be heard on the point 
of charge. 

( 

fufiq1~~ 
DIG VINAY..SINGH 

Special Judge {PC Acq (CBI)"()9 
(MPs I MLAs Cases) 

\OJ" vcr ...... , I 
No. of accused Whether accused is '~iirY~" i Date o~ taking 

sitting or former cogmzance 
MPIMLA 

18 Sitting 19.07.18 27.11.21 
MP 

~- - '----- - - J 
Whether there is any stay of Whether any Expected date of disposal of case 

proceedings ordered by superior interim orders 
court, if yes give detail are existing in 

the matters 

-Yes- -Yes- The case relates to 2G spectrum 
The predecessor Court ordered on offences. The file is voluminous running' 
05.03.202~ for supply of certain into several thousand pages. Also, 3 
documents by CBI to A-2, but in accused located out of India are yet to be 
Cd. MC no. 9513/2023 preferred served. Also, order of the predecessor 
by CBI that order has been stayed Court for supply of copies is presently 
and the NDOH before High Court stayed and till the above-mentioned 

is 10.12.2025. Also, connected stages are crossed, it is difficult to have 
matter under Ct. Case No. a fair assessment of the time likely to be 

0812020 which is also partially consumed in the trial of this case and 
stayed by High Court was therefore, presently no time can be 

adjourned before Hon'ble High estimated. Documents of this file 
Court for 29.01.2026. comprises of approximately 15,500 

pages. 



f~nq1lf tm-
. DIG VINAY SING/1 Special JUdge (PC Ac ) (CB'}-o~ 
(MPs / MLAs Cases) -

Rouse Avenue District Court , 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titledr:J~Jt~J~hts own motion vs. Union of 

India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the 
onth 

,(Matter was not listed in this month) 
t was lastly listed on 19.08.2025:-

1. CBI was directed to take steps for service of A-10, A-ll & A 
15, and death verification of A14, all of whom are based . 

alasiya. 

After the Ld. Predecessor directed supply of copies of 
nrelied documents to one of the accused, vide order date 

'105.03.2022, the said order was challenged by CBI and is unde 
stay by the Hon'ble High Court under Crl.MC no. 9513/2023. Th 
aid matter stands adjourned to 10.12.2025 before the High Cou 
nd until that issue is decided, arguments on charge cannot b 
eard. Thus, matter was adjourned for 31.01.2026, as connecte, 
atter under Ct. Case No. 0812020 which is also partially staye, 

\Y High Court was adjourned before Hon'ble High Court fo 
'9.01.2026. 

ote:- 03 lAs and 04 Misc. Aoolications were also disDosed of. 

(' 

'he specific reasons, if any causing delay in disposal of the matter 

he case relates to 2G spectrum offences. The file is voluminous runnin 
. to several thousand pages. Also, 3 accused located out of India are yet t, 
e served. 

Also, order of the predecessor Court for supply of copies is presentl 
tayed as the prosecution/CBI has preferred a petition before the Hon'bl, 
igh Court bearing no. Crl. M.e. No. 9513/2023 & Crl. M.A.No 

135564/2023 against order of this court dt. 05.03.2022 directing supply 0 

opies of unrelied upon documents of this case to the accused persons 
urther, It has been directed that till then, the compliance of order dt 

[05.03.2022 is not to be insisted upon. The above petition is scheduled fo 
earing before Hon'ble High Court for 10.12.2025. Also, connected matteri 
nder Ct Case No. 0812020 which is also partially stayed by High Cou 
'as adjourned before Hon'ble High Court for 29.01.2026. 

This matter cannot proceed further till the issue of supply of copies 0 

nrelied upon documents and compliance of provisions of sectio 
07/208 CrPC is decided. 

Also documents of this file comprises of approximately 15,500 pages. 

,4 

( 



51 
No 

6 

Date of 
Framing 

of 
Charges 

Charge 
is yet to 

be 
framed 

~nq;p,Oj~ 
(W! V!NAY SIN~H 

Special Judge (PC Act) ~CBI)..(J9'. 
(MPs I MLAs Cases) 

~ A ... 

Nature - Penal statutes involved No. of accused Whether accused is frM~~ft.Qt~t\'6a: L. 
.ewD Ih' ate o~ ta 109 'i'~~!CoU~ 

CNR No. and Cause title Whether State case, complaint case or sitting or former ~I I cognIzance 
closure report MPIMLA 

DLCTll-000839-2019 Complaint case Sec- 2(1)(Y) of PMLA 14 Sitting 13.06.18 27.11.21 
DOE ED Act MP 
VS (2G Spectrum Case) 

Karti P. Chidambaram 
(Related to Aircel Maxis Case) 

ECIRl05/DZ/2012 
Ct. Case No. 18/2019 

- - -- - - ----- --- --- - '---- - - --- --'----- -

Present Detail of prosecution witnesses Statement Detail of defence Date since when Whether there is any stay of proceedings ordered by superior Whether any Expected date of 
Stage of accused witnesses matter has been court, if yes give detail interim orders disposal of case 

- posted for final are existing in 
Whether arguments the matters 
recorded 

or not 

Witnesses Witnesses Witnesses Defence Defence 
cited dropped examined witnesses witnesses 

cited examined 

Matter is 61 N/A N/A N/A N/A N/A N/A -Yes- -Yes- This case also 
fixed for Main-21 Vide order dated 20.11.2024 passed by Hon'ble OHC in CrLM.C. involves file running 

the Supp-1-40 8996/2024, the proceedings before this Court were ordered to be into approximately 

arguments stayed qua A6 P. Chidambaram, till the next date of hearing before 12,700 pages, and 

on the Hon'ble Delhi High Court, against the Order of taking cognizance also the matter is 

pending of Ld. Predecessor Court dated 27.11.2021. Thereafter, vide under stay, therefore, 

misc. orders dated 22.01.2025, 19.03.2025 and 13.08.2025, the interim presently the 

application 
orders have been directed to continue and the NOaH before expected date of 
Hon'ble OHC is 29.01.2026. disposal can not be 

s and on Also, in Cr!. M.C. No. 2374/2025 vide order dated 09.04.2025 given in the case. 
the point of preferred by Al Karti P. Chidambaram, Hon'ble OHC directed 
charge. that till next date of hearing before ORC this Court should defer 

the arguments on charge. Thereafter, vide orders dated 29.05.2025 
& 11.09.2025 the interim orders were directed to continue and the 
next date of hearing before OHC is 02.03.2026. 

DoE has challenged that order before Ron'ble SC, under 
SLP(Crl.) under diary no. 40582/2025, but there is no vacation of 
stay order passed by DRe. 

- -



fujiC41Q% 
DIG VINAY SlbJG/-l 

Special Juage (pc.; Act) {CBI )-09 
(MPs I MLAs Cases) 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 tffil@t)~i@i8Wit~rt, vs. Union of 

India & Ors." below mentioned points have been added. New Delhi 

Short Summary of the work done in the case during The Action plan formulated and the steps The specific reasons, if any causing delay in disposal of the 
the month taken for expeditious disposal of the case matter 

# 16.09.2025 :- - Vide order dated 20.11.2024 passed by Hon'ble DHC in Crl.M.C. 
1. Vide order dated 20.11.2024 passed by Hon'ble DHC in 8996/2024, the proceedings before this Court were ordered to be 
Crl.M.C. 8996/2024, the proceedings before this Court were stayed qua A6 P. Chidambaram, till the next date of hearing before 
ordered to be stayed qua A6 P. Chidambaram, till the next date Hon'ble Dellii High Court, against the Order of taking cognizance 
of hearing before Hon'ble Delhi High Court, against the Order of Ld. Predecessor Court dated 27.11 .2021. Thereafter, vide orders 
of taking cognizance of Ld. Predecessor dated 27.11.2021. dated 22.01.2025, 19.03.2025 and 13.08.2025, the interim orders 
Thereafter, vide orders dated 22.01.2025, 19.03.2025 and have been directed to continue and the NDOH before Hon'ble OHC 
13.08.2025, the interim orders have been directed to continue is 29.01.2026. 
and the NOaH before Hon'ble OHC is 29.01.2026. Also, in Cr!. M.C. No. 2374/2025 vide order dated 09.04.2025 

Also, in Cr!. M.C. No. 2374/2025 vide order dated preferred by Al Karti P. Chidambaram, Hon'ble OHC directed that 
09.04.2025 preferred by Al Karti P. Chidambaram, Hon'ble till next date of hearing before OHC this Court should defer the 
OHC directed that till next date of hearing before DHC this arguments on charge. Thereafter, vide orders dated 29.05.2025 & 
Court should defer the arguments on charge. Thereafter, vide 11.09.2025 the interim orders were directed to continue and the next 
orders dated 29.05.2025 & 11.09.2025 the interim orders were date of hearing before OHC is 02.03.2026. 
directed to continue and the next date of hearing before OHC DoE has challenged that order before Hon'ble SC, under 
is 02.03.2026. SLP(Crl.) under diary no. 40582/2025, but there is no vacation of

l OoE has challenged that order before Hon'ble SC, under stay order passed by OHC. I 

SLP(Crl.) under diary no. 40582/2025, but there is no vacation Also, this case involves several thousand pages and is a 
of stay order passed by OHC. voluminous file relating to 2G spectrum case. Also Documents of 

The matter was adjourned to 25.10.2025, for arguments on this file comprises of approximately 12,700 pages. 
two pending lAs no. 16/2024 & 21/2025, by this Court as the 
entire matter is not stayed and those two lAs are not pertaining 
toAl &A6. 

Note:- 02 Misc. Applications were also disposed of. 

- --

" 

( ( 



fufiq1~ fttg 

0" ICt:> !h/c.nIlP l)IS; '!t'. "" , -

Special ~b~~J~~c~~ij'(cB')-fi9 -
(MPs I MLAs Cases) 

- . . . t Court 
SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of institutionr I ~ate-~iitaking cognizance 

Whether State case, complaint sitting or former 
.C\ t' v " ttl 

No 
case or closure report MPIMLA 

7 DLCTll-00538-2022 CBI-PCAct lPC-120B 11 Sitting MLA 01.09.2022 03.11.2022 
CC-53/2022 PC Act-13(2) r/w 13(1)(d) (Amanatullah Khan) 

CBI 
vs 

Amanatullah Khan & 
Drs. 

- '----- -- ~ ----- -- - - ------ -

Date of Present Stage Detail of prosecution witnesses Statement Detail of defence Date since Whether there is Whether Expected date of disposal of case 
Framing of of accused witnesses when matter any stay of any interim 

Charges - has been proceedings ordered orders are 
Whether posted for final by superior court, if existing in 
recorded arguments yes give detail the matters 

Witness Witnesse Witnesses 
or not 

Defence Defence 
cited s examined witnesses witnesses 

dropped cited examined 

28.07.25 Prosecution 98 N/A 4 N/A N/A N/A N/A -No- -No- # Disposal within two years after I 
Evidence Main-68 framing of charge. Documents of this 

Supp!. - 30 file comprises of approximately 
10,000 pages. 

- -- '-------. --- ~ -- - ------



~l1cHafu7. 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

'. Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled" Court on its o~~ltll Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# 08.09.2025 
No PW was present and also lawyers were on strike who were not 
allowing the police officials/IO to enter the Court Complex. 

# 09.09.2025 
Examination in chief of PW3 recorded from 10.00 AM to 1.30 PM 
and 2.15 PM to 3.00 PM and further chief had to be deferred because 
of voluminous documents which were required to be put to the 
witness. 

# 11.09.2025 
Evidence of PW2 completed. Examination in chief of PW1 & PW3 
completed. Evidence in this case recorded from 10:00 am till 03:00 
pm, except lunch. 

# 12.09.2025 
Examination in chief of PW4 recorded, cross deferred on the request 
of the accused persons who sought time to prepare for cross­
examination, in absence of any prior statement of this witness. 

#17.09.2025 
No PW was present. 

# 26.09.2025 
PW4 examined and concluded from 10.15am to 1.30 pm. 

Note :- 03 lAs were also disposed of. 

(' 

The Action plan formulated and the steps taken for 
expeditious disposal of the case 

( 

The specific reasons, if any causing delay in disposal 
of the matter 

This case is also voluminous pertaining to recruitment 
through unfair means in Delhi Waqf Board involving 
around 10,000 pages and also there are 11 accused 
persons which is causing delay in the matter. 



Sl CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 

8 DLCTll-000578-2022 State Case IPC-
SC-04/2022 147/148/149/153AJ295/436/395/307/302/12 

State OB 

vs 
Sajjan Kumar 

(FIR-227 & 264/1992) 

Date of Present Stage Detail of prosecution Stateme Detail of defence 
Framin witnesses ntof witnesses 

gof accused -
Charges Whether 

recorded 
or not 

Witness Witness Witnesse Defence Defence 
es cited es s witnesses witnesses 

dropped examine cited examined 
d 

23.08.23 # Final Arguments 37 10 18 Yes 4 4 witnesses 
witnesses 

No. of accused Whether accused is 
sitting or former 

MPIMLA 

1 FormerMP 

Date since when Whether there is 
matter has been any stay of 
posted for final proceedings 

arguments ordered by 
superior court, if 

yes give detail 

To Begin from -No-
29.10.2025 

-

I. 

fuficH ~ ft:f6 
DIG VINAY SINGJi 

Special Judge (PC Act) ~L;BI)-O~: 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
Date of institution N~hQeUlUing cognizance 

08.07.2022 11.07.2022 
(By Magistrate (By Magistrate Court) 

Court) 

-- --

I 

Whether any Expected date of disposal 
interim orders of case 
are existing in 

the matters 

-No- It is expected to be disposed 
of by the month of 
December 2025. 

---- _ . - -'----



~fiC41~% 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 'N€W1@~lJirl~ts oWn motion vs. 
Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

The Action plan formulated and the steps taken for 
expeditious disposal of the case 

# 02.09.2025. Shortest possible dates are being given and DE was 
An application for Certificate Vis 63 BSA in support of expedited and now matter is fixed for Final Arguments 
documents proved by DWl & 3, and for proving other from 29.10.2025 onwards. Disposal expected of the matter 
evidence of one more witness examined in earlier matter, in by December 2025. 
terms of Sec. 27 of BSA, filed by the accused, a copy of 
which was supplied to the CBI. Arguments on this 
application were heard and matter is posted for orders on 
06.09.2025. 

# 06.09.2025 
The application filed by the accused was allowed vide a 
separate order and matter posted for further DE on 
16.09.2025. 

#16.09.2025 
DW4 present, examined and discharged. One more witness 
remains, who was though present but had not brought the 
records and he was bound down for 23.09.2025. 

#23.09.2025 
DW1 present, further examined and discharged, pursuant to 
order dated 06.09.2025. Now matter is fixed for Final 
Arguments from 29.10.2025 onwards. 

Note:- 01 IA was also disposed of. 

(" ; r 
( 

The specific reasons, if any causing delay in 
disposal of the matter 

NIA 

1 
'v 



SINo 

9 

Date 
of 

Frami 
ngof 

Charg 
e 

CNR No. and Cause title Nature -
Whether State case, complaint 

case or closure report 

DLCTll-000321-2020 State Case 
SC-02/2020 

State 
vs 

Prakash Jarwal & Ors. 

Present Stage Detail of prosecution witnesses 

Witnesses I Witnesses I Witnesses 
cited dropped examined 

Statement 
of accused­

Whether 
recorded or 

not 

Penal statutes involved 

IPC-306/386/506/34 

Detail of defence witnesses 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

f~l1 cH II fu6 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

.... ''"' .1I~T1"I[,L'-.nln 

No. of accused Whether accused is 
! ~~~9 !'.V: 

Date of mstltutlOn N ji -~~ k' . " re Iffl 109 cogmzance 

Date since 
when matter 

has been 
posted for 

final 
arguments 

sitting or former 
MPIMLA 

3 Sitting MLA 
(Prakash Jarwal) 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give detail 

07.11.2020 25.09.2020 
(By Magistrate Court) 

Whether any 
interim orders 
are existing in 

Expected date of disposal of case 

the matters 

Previous ordersheets indicate 
that 3 accused were convicted 
vide judgment dated 

Iu.l1.i 28:02.20~~ and in ~ne ~f ~e 77 6 64 Recorded Nil Nil N/A -No- -Yes.. Judgment in this case has already been 
I ~~2t· I Writ . ptetiti°3ns hi~re erre. ti' y (62+3+5 Vide WP (Cd.) 2760/24, the passed. As soon as the writ petition 

conVlC no., s conVlC on 7) . . . 2 di b f H 'bl DHC' d 'd d was quashed by Hon'ble +. conVlctJon qua conVIct no. pen ng e ore on e IS eCl e , 
DHC, and the quashing has be~n ch~llenge? and in the finall appropriate orders shall be 
petition of convict no.2 is the Sal? wnt petition ~e passed. 
pending under W.P. (Crl.) No. proceedings before this 
276012024 with. the next date Court have been stayed vide 
of hearing on 26.08.2025 order dated 11.08.2025. And 
(after preponement by DHC vide another writ petition the 
from 27.10.2025). Vide order convictionl proceedings qua 
dated 11.08.2025 Hon'ble convict no.3 already quashed. 
DHC directed that matter 
against convict no.2 be 
deferred by this Court till after 
the hearing of the matter 
before the High Court. Also, 
convict no.1 also was stated to 
have preferred a similar 
petition in High Court, and 
both the petitions are listed 
before DHC on 03.11.2025, 
therefore matter was 
adjourned to 14.11.2025. __________ .. ~--------~------~------~------~--------~---------L--------~--------~------------------__ ~ __________ L_ _____________________________ ~ 



.... ~ncl'i4 ft% 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. 
Union of India & Ors." below mentioned points have been added. 

Rouse Avenue District Court. 
(Criminal) No. 1542/2020 titled "Com\WU~fOwn motion vs. 

Short Summary of the work done in the case 
during the month 

#On 09.09.2025 

1. Previous ordersheets indicate that 3 accused were 
convicted vide judgment dated 28.02.2024 and in 
one of the Writ Petitions preferred by convict no.3, 
his conviction was quashed by Hon'ble DHC, and 
the quashing petition of convict no.2 is pending 
under W.P. (Crl.) No. 2760/2024 with the next date 
of hearing on 22.09.2025. 

Vide order dated 11.08.2025 Hon'ble DHC 
directed that matter against convict no.2 be deferred 
by this Court till after the hearing of the matter 
before the High Court. Also, convict no.1 has a 
similar petition in High Court, which is yet to be 
listed, therefore matter was adjourned for arguments 
on sentence on 26.09.2025. 

#26.09.2025 
In view of order dated 22.09.2025 directing interim 
order of stay to continue till next date in DHC in 
W.P. (Crl.) No. 2760/2024, matter adjourned to 
14.11.2025. (after DHC date of 03.11.2025) 

The Action plan formulated and the steps taken 
for expeditious disposal of the case 

( ' , ( 

The specific reasons, if any causing delay in disposal of 
the matter 

Vide separate judgment announced on 28.02.2024, all three 
accused were held guilty and convicted. 

The 3 accused were convicted vide judgment dated 
28.02.2024 and in one of the Writ Petitions preferred by 
convict no.3, his conviction was quashed by Hon'ble DHC, 
and the quashing petition of convict no.2 is pending under 
W.P. (Crl.) No. 2760/2024 with the next date of hearing on 
03.11.2025. Vide order dated 11.08.2025 Hon'ble DHC 
directed that matter against convict no.2 be deferred by this 
Court till after the hearing of the matter before the High 
Court. Also, convict no.1 has filed a a similar petition in High 
Court, which is also listed with another petition, therefore 
matter was adjourned for 14.11.2025. 

. f 
v 



SINo CNR No. and Cause title Nature - Penal statutes involved 
Whether State case, complaint 

case or closure report 

10 DLCTll-000733-2022 CBI-PCAct 120B-IPC r/w 7, 7A& 8 OF PC 
CBIJ56/2022 Act-1988 

CBI 
vs 

Kuldeep Singh & Ors. 
(RC-53(A)/2022) 

- - - -- ----- - -- -- - -

Date of Present Stage Detail of prosecution witnesses Statement Detail of defence 
Framing of accused witnesses 

of -
Charges Whether 

recorded 

Matter was fixed for Witnesses Witnesse Witness 
or not 

Defence Defence 
further cited s es witnesses witnesses 
proceedings/supply of dropped examin cited examined 
deficient copies/ ed 

Charges 
inspection of unrelied 

312 N/A N/A N/A N/A N/A 
upon documents, 

yet to be 
including digital 

(Main-70 
framed 

devices some of 
Supp-1-89 

which are presently 
Supp-2-65 

with CFSL. It is now 
Suppl-3-45 

fixed for arguments 
Suppl-4-

on charge as per order 
43) 

of this court dated 
26.09.2025. 

- --- - L- -

No. of accused Whether accused is 
sitting or former 

MPIMLA 

23 -Yes-

Date since when Whether there is 
matter has been any stay of 
posted for final proceedings ordered 

arguments by superior court, if 
yes give detail 

N/A -No-

fe:11 a "f~ fut 
n.!G V!NAY SINGH 

Special Judge (PC Act) (C81)-09 
(MPs ( MLAs Cases) 

~~mi~ti~WD 
. I :nllfl 

~\hi Date o~ taking 
cogmzance 

25.11.2022 15.12.2022 

Whether any Expected date of 
interim orders disposal of case 
are existing in 

the matters 

-No- - Fresh charge-sheet 
received on assignment 
only on 25.11.2022. 

- Expected date of 
disposal can not be 
given in the case at this 
stage, as the matter 
involves approximately 
40,000 pages file and 
more than that un-relied 
documents. 

I 



" . 

~nq"l~t=m" 
DIG VINAY SlN.GJ.4 

Special Judge We-Act) (CBI)-09 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. 
Union of India & Ors." below mentioned points have been added. 

(MPs I MLAs Cases) 
Rouse Avenue District Court, 

(Criminal) No. 1542/2020 titled "mlew~iown motion vs. 

Short Summary of the work done in the case during the month 

# 18.09.2025 
Arguments heard on IA no.l0B/25 from 10:00 am to 1:30 pm and the matter reserved for orders after eBI 
was given time to file rejoinder, if any. The next date is 25.09.2025. 

#25.09.2025 
Further arguments as advanced by both sides heard on IA nO.10B/25. Posted for orders on 26.09.2025. 

#26.09.2025 
IA no.10B/25 disposed of and matter now posted for arguments on charge from 03.11.2025 onwards. 

Note:- 08 lAs and 07 Misc. Applications were also disposed of. 

( 

The Action plan formulated and the The specific reasons, if any 
steps taken for expeditious disposal causing delay in disposal of 
of the case the matter 

( 

The matter is still at the stage 
of scrutiny of 
documents!compliance of 
provisions of section 2071208 
CrPC due to filing of multiple 
charge sheets/documents. The 
case is that of Delhi Excise 
Policy Matter, which involves 
documents running into 
approximately 40,000 pages, 
as also several thousand pages 
of unrelied documents and 
digital documents involving 
size of the files running into 
several hundred TB, therefore, 
presently no specific time line 
of disposal can be given. 
It is now fixed for arguments 
on charge as per order of 
this court dated 26.09.2025. 

f ' 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint case 

or closure report 

11 DLCTll-000747-2022 Complaint case (ED) U/s 44 r/w 45 OF PMLA & 

Ct Case - 31/2022 3 & 4 PMLA-2002 

DoE 
vs 

Sameer Mahandru & Ors. 
(ECIRIHIU-11114/2022) 

No. of Whether accused is sitting 
accused or former MPIMLA 

40 One MLA& MP 

f~fia~~ 
OIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
Date of institution I ~em.tV~'U'wng cognizance 

26.11.2022 20.12.2022 

-- ----

Date of I Present Stage 
Framin 

.Detail of prosecution witnesses Statement of 
accused -
Whether 

recorded or 
not 

Detail of defence 
witnesses 

Date since when 
matter has been 
posted for final 

Whether there is any stay of 
proceedings ordered by superior 

court, if yes give detail 

W~ethe~ any I Expected date of disposal of 
mterlm case 

g of orders are 
Charge arguments existing in 

s the matters 

Witnesses Witnesses Witnesse Defence Defence Although there is no stay, but the This PMLA complaint relates 
Matter is fixed cited dropped s witnesses witnesses order of this Court dated 09.10.2024 to Delhi Excise Policy 
for examine cited examined directing supply of copies of certain offence, involving several 
consideration d . documentsl digital devices to the thousand pages running into 

I-----tl on pending accused persons is challenged by more than 33,500 pages and 

Charge 
is yet to 

be 
framed 

applicationsl DoE before Hon'ble DHC in CrI. MC 8 supplementary complaints 
further ~24 N/A N/A N/A N/A N/A N/A no. 9490/2024, wherein vide order -Yes- have been received between 
proceedingsl Mam - 39 dated 21.03.2025 Hon'ble HC 22.08.2022 to 28.06.2024. 
supply of Supp 1- 69 directed adjournment of hearing fixed The digital data also runs into 
copies at the Supp 2 - 19 in this Court till after a date fixed several hundred TB, and the 
stage of Supp 3 - 9 before DHC and the interim order case involves 40 accused, 
Section 230 of Supp 4 - 26 was continued on 05.05.2025 till and therefore, expected date 
BNSS Supp 5 - 9 28.08.2025. Thereafter DoE has of disposal can not be given 

Supp 6 - 44 preferred an early hearing application in the case at this stage. 
Supp 7 - 3 before Hon'ble High Court which is 
Supp 8 - 6 stated to be listed on 09.10.2025. 



f~ ricH q- fiig­
DIG V/NAY SINGH 

Special Judge (PC Act) (CB1)-D9 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 title~ew:Qftfhim its own motion vs. 
Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# 04.09.2025 
1. As per order dated 21.03.2025, 05.05.2025 and, 28.08.2025 of Hon'ble DHC in Cr!. MC no. 
9490/2024, the matter had to be adjourned because of pendency of the petition preferred by DoE 
against the order directing DoE to supply copies of unrelied digital devices to the accused persons, 
which part of the order is stayed. Accordingly, the matter was adjourned to 29.10.2025, i.e. after the 
date of hearing before Hon'ble High Court which is fixed for 09.10.2025. 

Note:- 10 lAs and 06 Misc. Applications were also disposed of. 

( ' 

The Action plan formulated 
and the steps taken for 

expeditious disposal of the 
case 

( 

The specific reasons, if any causing delay in disposal 
of the matter 

1. The matter is still at the stage of scrutiny of 
documents/compliance of provisions of section 207/208 
CrPC due to filing of multiple complaints/documents. 
Inspections of unrelied upon documents/statements are 
also underway, which involves more than 40,000 pages, 
and there are 40 accused persons with multiple 
supplementary complaints received from time to time, 
which is causing delay. 

2. DoE has preferred a petition bearing no. Crl. M. C. 
9490/2024 & Crl. M. A. 36510/2024 before Hon'ble 
High Court seeking quashing the order dated 09.10.2024 
passed by this court directing petitioneriDoE to furnish 
digital/scan copies of unrelied upon documents/digital 
devices to the respondents. As per order dated 
21.03.2025, 05.05.2025 and, 28.08.2025 of Hon'ble 
DHC in Crl. MC no. 9490/2024, the matter had to be 
adjourned because of pendency of the petition preferred 
by DoE against the order directing DoE to supply copies 
of unrelied digital devices to the accused persons, which 
part of the order is stayed. 
Also, Documents of this file comprises of approximately 
33,500 pages. 

f 



SI 
No 

12 

Date of 
Framing 

of 
Charges 

Charge 
yet to be 
framed 

CNR No. and Cause title Nature - Penal statutes involved 
'Whether State case, complaint 

case or closure report 

DLCTll-OOOO85-2024 Complaint Case-PMLA Dis 45 r/w 44 PMLA 
and 

DoE 3&4PMLA 

vs 
Karli P. Chidambaram & Ors. 

(Ct. Case - 512024) 

Present Stage Detail of prosecution witnesses Statement 
of accused 

Detail of defence 
witnesses 

Date since when 
matter has been 
posted for final 

The matter is 
fixed for 

arguments 
on the point 
of framing of 

charge, 
however, the 
proceedings 
are stayed by 

Hon'ble 
DHC 

Witnesses 
cited 

41 

Witnesses I Witnesses 
dropped examined 

N/A N/A 

Whether arguments 
recorded 

or not . 
WItnesSes 
examined 

N/A N/A N/A N/A 

fur CI 'i II 1m; 
DIG VINAY SINGH ~7· 

Special Judge (PC Act) {CBI)-Og 
(MPs / MLAs Cases) 

''aMlCttO~-
No. of accused Whether accused is sitting Date of\i\M~Fo~V~~~~11h mg cogmzance 

or former MPIMLA ew e I 

08 Sitting MP 25.01.2024 19.03.2024 
(Karti P. Chidambaram) 

Whether there is any stay of 
proceedings ordered by superior court, 

if yes give detail 

Yes 
In Cri. M.C. No. 2373/2025 vide order 
dated 09.04.2025 preferred by Al Karti 
P. Chidambaram, Hon'ble DHC directed 
that till next date of hearing before DHC 
this Court should defer the arguments on 
charge. Thereafter, vide orders dated 
29.05.2025 & 11.09.2025 the interim 
orders were directed to continue and the 
next date of hearing before DHC is 
02.03.2026. 

DoE has challenged that order before 
Hon'ble SC, under SLP(Crl.) under diary 
no. 40583/2025, but there is no vacation 
of stay order passed by DHC. 

Since the matter is at the stage of 
arguments on charge, which has been 
directed to be deferred by DHC, the casel 
had to be adjourned to 07.03.2026 i.e. a 
date after the date before Hon'ble DHC. 
Parties given liberty to inform the Cour 
if there is any vacation of stay by Hon 'ble 
Supreme Court. 

Whether any 
interim orders are 

existing in the 
matters 

Yes 

I 

--

Expected date of disposal of case 

# Prosecution Complaint assigned only on 
25.01.2024. 

# This case also involves file running into 
approximately 5800 pages, and also in Crl. M.C. 
No. 2373/2025 vide order dated 09.04.2025 
preferred by Al Karti P. Chidambaram, Hon'ble 
DHC directed that till next date of hearing before 
DHC this Court should defer the arguments on 
charge. Thereafter, vide orders dated 29.05.2025 & 
11.09.2025 the interim orders were directed to 
continue and the next date of hearing before DHC 
is 02.03.2026. DoE has challenged that order 
before Hon'ble SC, under SLP(Crl.) under diary 
no. 40583/2025, but there is no vacation of stay 
order passed by DHC. 

Since the matter is at the stage of arguments on 
charge, which has been directed to be deferred by 
DHC, the case had to be adjourned to 07.03.2026 
i.e. a date after the date before Hon'ble DHC. 
Parties given liberty to inform the Court if there is 
any vacation of stay by Hon 'ble Supreme Court. 
Therefore, presently the expected date of disposal 
can not be given in the case. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. 
Union of India & Ors." below mentioned points have been added. 

~fiir. 
DIG VINAY S/J/JC 

Special Judge (PC /S.C{) ~BI )-09 
(MPs I MLAs Cases) . 

(Criminal) No. 1542/2~Btl~AvE#i8~Het'OOlJw,otion vs. 

New Delhi 

• 

Short Summary of the work done in the case during 
the month 

The Action plan formulated and the steps taken I The specific reasons, if any causing delay in 
for expeditious disposal of the case . disposal of the matter 

(Matter was not listed in this month) 

# 16.09.2025 
In Cd. M.C. No. 2373/2025 vide order dated 09.04.2025 

preferred by Al Karti P. Chidambaram, Hon'ble DHC directed 
that till next date of hearing before DHC this Court should defer 
the arguments on charge. Thereafter, vide orders dated 
29.05.2025 & 11.09.2025 the interim orders were directed to 
continue and the next date of hearing before DHC is 
02.03.2026. 

DoE has challenged that order before Hon'ble SC, under 
SLP(Crl.) under diary no. 40583/2025, but there is no vacation 
of stay order passed by DHC. 

Since the matter is at the stage of arguments on charge, which 
has been directed to be deferred by DHe, the case had to be 
adjourned to 07.03.2026 i.e. a date after the date before 
Hon'ble DHC. Parties given liberty to inform the Court if there 
is any vacation of stay by Hon'ble Supreme Court. 

Note :- 02 Misc. Applications were also disposed of. 

( (' 

In Cd. M.C. No. 2373/2025 vide order dated 09.04.2025 
preferred by Al Karti P. Chidambaram, Hon'ble DHC 
directed that till next date of hearing before DHC this Court 
should defer the arguments on charge. Thereafter, vide 
orders dated 29.05.2025 & 11.09.2025 the interim orders 
were directed to continue and the next date of hearing 
before DHC is 02.03.2026. 

DoE has challenged that order before Hon'ble SC, under 
SLP(Crl.) under diary no. 40583/2025, but there is no 
vacation of stay order passed by DHC. 

Since the matter is at the stage of arguments on charge, 
which has been directed to be deferred by DHC, the case 
had to be adjourned to 07.03.2026 i.e. a date after the date 
before Hon'ble DHC. Parties given liberty to inform the 
Court if there is any vacation of stay by Hon'ble Supreme 
Court. 

Documents of this file comprises of approximately 5800 
pages. 

a / 



fufla1l4 ~ 

1\ ~ ... ,..... tic: rif l;OUrl 

DIG VINAY SINGH ' 
Special Judge (PC Act} (CB\)-09 

(MPs I MlAs Cases) 
.K1U~t:::.f\' ~W eT~~;ng cognizance Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is sitting Date of i'n!;'l'iruuon 

No Whether State case, complaint or former MPIMLA 
case or closure report 

13 DLCTll-000937-2024 CBI-PCAct 120B r/w 204/420/47l r/w 08 Sitting MP 01.10.2024 06.02.2025 
CBI 468/477 A IPC & 8,9 of PC Act 
vs. 

S. Bhaskararaman & Ors. 
(CBI-1l8/2024) 

Date of Present Detail of prosecution Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framin Stage witnesses accused - witnesses matter has been stay of proceedings orders are existing in case 

gof Whether posted for final ordered by superior the matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witness Witness Witnesses Defence Defence 
es cited es examined witnesses witnesses 

dropped cited examined 

Charge After 113 N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only 
yet to compliance on 01.10.2024. 

be of Section 
framed 230 of # Documents of this file 

BNSS, comprises of approximately 
matter is 16,000 pages, with cited 

now posted witnesses more than 100, 
for therefore till the time charges 

arguments are decided, expected time of 
on charge. disposal cannot be specified. 

'--- - - -- -



'., '. 

Note:- In tenus of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. 
Union of India & Ors." below mentioned points have been added. 

re f1c1'1 t( ~ 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-O~ 
(MPs / MLAs Cases) 

(Criminal) No. 1542/2~a~lWe~Wir;J (;.QUlikotion vs. 
New Delhi 

Short Summary of the work done in the case during The Action plan formulated and the steps taken The specific reasons, if any causing delay in 
the month for expeditious disposal of the case disposal of the matter 

# 15.09.2025 -- Documents of this file comprises of approximately 
1. Arguments on charge from Prosecution heard for about three 16,000 pages. 
hours. Further arguments on charge by the accused persons 
scheduled to be heard on 19 & 20, September, 2025. 

# 19.09.2025 
Further arguments on charge on behalf of A-3, A-7 & A-8 heard 
from 11:00 am till 1:30 pm as advanced by Ld. Senior Advocate 
representing them. Further arguments deferred as on request for 
next date. 

# 20.09.2025 
Further arguments on charge heard on behalf of A-2 from 10:30 
am to 1:30 pm and further arguments deferred on request of Ld. 
Senior Advocate, for 18.10.2025. 

Note :- 1 IA and 02 Misc . Applications were also disposed of. 

~ J 

( C' (. 

I 



ful1C4'1~ ~ 

_ft . _"S9"1~t:trl.--

SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is sitting Date Oft()g~tlJdV;~~:b'irtlf~ing cognizance 
No Whether State case, complaint or former MPIMLA ew elm 

DIG VINAY SINGH 
Special Judge (PC Act) (CBI)-09 

(MPs I MLAs Cases) 
_ •• '.1 '"'-00 

case or closure report 

14 DLCTll-001235-2024 ED Complaint U/S 3 & 4 of PMLA 13 R.N. Dhoot 19.12.2024 Cognizance yet to be taken. 
FormerMP 

DoE 
vs. 

V,N. Dhoot & Ors. 
(Ct. Case 32/2024) 

Date of Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim orders Expected date of disposal of case 
Framing accused - witnesses matter has been stay of proceedings are existing in the matters 

of Whether posted for final ordered by superior 
Charges recorded or arguments court, if yes give detail 

Witnesses Witnesses Witnesses 
not 

Defence Defence 
I cited dropped examined witnesses witnesses 

cited examined 

Charge Matter is fixed 105 N/A N/A N/A N/A N/A N/A -No- -No- Documents of this file comprises 
yet to be for further of approximately 49,000 pages, 4 
framed misc. out of 13 proposed accused are yet 

proceedings to be served being foreign entities, 
after notice in cognizance is yet to be taken and 

terms of matter is at the stage of 223 of 
Section 223 of BNSS, and part investigation is 

BNSS has still pending by DoE qua overseas 
been issued to transactions, which is likely to take 
the proposed substantial time to get completed, ; 

accused! and therefore expected date of I 
entities before disposal can not be given in the 

taking case at this stage. 
cognizance, 
and 4 out of 
13 proposed 

accused were 
served and 

remaining are 
to be served, 
being foreign 

entities. 
-



~~ 
DIG v'1NAY. . . 

Special Juaye~~ClActJ (CBfJ-09 
(MPs/ MLAs Cases) 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. 
Ors." below mentioned points have been added. 

. . . Rouse Avenue District r.ourt . 
(Cnmmal) No. 1542/2020 titled" Court on ITs own mqqo~LNs. trruon Of India & 

NeW uelnl 

Short Summary of the work done in the case during the The Action plan formulated and the steps taken The specific reasons, if any causing delay in disposal 
month for expeditious disposal of the case of the matter 

# On 10.09.2025 -- Documents of this file comprises of approximately 
Part arguments of proposed accused no. 1 to 3 was heard. 49,000 pages, and 4 out of 13 proposed accused are yet 
However, proposed A6 to A13 remained unserved and were to be s'erved, being foreign entities, and part of 
ordered to be served as they are based out of Country and on investigation is still pending by DoE qua overseas 
behalf of A1 it was stated that he was not authorised to transactions, which is likely to take substantial time to 
receive Notices on behalf of A6 to A13. Afresh Notice to A6 get completed. 
to A13 ordered for 04.11.2025. 
Matter is fIxed for further misc. proceedings in terms of 
Section 223 of BNSS. 
- . -_._--

I ' 

( ' ( 

I 



~nq·Hrtm-
. DIG VINAY, C::!Nr~1.I • 

SpecIal Judge \P"C Act) (CBI)-09 
(MPs I MLAs Cases) 

SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of insti 
No Whether State case, sitting or former 

complaint case or closure MPIMLA 
report 

15 DLCTll-001272-2024 State Case U/s3MCOCA 01 26.12.2024 

State 
vs. 

Ritik @ Peter 
---

Date of Present Detail of prosecution witnesses Stateme Detail of defence Date since Whether there is Whether Expected date of disposal of case 
Framin Stage ntof witnesses when matter any stay of any 

gof accused has been proceedings interim 
Charges - posted for final ordered by orders are 

Whether arguments superior court, if existing 
recorde yes give detail in the 
d or not matters 

Witnesses Witnesse Witnesses Defence Defence NIA 
cited s examined witnesses witnesses 

dropped cited examined 

NIA NIA NIA NIA NIA NIA NIA NIA NIA NIA NIA 
---- --- '------- - - -- - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & 
Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month The Action plan formulated and the steps taken The specific reasons, if any causi.ng delay in 
for expeditious disposal of the case disposal of the matter 

Vide Circular No. Cases Transfer/CBIlRADC/Gaz./2025/82811D-82461D 
Dated 29.08.2025, the aforementioned case has been transferred to the 
Court of Sh. Vishal Gogne, Ld. Spl. Judge, PC Act CBI -24, RADC. 



funq1~~ 

Special ~~~~J~~c~~8 '{cSI )-09 
(MP~ MI A~ r.~~p.~ \ 

SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date 0FhmSetProe ~(gfgtWet~ance I 
No Whether State case, sitting or former 1\ ewDelhi complaint case or closure MPIMLA 

report 

16 DLCTll-000296-202S Crl. Revision against order of 438/440 BNSS - 2 proposed accused are 08.04.2025 N/A 
Ld. ACJM, ordering further sitting MLA and one is 

State investigation in a matter formerMP 
vs. 

Mohammad I1yas & Drs. 
I 

Date of Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any Expected date of disposal 
Framing accused - witnesses matter has been stay of proceedings interim of case 

of Whether posted for final ordered by superior orders are 
Charges recorded or not arguments court, if yes give detail existing in 

the matters 

Witnes Witnesses Witnesses Defence Defence 
ses dropped examined witnesses witnesses 

cited cited examined 

N/A Matter is now fixed for N/A N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Crl. Revision 
arguments on both the assigned only on 
connected revisions on 09.04.2025 
17.10.2025. 

# expected disposal in 
November 2025. 

- --- - --~ - '----- -- - - - - - - ---



~f1cHarm­
DIG VINAY SINGH 

Special Judge (PC Act) {CBt)-4)9 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " <MwJ:9'e"~ own motion vs. 
Union of India & Grs." below mentioned points have been added. 

Short Summary of the work done in the case during the The Action plan formulated and the steps taken The specific reasons, if any causing delay in 
month for expeditious disposal of the case disposal of the matter 

# On 24.09.2025 -- --
Arguments of one side heard from 2 to 4 pm. For arguments of 
others now listed on 17.10.2025. 

r1 

( , r ' 
\ 
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~fm: 
. l[)iG VI~~lYl\tW~);L 

Special Judge (PC;/f\tit)\~~I)-O§ 
(MPs I MLAs Cases) 

51 CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is sitting 
.--. 1\ , 'ISjflS!i Uourt 

Dater;m}f~Fiu'ti~~~~~~tliitaJng cognhance I 
No Whether State case, complaint or former MPIMLA 

case or closure report 

17 DLCTll-000297-2025 Cr!. Revision 438/440 BNSS - Sitting MLA 08.04.2025 --

Kapil Mishra 
vs. 

State of NCT of Delhi & Anr. 
--- '-------- -- --- --- - - - --- --- --

Date of Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim orders Expected date of disposal of case 
Framing accused- witnesses matter has been stay of proceedings are existing in the matters 

of Whether posted for final ordered by superior 
Charges recorded or arguments court, if yes give detail 

Witnesses Witnesses Witnesses not Defence Defence 
cited dropped examined witnesses witnesses 

cited examined 

N/A Arguments are N/A N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Cr!. Revision assigned 
being heard only on 08.04.2025. 
now with 
connected # Expected disposal in November 
revision. 2025. 

- -- - -



fGRC4'il/ M'e. 
DIG VINAl' SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Cou:Newi~ettvin motion vs. Union of 
India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the The Action plan formulated and the steps taken The specific reasons, if any causing delay in 
month for expeditious disposal of the case disposal of the matter 

# On 24.09.2025 -- --
Arguments of one side heard from 2 to 4 pm. For arguments 
of others now listed on 17.10.2025. 

-

~ 
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I 
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SI 
No 

18 

Date of 
Framing 

of 
Charges 

N/A 

CNR No. and Cause title Nature -
Whether State case, complaint 

case or closure report 

DLCTU-000916-2025 Crl. Revision 35/2025 

Yogender Chandoliya 
vs. 

State of NCT of Delhi & Anr. 

Present Stage Detail of prosecution witnesses Statement of 
accused -
Whether 

recorded or 

Witnesses Witnesses Witnesses 
not 

~f1q1~~ 
rIG VINAy.sINGH 

Special Judge (PC Act) (CBI)-O£I 
(MPs I MLAs Cases) 

Penal statutes involved No. of accused Whether accused is sitting 
or former MPIMLA 

438/440 BNSS 1 (Revisionist) Sitting MLA 10.09.2025 N/A 

Detail of defence Date since when Whether there is any Whether any interim orders Expected date of disposal of case 
witnesses matter has been stay of proceedings are existing in the matters 

posted for final ordered by superior 
arguments court, if yes give detail 

Defence Defence 
cited dropped examined witnesses witnesses 

cited examined 

Fresh Criminal N/A N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Criminal Revision was 
Revision was assigned to this Court on 10.09.2025, 
assigned to this and Notice was issued to the two 
Court on respondents for 22.09.2025 and out 
10.09.2025, of two, one respondent could not be 
and Notice was served and the matter is fixed for 
issued to the service of R-2 and arguments on 
two 13.10.2025. As soon as R-2 is served, 
respondents for the matter shall be disposed off 
22.09.2025. within 4 weeks of service. 
Out of two, one 
respondent 
could not be 
served and the 
matter is fixed 
for service of 
R-2 and 
arguments on 
13.10.2025. 

----- --- _L-_ 

\ 



fGRCl1\Q fuf: 
DIG VINAX SI~GH . 

Special Judge We ACt} (CB\)-D9 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. 
Union of India & Ors." below mentioned points have been added. 

(MPS I MlAs Cases) 
(Criminal) No. 1542~8a~.£!i~~enuect9VSi!P}t~€OMXB,motion vs. 

New Delhi 

Short Summary of the work done in the case during the The Action plan formulated and the steps taken The specific reasons, if any causing delay in 
month for expeditious disposal of the case disposal of the matter 

# 10.09.2025 
Fresh Criminal Revision was assigned to this Court on 
10.09.2025, and Notice was issued to the two respondents for 
22.09.2025 and it is also scheduled for arguments on 22.09.2025. 

# 22.09.2025 
R-1 served. R-2 unserved. Matter posted for service of R-2 
and arguments. 

Note:- 01 IA was also disposed of. 

'{ ' 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs JIT~ ~ "-
REPORT FOR THE MONTH OF SEPTEMBER. 2025 RA SINGH 

.~(~f.1wr 3lA) (m.qf.~} · 23' (Letter No. MPIMLAs/RADC/Gaz./2020/E-22388-22393 dated 24111 November, 2020.) 
~pl. Judge (PC-Act) (CBI)-23 j 

<v::r. tiT./l1;l.~.11:. ~) . 
(MPstMLAs Cases) . 

"41~1~1'!OI~ 612,~~ \ 
Name of the Presiding Officer : SH. JITENDRA SINGH 

Court No. 612, 6th Floor 
" .....s:;....... .~ 

~ ~ ;:(414IA'!OI ~IHi •. , ~ 1<:<<:01:"1' 

Rouse Avenue Court Complex. New Delhi Designation: Special Judge (PC- Act), (CBI)-23, (MPsIMLAs Cases), Rouse Avenue District Court, New Delhi. 

Date since posted in the court: 26.10.2024 (FIN) 

Total number of cases pending on the first day of the month: 25 

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of 
closure report, Misc.DJ/ASJ etc. : 02 

Number of cases received by transfer Nil 

Number of cases pending on the last day of the month 24 

Number of cases instituted in this month 01 

(Jite' 
Ld. Special Judge, (PC\1\ct), (CBI)-23, (MPsIMLAs CASES) 

Rouse Avenue~District Court, New Delhi 

Speciel J.~dge (PC Act) (CBI)-i3 
eM; 'ALAs Cases) 

Rouse Avenue District Court 
New Delhi 



No CNR No. and 
Cause title 

(1) (2) 

1 Case No. 
CBI1259120 19 

DLCT II· 
001 038·20 19 

CBI 
Vs 

Suresh Kalmadi 

I 
~ 

COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPsIMLAs CASES), 
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI 

REPORT FOR THE MONTH OF SEPTEMBER., 2025 

Nature Penal No. Whether Date Date Date of Present Detail of Stat Detail of Date Whether Whether Expected A Bbort I!llIIIIIl8I:Y ofwotk - statutes of accused of of Framin Stage prosecution eme defence since there is any any date of done in the said case(s) 
Whethe involved Ace is Bitting institut IDking gof wilnesses nt of wilnesses when stay of interim disposal of during the month 
r Stare use or ion eogni Charge = matter proceedings orders case 
case, d former zance s Wit Wiln Wi scd Defe Deren has ordered by are 

complai MPIML nes osscs Inc - nce ce been superior existing 
ntcase A 9CS drop sse Whe wilne wilne posted court, if yes in the 

or cite ped s ther sses sscs for give detail matter 
closure d ex reeo cited exsmi final 
report am rded ned mgume 

me or nls 
d not 

(3) (4) (5 ) (6) (7) (8) (9) (10) ( II ) (12) (I (1 4) (IS) (16) ( 17) (18) (19) (20) (21) 
3) 

Compla Sec II Fonner 20.05. 23 .. 05 04.02.2 Prosecution 83 7 66 Not List - - No No February, I. PW·66/10 was cross 
int case 120B MP/Min 20 11 .201 1 0 13 Evidence Rec of 2026 examined on behalf of A·2 
CBI r/w 420, ister orde witne on 01.09.2025, 02.09.2025. 

468,471 d ss not 03.09.2025, 18.09.2025 
& IPC filed and 19.09.2025. The matter 
13(2) is listed for further cross 
r/w examinat ion of PW·66/10 
l3( I)(d) on behalf of A·2 on 
PC Act 13.10.2025 and 15.10.2025. 

2. An application was 
moved by A·3 seeking 
permission to travel abroad, 
which was allowed and 
disposed of on 03.09.2025. 

3. An application was 
moved on behalf of A·2, 
seeking perm ission to travel 
abroad, which was allowed 
and disposed of on 
03 .09.2025. 

4. An Application was 
moved on behalf of A·4, 
seeking release of FOR. The 
said application was 
disposed off and the FOR 
was released to the 
applicant on 03.09.2025. 

5. An application was 
moved on behalf of A·9, 
seeking extension to remain 

I 
" 

The Action 'The Specific reasons, 
Plan if any causing delay 

fonnulated and in disposal of the 
the steps tak.en said case(s) 
for expeditious 
disposal of the 

said casc(s) 

(22) (23 ) 

I. Short dates I.There are II 
arc bein!: accused nnd 83 
given. Prosecution 
2. Efforts are witnesses. 
being made to 2. The record is 
examine the voluminous. 
witnesses on 
the same day 
and dispose off 
miscellaneous 
applications 
expeditiously. 



beyond the territorial 
jurisdiction of Delhi for the 
period 01.09.2025 to 
30.11.2025. Ld. SPP for 
CBI sought some time to 
file the reply. In the 
meanwhile, ad-interim relief 
was granted to A-9 till 
31.10.2025. 

2 Case No. CBII U/S 174 U/S 174 I Individu OB. II. OS.II. 26.03.2 Judgement 2 Nill 2 Rec List - - Stayed by Ves Within a I. The pronouncement of Dates are The pronouncement 261/2019 IPC IPC al 2011 2011 012 orde of the Hon'ble month of the judgment has been stayed being given as of judgment has been DLCTlI- d Witn Supreme Vacation of by the Hon'ble Supreme perthe stayed by the Hon'ble 00 I 042-20 19 esses Court of stay Court of India vide order tentative Supreme Court of CBI not India vide dated 06.11.2017 in SLP listing before India vide order Vs Filed order dated (Crl.) No. 003742/2017 and the Hon'ble dated 06.11.2017 in A. Krishna 06.11.2017 the said stay continues to Supreme Court SLP(Crl) 3742117,A. Reddy in SLP(Crl) operate. of India Krishna Reddy Vs 
3742/17, A. 2. The matter was last taken CBI 
Krishna up before the Hon'ble 
Reddy Vs Supreme Court of India on 
CBI 07.05.2025. Accordingly, 

the case is listed for further 
proceedings on 01.11.2025 

3 Case No. CBII CBI 174A 2 Individu 08.11. OS.II. 26.03.2 Judgement 2 Nill 2 Rec 3 3 Stayed by Ves Within a I. The pronouncement of Dates are The pronouncement 26212019 IPC al 2011 2011 012 orde the Hon'ble month of the judgment has been stayed being given as of judgment h.s been DLCTlI- d Supreme Vacation of by the Hon'ble Supreme per the stayed by the Hon'ble 001044-2019 Court of stay Court of India vide order tentative Supreme Court of CBI India vide dated 06.11.2017 in SLP listing before India vide order Vs order dated (Cri.) No. 362612017 and the Hon'ble dated 06.11.2017 in Purshotamm 06.11.2017 the said stay continues to Supreme Court SLP(Crl) Dev Arya Etc inSLP(CrI) operate. of India 3626117, Purshottam 
3626/17, Dev Arya Vs CBI. 
Pursholtam 2. The malter was last taken 
Dev Arya Vs up before the Hon'ble 
CBI. Supreme Court of India on 

07.05.2025. Accordingly, 
the Case is listed for further 
proceedings on 01.11.2025 

Case No. Closure 120B, 3 Fonner 30.05. Vet to Vide Further 42 - - Not List - - Stayed by Ves Depending I. The Hon'ble High Court Dates are Stayed by the 4 CLORIO 1/20 191 Report 420lPe MPI 2013 be Order Investigatio of the Hon'ble upon the of Delhi has continued the being given as Hon'ble High Court DLCTlI- & 13(2) Minister taken. Dtd n Witn High Court outcome of interim order in Cri. MC per the of Delhi vide order 000187-2019 r/w 04.02.2 csscs of Delhi the pending No. 2250/2020, Maneka tentative dated 20.11.2020 in CBI 13(1)(d) o CBI not vide order dt petition Gandhi Vs CBI. The matter listing before Crl. MC No. Vs of PC directe filed 20.11.2020 is tentaively listed before the Hon'ble 2250/2020, Cr!. M. A Maneka Gandhi Act d to in Cr!. MC the Hon'ble High Court of High Court of No 1601312020 & 
further No.2250120 Delhi on 09.12.2025. Delhi. Crl. M.A. 
investig 20, Crl. M. 533612021, Manek. 
alian. A No 2. Accordingly, the malter is Gandhi Vs CBI 

16013/2020 listed for further 
& Crl. M.A. proceedings on 15.12.2025. 
533612021, 
Maneka 

U' Gandhi vs 
CBI 

\ 



· 
S Case No. CBII C81 UIS I Fonner 24.12. 02.02. 18.07. 1 Recording 254 Ni 20 - List - - No No January, I. A draft questionnaire I.Short dates I.There a", 254 

11312019 13(2) MLA 09 10 I of 6 of 2026 under section 313 Cr.P.C. are being Prosecution 
DLCTlI- r/w Statement Witn has already been prepared: given. witnesses cited. 

000504-2019 13(1)(e) of Accused csscs Hovewer additional time 2. Efforts are 2. The prosecution 
CBI of PC not have been sought for its being made to has examined a total 
Vs Actrlw filed linalisation. M.tter is listed cxnminc the number of 206 

Abhoy Singh sec 109 for recording of statement witnesses on witnesses and the 
Chaut.la IPC of accused uls 313 Cr.P.C. the same day Cross examination of 

on 08.10.2025, 09.10.2025 and dispose off the witnesses was 
& 10.102025. miscellaneous lengthy and time 

applications consuming. 
2. Ld. SPP for CBI directed expeditiously. 3. The record is 
to positively identilY and voluminous. 
place on record the specific 
incriminating evidence 
proposed to be put to the 
accused. 

6 Case No. CTI Ct. UIS 3 2 Individu 14.08. 27.09. 06. 10.2 Prosecution 24 02 19 Not List - - No No February, I. PW-201 Assistant Director I. Short datcs I.There arc 40 
2912019 Case &4 al 18 18 I Evidence reco of 2026 was discharged for the day are being Prosecution 

DLCTlI- PMLA PMLA rded Witn without cross-examination given. witnesses cited. 
001050-2019 Act esses on the request that the Ld. 2. Efforts are 2. The Cross 

DOE not main counsel was unable to being made to examination of the 
Vs filed attend the court today on examine the witnesses are lengthy 

A. K. Reddy account of his engagement witnesses on and time consuming. 
in a bail matter listed before the same day 3. The record is 
the Hon'ble Supreme and dispose off voluminous. 
Court. miscellaneous 

applications 

2. The case is now listed for 
expeditiously. 
3.The partiesl 

cross examination of PW-20 counsels have 
on 29.10.2025, 30.10.2025 been asked to 
and 31.1 0.2025. cooperate in 

the expeditious 
disposal of the 
case. 

7 Case No. State UlS II Former 03.04 . 06.07. 07.12.1 PE 30 I 30 - List - - Stayed by Yes (Within 04 Proceedings in the matter Dates are Stayed by the 
SCIII12019 Case 7/S11211 MP 19 09 7 of the Hon'ble months of have been stayed by the being given as Hon'ble High Court 
DLCTII- 3lPe Witn High Court disposal of Hon'ble High Court of per the of Delhi vide order 

001001-2019 Actrlw csses of Delhi the petition) Delhi vide orders dated tentative dated 27.04.2022 and 
State 120B not vide order 27.04.2022 and 21.11.2023 listing before 21.11.2023 in W.P. 
VIS IPC med dated in W.P.(CRL.) No. the Hon'ble (CRL.) No. 

Dr. Chattnr Pal 21 . 11 .2023 92512022, Crl. M.A No. High Court of 92512022, Cri. M.A 
Lodha in W.P. 782512022 and CRL. M.A Delhi. No. 7825/2022 and 

(CRL.) No. 2333312022, Anirudha CRL. M.A U 92512022 Bahal vs. State 2333312022, 

\. 



and CRL. for 07.1 1.2025. Anirudha Bahal vs 
M.A Accordingly. the mailer was State 
23333/2022. adjourned to 15. 11 .2025 for 
Anirudha further proceedings. 
Bahal vs 
State 

8 Case No. CT. PMLA U/S3 6 MP 11.08. 07.08. - Arguments 14 - - List - No January. I. An application was I. Short dates 1.11,ere are 06 
CASE 1712021 Case &4 202 1 2021 on char"Jc of 2026 moved by A-7. seeking are being accused persons. 

DLCTlI - PMLA wime directions to ED to comply given. 2.Number of 
000246-202 1 Act sses witll order dated 2. Efforts are miscellaneous 

DOE not 23.08.2025. reply filed by being made to applications are 
V IS filed the ED. Maller is listed for dispose off being filed by the 

Amarendra arguments on (i) the misc. accused persons. 
Dhari Singh & application uls 348 read applications 3. Many times. 

Drs. with Section 94 of the exped itiously. adjournments arc 
BNSS. 2023 placing on 3.The part ies/ being sought by tl,e 
record in forn13tion received counsels have accused 
from the Swiss Authorities been asked to persons/counsel. 
pursuant to the MLAT cooperate in 
request. along with EMTEC the expeditious 
pendrive. (ii ) application disposal of the 
moved by A-7 with respect casco 
to compliance of order 
dated 23.08.2025. and (iii) 
rebuttal arguments on 
behalf of ED on 08.10.2025. 

2. Two separete misc. 
Applications were moved 
by A- II and A- I seeking 
pernlission to travel abroad 
were disposed off on 
19.09.2025 and 24.09.2025 
respectively. 

3. An application was 
moved by applicant Ankit 
Agarwal, seeking 
permission to travel abroad 
for w.eJ 04.09.2025 to 
23.09.2025. Arguments 
were heard. The said 
application was disposed of 
on 08.09.2025. 

4. (i) An application moved 
by applicant Ajay Kumar 
Gupta. seeking quashing of 
LOC. issued against him by 
the ED was allowed and 
disposed off accordingly on 
09.09.2025 and. (ii) nn 
application for re lease of 
FOR with respect to 
applicant Ajay Kumar I Gupta lVas disposed off on '--

\ 



09.09.2025. 

9 Case No. CCI CBI UlS 6 Fonner 24.12 .. 02.02. 20.09.1 Statement 256 32 22 - List - No March,2026 I. An application was I. Short dates I. There are 6 55/2019 13(2) MPI 09 10 II of accused (une 4 of moved on behalf of A- I, are being accused persons and 
DLCTII- rlw MLA xami Witn Ajay singh Chautala, given. 256 Prosecution 000279-20 I 9 13(1)(e) (RBT ned csscs seeking pemlission to travel 2. ElTorts arc witness cited. 

CBI of PC on witn not abroad w.e.f. 02.10.2025 to being made to 2. The Cross Vs Actrlw 14.03. ess filed 12.10.2025. The Matter was examine the examination of the Ajay Singh sec 109 22) inelu adjourned on the request of witnesses on witnesses arc lengthy 
Chautnla IPC ding Ld. Counsel for A-I that the same day and time consuming. 

drop some additional time is and dispose 01T 3. TIle record is 
ped. required to place a copy of miscellaneous voluminous. 

passort on record. applications 4. Many times the 
expeditiously. counsels for the 

2. The prosecution is 3.TIle parties! accused seek 
presently engaged in the counsels have adjoumment on 
preparation of the been asked to various grounds. 
questionnaire to be cooperate in 
administered under section the expeditious 
313 Cr.P.C. This court is disposal of the 
also cuncurrently engaged casco 
in the preparation of tile 
questionnaire in the 
connected matter titled CBI 
vs. Abhay Singh Chautala. 
Case No. 11312019. 

3. Matter listed for 
recording the statements of 
the accused person under 
section 313 Cr.P.C on 
10.10.2025. 

10 Case NO. CT PMLA UlS 3 10 MLA 27.07 .. - Argument 108 - - - - - - No No TIle I. The directions have Direction has I. There are 10 CASE 12312022 Case &4 22 on Charge direction already been issued by the been issued by accused and 108 DLCn I· PMLA (RBT issued by the Hon'ble High Court of the Hon'ble Prosecution witness 000468-2022 Act on Hon'ble Delhi, vide order dated High Court of cited. 
DOE 23.09 .• High Court 03.03.2025 in Crl. M.A. Delhi, vide 2. The record is VIS 22) of Delhi, 9027/2024, Crl. M.A. order dated voluminous. Satyendra vide order 3454012024 & Crl. M.A. 03 .03 .2025 in 3. Number of Kumar Jain & dated 497112025. to defer the Crl. M.A. Miscellaneous Drs 03.03 .2025 proceedings in the instant 902712024, applications are 

in Crl. M.A. matter. Cd. M.A. being filed by the 
902712024, 3454012024 & accused/counsel. 
Crl. MA 2. The matter is tentatively Crl. M.A. 4. Many times the 
3454012024 listed before the Hon'ble 497112025 to counsels for the 
& Crl. MA High Court of Delhi on defer the accused seck 
497112025 to 12.03 .2026. Accordingly. proceedings in adjournment on 
defer tile the matter is fixed for the instant various grounds. 
proceedings further proceedings on matter. 
in the instant 16.03.2026. TIle matter is 
matter. tentatively 

listed before 
the Hon'ble 
High Court of 

1 Delhi on 
12.03.2026. 



II Case No. CSI U/S 6 MLA 03.12. - Further 81 - - - - - - No Yes December, Arguments on the point of Short dates are I.Case was received CBII257120 I 9 13(2) 2018 Proceeding 2025 charge have been heard on being given. by transfer on DLCTII - r/w (RBT s behalf of CBJ. The matter is 11.11.2022. 000989-2022 13{1 )(e) on now listed for hearing 2. There are 10 CBI of PC 01-1L arguments on the point of accused and 81 VIS Satyendar Act r/w 22) charge on behalf of the Prosecution witness Kumar Jain sec 109 accused person on cited. IPC 27. I 0.2025. 3. The record is 
voluminous. 

12 Case No. CSI UlSec. 01 Former RBT 26.07. - Prosecution 41 - - - - - - No - February, I. PW-15 was examined in Short dates are The record of the CBI/9612023 Case 147/1481 MP/Min on 2023 Evidence 2026 chief, cross examined and being given. case is voluminous. CBI Vs Jagdish 149/153 ister 20.09. discharged on I I .09.2025. 
TytJer AI 2023 

DLCTII - 188/ 1091 2. Matter is listed for 
000702-2023 295/3021 Prosecution Evidence as 

463 I well as for consideration of 
prayer (b) in the exemption 
application on 14 .1 0.2025. 

13 Case No. CBIi CBI U/s 5 FORME 06.12. Arguments 109 -- - - -- - - No No December, I. Order on charge were Short dates are Case was received by 10912023 120B,42 RCMA 2023 on charge 2025 paased against all the being given. transfer on CBIVsPC 0,467,46 -2 accused persons. 06.12.2023. Lnllawmsangn 8,471 
DLCTlI- IPC& 

000830-2023 13(2), 2. Matter listed for framing 
13( 1)(D) of Charge on 18. I 0.2025. 
PCACT 
1999 

14 Ct.Case No. PMLA Uls 44 05 Individu 09.01. 19.1.2 - Further 29 - - - - - - No No Hon'ble I. The Hon'ble High Hon'ble High Case was received by CT/02l2024 Case read al 2024 024 proceeding High Court Court of Delhi vide its order Court of Delhi, assignment on DLCTlI - lVith s of Delhi, dated 21.03.2025 extended vide order 09.01.2024. 000035-2024 section vide order the interim order dated DOE VIS 45 of dated (13 .02.2025), in Crl. Rev. P. 21.03.2025, Zeeshan Haider PMLA, 21.03.2025, 132912024 and scheduled has continued &Ors. 2002 has the matter for re-notification the interim 
continued on 18.12.2025. order in the 
the interim Consequently, the matter Criminal Rev. 
order in the was listed for 22.12.2025. Petition 
Criminal No. 132912024 
Rev. Petition 2. A Misc. application was and the matter 
No. moved on behalf of A-4 is tentatively 
132912024 seeking No objection and listed before 
and the direction to SBI Bank to de- the Hon'ble 
matter is freeze his saving bank High Court on 
tentatively account. Arguments were 18. 12.2025. 
listed before heard and the said 
the Hon'ble application lVas disposed of 
High Court on 11.09.2025. 
on 
18.12.2025 

3. Application moved on 
behalf of applicant Nawab 
Ahmad seeking direction 

1 for cancellationl deletion of 



LOC issued against him by 
the ED. The same was 
dismissed as withdrawn on 
the request of Ld. Counsel 
for the applicant on 
02.09.2025. 

IS CCNO. State Uls 13 04 Sitting 21.12. 18.01. 08. 12 Prosecution 20 7 Not Not - - - March,2026 I. Application seeking Short dates are Case was received by 
10712019 ( I)(d) & MPof 20 16 20 17 .2022 Evidence reco filed permission to travel abroad being given. transfer vide order 

State Vs. Swati 120B Rajya rded filed on behalf of A-I, dated 13.02.2024 of 
Maliwal IPC Sabha Swati Maliwal disposed of LD. Principal 

CNR No. on 08.09.2025. District & Sessions 
DLCTII- Judge-cum-Special 

000476-2019 Judge (PC Act) 
2. PW-8 & PW-9 have been (CBI), RADC, New 
examined, cross-examined Delhi. 
and discharged. 

3. Matter listed for further 
Prosecution Evidence on 
04.10.2025. 

16 Misc. OJ AS) Misc. - - EX- 27.01. - - Arguments - - - - - - - No No December, I. Clarification sought. Vide Short dates are Case was received by 
Filing No. DJ/ASJ MLA 2025 on 2025 a separate common order, being given way of assignment 
3512025 (Abated) application the application moved by on 27.01.2025 

CNR No. ED and the applications 
DLCTlI- moved by the LRs have 

000075-2025 been clubbed together. The 
ED point of determination has 

vs. OP Chautala been framed and the parties 
have been afforded an 
opportunity to lead 
evidence. 

2. Matter is listed for further 
arguments on the 
09.10.2025 and 10.10.2025. 

17 Misc . OJ AS) Misc. ED ease - - 17.02. - Argument - - - - - - No No December, 1. Clarification sought. Vide Short dates are Case was received by 
7512025 OJ AS) 2025 on 2025 a separate common order, being given way of assignment 

ED vs. Om applicaiton the application moved by on 17.02.2025 
Parkash ED and the applications 

Chautola (since moved by the LRs have 
deceased) been clubbed together. The 

point of determination has 
been framed and the parties 
have been afforded an 
opportunity to lead 
evidence. 

2. Matter is listed for further 
arguments on the 
09.10.2025 and 10. 10.2025. 

, __ i. 



18 

19 

20 

21 

Ct. Case no. 
1612025 

ED vs. Ram 
Kishor Arora 
and Others 

PM LA 
CASE 

Crl. Revision I Crl. 
24/2025 Revisio 

Rohit Singh n 
Mahiyaria vs. 

State ofNCT of 
Delhi 

Misc . DJASJ 
35812025 

EDvs.Om 
Parkash 

Chautala (since 
deceased) 

Misc. DJASJ 
35912025 

ED vs. Om 
Parkash 

Chautala (since 
deceased) 

Misc. 
DJ ASJ 

Misc. 
DJ ASJ 

U/s44 
read 
with 
section 
45 of 
PMLA, 
2002 

uls 440 
ofBNSS 

U/S 8 (7) 
of 
PM LA 

U/S 8 (7) 
of 
PMLA 

12 Ex-I 
Ministcr 

Fonner 
MP 

Fomler 
CM 
(since 
decease 
d) 

Former 
CM 
(since 
decease 
d) 

24.08. 
2023 

02.05. 
2025 

28.07. 
2025 

28.07. 
2025 

Considerati 
onof 

supplement 
ary 

complaint 

Arguments 

Arguments 

Ar~urncnt5 

23 No 

No 

No 

No 

No 

No 

No 

No 

March, 
2026 

October, 
2025 

December, 
2025 

December, 
2025 

I. Order on summoning on I Short dates are 
the basis of Supplementary being given 
Prosecution complaint was 
passed. 

2. Preliminary arguments 
on Charge behalf of A-I 
were heard. 

3. At the joint request of 
both the parties, the matter 
is listed for arguments on 
charge on 16.10.2025 and 
17.10.2025. 

File received by way 
of transfer by order 
of Ld. Ld. Principal 
District & Sessions 
Judge, RADC for 
28.05.2025. 

Ld. counsel for the I Short dates are I Fresh revision 
revisionist submitted that being given petition received by 
he has been recently way of allocation on 
engaged in the matter and 02.05.2025. 
sought some time to inspect 
the case file. On request, 
matter adjourned and listed 
for arguments on revision 
petition on 09.10.2025. 

I. Clarincation sought. Vide 
a separate common order, 
the application moved by 
ED and the applications 
moved by the LRs have 
been clubbed together. The 
point of determination has 
been framed and the parties 
have been afforded an 
opportunity to lead 
evidence. 

2. Matter is listed for further 
arguments on the 
09.10.2025 and 10.10.2025. 

I. Clarification sought. Vide 
a separate common order, 
the application moved by 
ED and the applications 
moved by the LRs have 
been clubbed together. The 
point of determination has 
been framed and the parties 
have been afforded an 
opportunity to lead 
evidence. 

Short dates are I Fresh application 
being given received from Bail 

and Filing Section on 
28.07.2025, 

Short dates are I Fresh application 
being given received from Bail 

and Filing Section on 
28.07.2025 

2. Matter is listed for further 
arguments on the 

L.. 1 109.10.2025 and 10.10.2025. I 



22 Misc. OJ ASJ Misc. Uls 8 (7) I Fornler 28.07. - - Af"Jumcnls - - - - No No December, I. Clarification sought. Vide Short dates are Fresh application 
36012025 OJ ASJ of CM 2025 2025 a separate common order, being given received from Bail 

EO vs.Om PMLA (since the application moved by and Filing Section on 
Parkash decease EO and the applications 28.07.2025 

Chautala (since d) moved by the LRs have 
deceased) been clubbed together. 111e 

point of determination has 
been framed and the parties 
have been afforded an 
opportunity to lead 
evidence. 

2. Matter is listed for further 
arguments on the 
09. 10.2025 and 10. 10.2025 . 

23 Misc. OJ ASJ Misc. Uls 8 (7) I Former 28.07. - - Arguments - - - - - No No December, I. Clarification sought. Vide Short dates are Fresh application 
36112025 OJ ASJ of CM 2025 2025 a separate common order, beinggtven received fTom Bail 

EO vs. Om PMLA (since the application moved by and Filing Section on 
Parkash decease ED and the applications 28.07.2025 

Chautala (since d) moved by the LRs have 
deceased) been clubbed together. The 

point of determination has 
been from cd and the parties 
have been afforded an 
opportunity to lead 
evidence. 

2. Matter is listed for further 
arguments on the 
09.10.2025 and 10.10.2025. 

24 Mise.DJASJ Misc. Reply and -- - - - - No No December, I. Clarification sought. Vide Short dates are Fresh application 
416/2025 OJ ASJ Arguments 2025 a separate common order, being given received from Bail 

ED vs. Om the application moved by and Filing Section on 
Parkash ED and the applications 02.08.2025 

Chautala (since moved by the LRs have 
deceased) been clubbed together. The 

point of determination has 
been framed and the parties 
have been afforded an 
opportunity to lead 
evidence. 

2. Matter is listed for further 
arcciumcnts on the 
09.10.2025 and 10.10.2025. 

( 



- Mise DJASJ Mise U/s 503 - 28.07. - - Reply and -- - - - -
40312025 DJ ASJ of 2025 Arguments 

Anupam Awasthi BNSS. 
vs. CBI 2023 

- Mise DJ ASJ Mise U/s503 - 28.07. - - Reply and - -
47312025 DJ ASJ of 2025 Arguments 

CBl vs U. S BNSS, 
Awasthi 2023 

(Applicant 
Sanjay Jain) 

g 

~ 
Prepared by:- J~hlmad 

- - No 

- - No 

( 

No - An application was moved Short dates are 
by the applicant Anupam being given 
Awasthi, through his SPA, 
for de-freezing his the bank 
account was dismissed as 
withdrawn on 23.09.2025. 

No - I. An application was Short dates are 
moved by the applicant being given 
Sanjay Jain, seeking release 
of the Sale Deeds and de-
freezing of his bank 
accounts. 

2. Reply to the above said 
application was filed by 10 
and the said application was 
allowed and disposed of on 
26.09.2025. 

Rouse Avenue Court Complex, New Delhi 

Speciel Judge (PC Act) (CBI)-23 
(MPs/MLAs Cases) 

Rouse Avenue District Court 
New Delhi 

Fresh application 
received from Bail 
and Filing Section on 
12.08.2025 

Fresh application 
received from Bail 
and Filing Section on 
18.09.2025 

I 



1. 
I 

2. 

3. 

4. 

5. 

6. 

7. 

.' 

~ 
CGf! ofb(s-
~ ~ "IJ."W L~ ...... -

MONTH~ REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF SEPTEMBER-2025 
{Letter No. MP/MLAsIRADC/Gaz.l2020/E-22388-22393 dated 24'h November, 2020} 

Name of the Presiding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the 
month 

Number of cases disposed in the month with detail i.e. 
conviction, acquittal, discharge, acceptance of closure 
report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

- -- ---- ---

Prepared by: 

~I~ 
(A~ 

Dr. VIS HAL GOGNE 

Special Judge (PC Act) (CBI)-24 (MPs I MLAs Cases) 

Rouse Avenue Court Complex, New Delhi. 

15.12.2023 (A/N) 

23 

NIL 

27 

4 
(1 Sessions Case) 
(1 Closure Report) 

(2 Criminal Revisions) 

(Dr. VISHALGOGNE) 
Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases) 

Rouse ~p~~Par £8~~t(~eWJl/~~B~~~ Delhi 
(MPs/MLAs Ca~s) 

Rouse Avenue District Court 
New Delhi 



VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act). (CBn·2~ 
'Rouse Avenue District Court 

SINo CNR No. and Cause title Nature -Whether State case Penal statutes f'!evNo;!1Oi Whether accused is Date of institution Date of cognizance 
!complaint case or closure involved accused sitting or former MP/MLA 
report 

DLCT11-000429-2023 State Case Uls: 302. 307 IPC 2 Former Initial Institution dt. 10.02.2014 
State MLA 10.02.2014 

1 Vs Instituted in this court on 
Dr. Jagriti Singh etc. 24.05.2023 

Prese Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of 
Date of nt witnesses accused - witnesses matter has been proceedings ordered by orders are existing disposal of case. 
Framin stage Whether posted for final superior court, if yes give in the matters 

g of of the recorded or arguments detail 
Charge case not 

s 
Witne Witnesses Defence Defence -Yes- Matter was received in ~itnesses 

~6.06.20 sses dropped examined witnesses witnesses lVide order dt. 04.02.2025 and -Yes- he month of May 2023. 
~5 cited examined 

r~ 
18.02.2025 of Hon'ble High Matter .is expected to be 

r-- PE 76 11 37 No ~ourt of Delhi in Crl. M A ~isposed of within a year 

! 

- -- --
(Cross I 15257 of 2025 and Crl. M C 

PW 13 is ~97 of 2025 the further 
deferred) cross-examination of PW 13 is 

~eferred till the pendency of 
he Crl. MC NO.697/25 

Note:- In terms of order dated 21 .12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 titled 
" Court on its own motion vs. Union of India & Ors." below mention·.?d points have been added. 

[Sho-;t S-u-m-m~y of the work do~~ in the case du;ing-th; m-ontb.--IThe Action plan formulated and t-h-e- -T-he- sp-ecific reasons, if any causing -I 
I . . . 

isteps taken for expeditious disposal of delay in disposal of the matter J' 
Ithe case 

1--- --.--- - ---.- . . .. _._. -- -._-_._, ... _ '--- ~.-.. ~. --~ .. - - .'~--. - . .. . . 

\

1.) The matter was taken up in this month. The matter was fixed for cross I (1) Directions for advance reports upon Matter has been received in the month of May 2023 by i 
. examination of the last witness i.e. PW-37(ACP Arnar Deep Sehgal) who is the I summons to witnesses. transfer from Patiala House Court, New Delhi. Vide l 
! Investigating officer ofthis case. (2) Consecutive 1 Bulk date of hearing. order dt. 04.02.2025 and 18.02.2025 of Hon'ble I 
12.) Further cross-examination of PW37 was partly recorded on behalf of A-I 1(3) Short dates being given and no unnecessary High Court of Delhi in Crl. M A 5257 of 2025 1 
i Further cross-examination ofPW37 is deferred. ladjournments are being given. . and Crl. M C 697 of 2025 the further cross- !. 
i 3.) TIle matter was reported to be next listed before the Hon'ble High Court on ! examination of PWl3 is deferred till the II: 

i 12.11.2025. ! pendency of the Crl. MC NO.697/25 . 
i I . 
L._._. __ .... __ .... _ .. __ .. __ .. _ .. .. __ ~ _ ______ ..... __ . __ .... _ .. ___ ._ .. _ ... . _ ... 1... ... _ ... _ .. __ . 

r­.. c 

.... ___ .. __ • ___ . L. _ _ _ ._. __ . __ .. __ . ______ _ ._._ ..... _ 
. .. J 

"( 

.. 



VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (Cc"3I),24 
'Rouse Avenl1P n;"'~:"L ,., 

SI 
No 

CNR No. and Cause title ~ature - Whether State case 
pomplaint case or closure 
eport 

Penal statutes jllew~,p,,"Jiif" 'I'WHether accused is Date of institution Date of cognizance 

2 

DLCT11-00047S-2019 

ED 

Vs 
Virbhadra Singh etc. 

Complaint case 

involved accused sitting or former 

3 &40fPMLA, 
2002 

9 

MP/MLA 
Former MP, Sitting MLA 06/09/16 07/09116 

Dateptage of : witnesses : t of 
'--"t::r-re~s-en~t:---I. [)etail~f prosecuti~n ! .••. f:state~en Detail of defence 

witnesses 
Date sinc~ rr~ h~ther'ther~ is any stay of p~oceedings' ordered" Whether a'ny:iExpected date of disposa ll: 

when i by superior court, if yes give detail ' interim orders· of case. 
of the case ' : ccused ~ 

Framl i Whether 
ing '" I recorded 
of . ' ! or not 

Char 

matter has 
been 

posted for 
final 

arguments 
ges --I.·· ........ ' ... r ... i.t .. n.e ... s .... :Witness. r ... it .. n .. es.ses,. Defence ' Defence U tvide 

order dt. 19.04.2022 of Hon'ble High Court of Delhi 05.05. ; ses es examined' witnesses witnesses' 'passed in Crl. Rev. P 217/2022 titled as Vikramaditya 
21 ; cited ' droppe , cited examined '~ingh V~ ED th~ trial court has been directed to. rec.ord the 

; d. , Iprosecutlon eVidence but the cross- exammatlon be 

deferred) , , 

are existing in; 
the matters 

-Yes-

-- PE '1'07 . 2 .,. '(Cr~~SiS No L~- :L~" :c-r""redtm",xtd'''. 

-- ' _ ... ___ .... ____ ... ..... ____ .'-. .L t... .. ... ) 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

" Court on its own motion vs. Union of India & Ors," below mentioned points have been added. 
I 

,Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causiug 
! taken for expeditious disposal of the case delay in disposal of the matter 

'I) The matter was taken up in this month. Matter wasfixedfor recording further 1(1) Directions for advance reports upon Vide or~er dt. 1~.04.2022 of Hon'ble Higl~ Court 
! exam ination in chief of PW -75. summons to witnesses. of Deihl passed m Crl. Rev. P 217/2022 titled as 
12.) Witness was not able to appear due to ill health. lc2) Consecutive 1 Bulk date of hearing. ~ikramaditya Singh Vs ED th~ trial ~ourt has been 
; 1(3) Short date being given and no unnecessary directed to r~co~d the prosecutlO.n eVidence but the 

. . . cross- exammatlon be deferred till next date. Most 
: I adjournments are bell1g gIven. of the witnesses pertains to other states. I I Unavailability of witness. 

I I 
I I 
l ..... __ ._ _ ________ . _________ ._ . _____ . _____ L '--__________ _ 

~ 



SINo 

3 

Date of 
Framing 

of 
Charges 

10.12.18 

CNR No. and Cause title 

------ -
DLCTll-00097S-2019 

CBI 
Vs 

Virbhadra Singh etc. 

VI~HAL GOGNE 
AdditiJJnal Sessions Judge 

Special Judge (PC.A 
",-_&. - -

Nature - Whether State case, c0nwlHf!J: ljirej.fa~ SlatJ;lt.es No. of accused Whether accused is sitting Date of institution 
[case or closure rep~!1 ew elhinvolved or former MP/MLA 

State 109,465 r/w 471 9 Fonner MP, Sitting MLA 31.03.2017 

(pC Act case) 
IPC and 13 (2) 
r/w 13 (I)(e) of 
PC Act 1988 

[Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings Whether any 

rt witnesses of accused witnesses when matter ordered by superior court, if yes give detail interim orders 
~tage - has been are existing in 
[of the Whether posted fOI the matters 
~ase recorded Inal 

or not arguments 
Witnesses Witnesses Witnesses Defence Defence Yes, Vide Order dt 16.04.2019 of the Hon'ble High -Yes-

cited dropped examined witnesses witnesses COllrt q( Delhi in WP. (crt) 23512019 titled as Pratibha 

cited examined Singh and AnI' & Crl. M.As 1619-162012019, the trial 

PE 223 - 61 No -- -- -- COllrt has been directed to make all possible endeavors 
10 first record the evidenCe of witnesses who are not 

lrel'''d'' II" S"" of m",,,·h,1 P"d"h. 

Date of 
cognizance 

08.05.2017 

Expected date of 
disposal of case. 

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

'11 Shor~ S-u-m-m-a-ry-o-f-t-h-e-,-vo-r-k-d-o-n-e-in-th-e-c-a-se during the month The Action plan formulated and the steps tal{en The-s-p-e-c-ifi-Ic-r-e-a-s-on-s-,-i-f-a-n-y-c-a-u-si-n-g-d-;lay I 
for expeditious disposal ofthe case in disposal of the matter 

'. , ..... .. _..... .. ..... . .. __ -- _____ ---1 

I 
Matter was taken up in this month. On the previous date it was submitted (I) Directions for advance reports upon summons to Vide Order dt 16.04.2019 of the Hon 'ble High COllrt I' 
on behalf of the CBI that the application for clarifications moved before the witnesses. of Delhi in WP. (crt) 23512019 titled as Pratibha 
Han 'ble High Court is next listed on 10. I 1.2025. (2) Consecutive / Bulk date of hearing. Singh and AnI' & Cri .. M.As 1619-162012019. the t~'ial I 

(3)Short dates beino given and no unnecessary cOllrt has been dIrected to make a/l possIble 
d' t b . '" . endeavors to first record the evidence of witnesses 

a ~oummen s are ell1g gIven. who are not related to the State of Himachal Pradesh. 
Such witnesses have largely been examined. In this 
matter most of the witnesses are pertains to the 'L L . IHimachal Pradesh. Unavailability of wilness &J 

. counsels. 
... .. - " - ~-~~-----. -:--- .. . -... -.. - .- ... -. ~ "- ---- .- ,- .- . - .-':'" -- -. 

~. .-; 

( ' ( 
I. 



SI 
No 

4 

CNR No. and Cause title Nature -
Whether State case, 
complaint case or 

closure report 
DLCTlI-000981-2019 State Case 

State 
Vs 

Sukesh Chandrashekar etc. 

Penal statutes 
involved 

-., L~HA.L GOGt'-iE 
Additional Sessiofls JU:1ge 

Special Judge (PC-Act) , (CDi)-24 
. Avenue District Court R Quse _ 

No. nnw ~lWliether accused is 
accused sitting or former 

MP/MLA 

467,468, 471,474,201, 9 FonnerMLA 
170, 120B oflPC and Sec 

8 of PC Act. 1988 

Date of institution 

14.07.2017 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of cognizance 

03.08 .. 2017 

Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing ~tage 
of pfthe 

Charges ~ase 

PE 
17.11.18 

accused - has been are existing 
Whether posted for in the matters 
recorded final 

or not arguments 
Witness /Nitnesses Witnesses Defence Defence Yes, Vide order dt. 14.12.2018 'If Han 'ble Supreme Court 'I/. -Yes-
es cited dropped examined witnesses witnesses india in SLP (Crl.) No. 4661912018 titled as B.Kumar Vs 

cited examined State and Vide order dt. 30.09.2019 of the Hon'ble High 

66 - 4 No -- -- -- COllrt of Delhi in Criminal Revisions 170. 273119, 1078118, : 
r4<>' 18 aad 111111 & 'h' p.="diag' a,,,'''''''' till dot" 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

--

.. . _.- ". ',-' - - '-"."" . -

Short Summary of the work done in the case during The Action plan formulated and The specific reasons, if any causing delay in disposal of : 
the month the steps taken for expeditious the matter 

disposal of the case 
..... . _.- ._ .. . .. _. -. . .. - .. ...... _ ... ... _ .. __ ....... . .. ......... _ .. . ... . .......... . - ....- --.~-~- .. ...... . ................... -- .... _-.... ..... ~~ ., ... -- ... .. - ~ .... ....... .. ~.. . .. ... . .... . .... ........ ....... ...... --.. ~ .... ---- ... ..... . . .... ~ . . ....... ......... -................. ~ .... .• -.. -.- -._- .. . ...... _--.. .... -.... ... --... ~--- ... .-. 

I.) The matter has been stayed by the Hon'ble Supreme Court of -- It lVas stated by the counsel of the applicant 1 accused on the previolls date, 

India. It was submitted by the Ld. Counsel for the accused that the that the matter is listed before the Hon 'ble High COllrt of Delhi on 

proceedings before the Hon'ble High Court are next listed on . 06.08.2024. Interim orders have been continlled. 

06.10.2025. and the interim order was continued. Thus, in view of 
the said submission, case was adjourned. 

- __ l ... . . _ ................ .. -. . .... ~ ... - ... • .... -... - ... . .. -- . . . . ...... -. . . . - ,. - -.. - -

0/ 



SI CNR No. and Cause title Nature· Whether State case, 
No pomplaint case or closure report 

DLCTII-000125·2019 State 

CBI (PC Act case) 
5 Vs 

Lalu Prasad Yadav etc. 

VI8HAL GOGNE 
Additional Sessions Judge 

S~ecial Judge ( PC·Act), (CBI).24 
-;()11C::~ .u'trl'3~", .1 .. . ,'"'. 

Penal stat~~~ Del li "No~ot 
involved accused 

120B r/w 420 ofIPC and-
- -

14 
Sec 13 (2) r/w 13 (I) Cd) 0 

PC Act, 1988 

Whether accused is sitting or Date of institution 
former MP/MLA 

Former MP / Sitting MLA 16.04.2018 

Prese Detail of prosecution Statement Detail of defence witnesses Date since when matte~Whether there is any stay 0 Whether any 

Date of nt witnesses of has been posted fo proceedings ordered by superio interim orders 

Framing ~tage accused - ~inal arguments Fourt, if yes give detail are existing in 

of pfthe Whether the matters 

Charges r.ase recorded 
or not 

Witness Witnesse Witnesses Defence Defence -- --
es cited s dropped examined witnesses witnesses 

cited examined 
Clarifie 94 - - No -- -- --

- ations 

I 

Date of cognizance 

30.07.2018 

Expected date of 
disposal of case. 

Within one year from 
he date of framing 01 
he charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points havebeenadded. 

Short Summary of the work done in the case dnring the month The Action pia; formulat;d~~dilie;;ps IThe ;pedl1e -";asons.if-;;;'~~~~;in~l 
taken for expeditious disposal of the case delay in disposal of the matter ! 

. ! • ___ _____ ___ .. •. ___ • .• .. _ . _ ..... .. .. _. J 

1.) The matter was fixed for Order on Charge. . 'Consecutive dat~s w~regiven · for arguments I" · ·· . . I 

on charge. 2.) The dictation of order 011 charge is under completion and has been fixed to be announced on 
13.10.2025. All accused persons were directed to appear physically in the court on the next 
date .. I 
3.) One misc. application was disposed of in this month. 

~ <j 

r- ( 



VJ.' 

SI CNR No_ and Cause title Nature - Whether State case, 
No !complaint case or closure report 

-

DLCTll-000985-2019 Complaint Case 

6 ED 
Vs 

\1:SHAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CIH)-24 
II '"'''' 

'0 InQTrlPT. .rl1: n~ 

Penal statutes N( .w No\tof accused 
involved 

Sec 3 & 4 of PM LA' 16 
2002 

Whether accused is sitting 
or former MP/MLA 

Fonner and sitting MP and 
MLA 

MIs Lara Projects LLP Ltd etc. 
Prese Detail of prosecution Statement Detail of defence Date since when Whether there is any stay of proceedings 

Date of nt witnesses of witnesses matter has been ordered by superior court, if yes give detail 

Framing Stage accused - posted for final 
of of the Whether arguments 

Charges ~ase recorded 
or not 

Witness Witnesse Witnesses Defence Defence --
es cited s dropped examined witnesses witnesses 

cited examined 

I Misc. 21 - - No -- -- --
- App & I 

I Argl 

I 
Charg 

i e 

Date of institution Date of cognizance 

25/08/2018 17.09.2018 

Whether any Expected date of 
interim orders disposal of case. 
are eXisting 

in the matters 

-- /Nithin one year from the 
~ate of framing of the 

harge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Grs." below mentioned points have been added. 

. .. . .. " - " . 

Short Summary of the work done in the case during the The Action plan formulated and the steps The specific reasons, if any causing 
month taken for expeditious disposal of the case delay in disposal of the matter 

I) The matter was taken up on two (2) dates in this month. Matter is fixed on day to day basis for the expeditious --
2) A short brief on the aspect of charge was filed on behalf of the ED. resolution of the proposed grievances of the accused 
3) The COUlt has allowed the Ld. Counsels to inspect the documents on behalf persons. 
of A- I to A-4 and A-7 to A- I I. 
4) The court noticed that an application on behalf of A-IS and A-I6 was 
pending consideration. Opening submissions were heard on the application. The 
Ld. Counsel for the ED sought some time to verifY certain details from the 

L record. 
5.) One IA and two (2) misc. applications were taken up and disposed of in this 

Eontl~ .. _. _ ...• -

~ , 



SI 
No 

7 

Date 
of 

Fram 
ing 
of 

Char 
ges 

-

CNR No. and Cause Nature -
title Whether State case, 

complaint case or closure 
report 

DLeTI 1-000985-2019 Complaint Case 

ED 
Vs 

MIs Alchemist Township 
India Ltd etc. 

Presen Detail of prosecution Statement of 
Stage witnesses accused -

of the Whether 
case recorded or 

not 
Witness Witnesses Witnesses 
es cited dropped examined 

Misc. 52 - - No 
App & 
Arg on 
Charge 

VI8HAL GOGNE 
Additional Sessions Judge 

Spp.cial Judge ( PC·Act), (CBn·24 
'Rouse Avenue District Court 

New Delhi 
Penal statutes No. of accused 

involved 

Sec 3 & 4 ofPMLA' 8 
2002 

Detail of defence Date since when 
witnesses matter has been 

posted for final 
arguments 

Defence Defence 
witnesses witnesses 

cited examined 

-- -- --

Whether accused Date of institution Date of cognizance 
is sitting or former 

MP/MLA 

Fonner MP 08.03.2021 26.03.2021 

Whether there is any stay of Whether any Expected date of 
proceedings ordered by superior interim orders disposal of case. 

court, if yes give detail are existing in 
the matters 

Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from 
Hon'ble High Court of Delhi passed in Crl. the date of framing of 
M.C No 2483/2022, the operation of order 
dated 22/03/2022 has been stayed. The 

the charge. 

matter was listed on 09.04.2024 in the High 
court of Delhi. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
.---~~ ~~~~===~=~.="~C~O~lrrt~ .. _o_n~it=s=()="WIl= .. =.,,~m=()tion v~: U~ion ofI.Ildia &.Ors." below mel1p-0l1.edpoigtsl1~yel?~en ~~deg.~ . ... ,., .. , . . ,... . .. 
Short Summary of the work done in the case during the month The Action plan formulated and the The specific reasons, if any causing J 

. steps taken for expeditious disposal delay in disposal of the matter 
, I~o_f_th_e __ c_as_e _____________________ ~ __________________________ __ 

· .... E·) The proceedings in the Writ Petition before the Hon'ble High Court are stated to l__ The next date before the Hon'ble High Court j'S' 
· be next listed on 08.10.2025 whereas the proceedings in Crl. MC 2483 of 2022 are 22.07.2025. 
· next listed before the Hon'ble High Court on 27.11.2025. 

· -'---_.-.-' .. . . '.. . . . .... . . .. . .. . . ... ... . .. . . ' .,- .. --.----~'--------------- !-----------~----------

~. qr-

( ( 



SI 
No 

8 

Date of 
Framing 

of 
Charges 

15.10.20 
22 

VISILAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CDI)-24 
'Rouse Avenue District Court 

New Ddhi 

CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
DLCTl 1-00033 1-2022 Complaint Case Sec 3 & 4 of PM LA' 1 A co-accused was a 02.06.2022 09.06.2022 

2002 former MLA in the 
ED predicate offence. 
Vs 

Sukash Chandrashekar. 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

~tage I accused - has been are existing 
pfthe Whether posted for in the matters 
~ase recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence [Yes -Yes- Within one year from the 
es cited s dropped examined witnesses witnesses Vide order dt. 06.02.2024 of Hon 'ble High Court of Delhi in date of framing of the 

cited examined W.P. (Crl) 3560/2023 & CrI.M. A 33055/2023 titled as charge. 

DE 23 1 22 Yes -- -- -- Sukash Chandrashekhar Vs ED, the trial court has been 
directed to adjourn the matter and fix a date later than the . 
date fixed in Hon'ble High Court of Delhi. 

. --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

~hort summary of the work done m the case during the month 
The Action plan formulated and the steps 
,taken for expeditious disposal of the case 

The specific reasons, if any causing 
delay in disposal of the matter 

L) The matter has been stayed by the Hon'ble High Court. 
2.) The matter is at the stage of recording Defence Evidence. The matter next 
fixed in this court for the date 10/1112025 along with the connected matter. 

L ___ _ - -----c. -----.--. - ----.-'- .---.--. ---'----_ ---------.--------

~ 

The Hon'ble High Court has directed this I, 
court to adjourn the present matter to a date, 
later than the date before the Hon'ble Highl 
Court. The proceedings before the Hon'ble 
High Court were stated to be next listed in, 
July 2025. 

----------_._----



\ct), (CBD-24 

VI~H...u. GOGNE 
Additional Sessions Judge 

Special Judge ( PC-A, 

SI CNR No. and Cause title Nature - Whether State Penal s;aiUfe~v~n e L~ri8t Co llWhether accused is Date of institution Date of cognizance 
No ~ase, complaint case involved e v Rclhised sitting or former 

or closure report MP/MLA 
DLCTll-000630-2022 State Sec 8,9,11,12, 13(2) r/w 19 Fonner and Sitting MP / 10.10.2022 27.02.2023 

13(I)(d) of PC Act 1988 Sitting MLA 
9 CBI (PC Act case) & Sec 120B r/w 467, I 

Vs 471,468,420 IPC I 

Lalu Prasad Yadav etc. i 

~resent Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
Date ~:age of witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

of the case accused - has been are existing 
Frami Whether posted for in the matters 
ng of recorded final 
Charg or not arguments 

es Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 
~--~~---+----+------r----~-------+--~~-1~~~~------~ 

Misc. app - - - -- -- -- --

----- -- _._--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Courton its own motion vs. Union of India & Grs." below mentioned points have been added. 

I Short Summary of the work don; i~ the case during the month The Action plan formulated and 
the steps taken for expeditious 
disposal of the case 

'The specific reasons, if 
any causing delay in 
disposal of the matter 

I.) The matter comprises of (5) five charge sheets and involves 103 accused persons who were summoned previously. 1.) Consecutive & bulk dates being given. ,II.) There were 78 accused 
The proceedings are at the stage of arguments on charge. 2.) No undue adjournments was given. in the final supplementary 
2.) The matter was fixed for arguments on charge. The matter was taken up on twenty three (23) dates in this month. 3.) The court endeavored to ensure that charge sheet. Cognizance 
3.) With a view to expedite proceedings matter was fixed for bulk consecutive dates from 01.09.2025 to 04.09.2025, requ~st. mad~11 bY'blthe ddedfenfis~ couns~ls I was taken against one, 
06092025 08092025 11.092025. pertammg to I egl e an e IClent COpl~S· hundred and three (103) 
.. ,.. to. . . of the documents of the charge sheet IS . 

4.) Argun:e~ts on charge were heard on day to day baSIS sl11ce 01.07.2025. addressed expeditiously. ac~used pe.rso~. MultIple 
5.) SubmISSIons on charge were advanced and concluded on behalf of accused no. 7. 4.) Direction for scanned copies of MISC. ApplIcatIOns moved 
6.) Counsel of accused no. I sought time to adequately prepare for submissions on his behalf. It was directed that deficient & illegible documents were given by the counsels of the 
arguments on his behalf shall be concluded within 2-3 consecutive dates of hearing commencing from 04.09.2025. to CBI and a dedicated scanner was accused persons. 
7.) Submissions on charge were advanced and concluded on behalf of A-I. installed to expedite the same. 2.) Constraints imposed 
8.) Arguments on charge, which was continuously heard on day to day basis since 01.07.2025 was concluded on behalf of. 5.) This modality curbed the multiplicity by the strike called by 
all 99 accused persons as well as the CBI. of applications under section 207 Cr.P.C lawyers. 
9.) Matter was fixed for order on charge. 

L. __ . 1... .!' ..... r=':c''; ... -=-==~ 

~ ( C' 



VI~H.AL GOGNE 
Additional Sessions Judge 

Special Judge (PC·Act), (Cnn.24 
'Rouse Avenue District Court 

New Delhi 
SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is Date of institution Date of cognizance 
No ~omplaint ca~!....or closure report involved accused sitting or former MP/MLA - ---- - ,-

_ . 
D LCTtI-000033-2024 Complaint Case Sec 3 & 4 of 23 Sitting lVIPs I MLAs 09.01.2024 27.01.2024 

10 PMLA'2002 
Enforcement Directorate 

Vs 
Amit Katval etc 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage accused - has been are existing 

of of the Whether posted for in the matters 

Charges case recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence -- -- One year from the date 01 
es cited s dropped examined witnesses witnesses raming of charge. 

cited examined 
-- Misc. 46 - -- -- -- -- --

App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
...... ...... "'--"'- ... ........ .. ...... ..... -.. -.... -.. _ ..... _ .... _- ..... _ .... _ ... ... _. __ ._ ..... ....... , ..... _, ..... ... _... -- -_._ ... __ ... -........ - ......... -" Court on its own motion vs. Union ofIndia & Ors." below mentioned £oints have been added 

: Short Summary of the worl. done in the case during the month hhe Action plan formulated and the steps The specific reasons, if any causing delay 
: taken for expeditious disposal of the case in disposal of the matter 

..... -.- " .. "' .... .. _._._-----"---_ ..... _ ..... .._- ... _._--_ ....... -_ .. - - - ... -. -_.- . -- .. .. -- ~-- .... -

: I.) The matter was taken up on three (3) dates in this month. ; Short dates being given for expeditious Scrutiny of documents by the accused 
: 2.) The ED was directed to file an amended memo of parties showing the complete list of accused . conclusion of arguments on charge. persons . 
. persons with the appropriate renumbering ofthe accused persons. I 

3.) The court has directed the ED to file the list of unrelied documents pertaining to the prosecution 
complaints,both as a soft copy and hardcopy before the court within a week and a copy to be provided 

. to the respective accused persons. 
4) The matter shall next be taken up on day to day basis to address any concerns or objections raised by 
the accused relatable to section 207 Cr.PC from the next date onwards i.e. 13.10.2025. 

.......... -.. _. _ ....... _._-- _. . .. -~ . , .. -._ ... _ .. - _ .. _. . ... _ ... -... ..... -.. "._-_._ .... _._ ....... - ._-_ ... _ .. _ ... _ .... _ .. _._ . .. . _._.---~ , " .. _ ...... .. _ ....... - ............ _ .. _. _-_ ....... _ .... _ .. _ .. ... _ ........ _... - -_ ....... _ .. __ .... - _._- -_ . .. . .. - . __ ._ .. _ .. __ ........ _._._ ........ .. ....... ..... -... - _._.'_._.-

~ 



SI 
No 

11 

CNR No. and Cause title 

DLCTlI·000307·2023 

State 
Vs 

Naseer @ Naseem etc 

Nature· Whether State 
Ease, complaint case 
pr closure report 

State case 

VISHAL GOr;'-I~ 
Additional Sest;iul:' '. d ~:-~ 

Special Judge ( PC-Act), (CBI)-24 

Uls 147, 148, 149,307 
IPC 

26 ExMLA 

Date of institution 

Initial date 03.12.20 I 6 
Instituted in this court on I 1.01.2024 

Date of cognizance 

23.03.2015 

presentl Detail of prosecution 

Date of~tage witnesses 

Statement 
of 

accused· 
Whether 
recorded 

Detail of defence 
witnesses 

Date since I Whether there is any stay of proceedings ordered I Whether any 
when matter by superior court, if yes give detail interim orders 

Expected date of 
disposal of case. 

Framin of the 
g of ase 

Charge 
s 

IWitnesslWitnesses! Witnesses 
es cited I dropped I examined 

or not 
Defence Defence 

witnesses witnesses 

I I I cited examined 
Charge 43 

has been 
posted for 

final 
arguments 

are eXisting 
in the matters 

One year from the date 
of framing of charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 titled 
"Court onits own motionvs. Union of India & Ors." below mentioned points have been added. 

j-S~h~o-r~t ~S-um~m~a~r~y-o~f-t~h~e-w~~o~r~I{~d~o=n=e=i=n=th=e=c=a-s~e-d-u-r'-in~g~t~h-e-month hhe Action plan form ulated- and the steps taken '.IThe specific reaso'~n~s,-i~f~a-ny~ca~u~s~inC-g~d~el~a~y-i~n~d'isposal of 

for expeditious disposal of the case ;~he matter 

\

1.) Matter is fixed for the purpose of order on ch~;ge. There are total '1(1) Short dates being given 
twenty six (26) accused proposed in this case. adjournments are being given. 
2.) The 10 had not appeared for several dates upon the court requiring 
clarifications in view of the old nature of the case and the multiplicity of 
accused persons as well as the commonality of certain aspects in the 
present two connected matters. 
3.) The court had directed the 10 to appear on the next date of hearing. I 

I 

and no unnecessary I Th~ cllarge sheet is of the year 20 15 and is co~n~cted with I: 
another case filed of the year 2015. The case was received 
by this court in the year 2024. There are 26 accused. 
Lengthy arguments on the point of charge were advanced 
by separate counsels. On account of the voluminous 

ilrecord in the present two connected charge-sheets and the 
detailed arguments advanced on behalf of separate 

been consumed in concluding arguments on charge. I I
counsels for the 26 accused persons, several dates have 

•. ____ .. __________ .1 •. __ J I . ________________ t_ 

~. 
( ( 

~ 



SI CNR No. and Cause title Nature - Whether State 
No !case, complaint case 

~r closure report 
DLCTU-000306-2023 State case 

12 State 
Vs 

AkhlaQ Alvi etc 

vr:-::HAL GOGNE 
Additiohal Sessions Judge 

Special Judge ( PC-Act), (Cnn.24 
u, n, . '"' 

Penal statutes - . Nr¥-re<iJ'Re ~Hetneraccusedis 
Involved accuse sitting or former 

MP/MLA 
VIs 147, 148, 149,307 36 ExMLA 

!PC 

Date of institution Date of cognizance 

Initial date 01.12.20 I 5 16.01.2015 
Instituted in this court on 

11.01.2024 

~;ese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of t witnesses of accused witnesses when maHer by superior court, if yes give detail interim orders disposal of case. 

Framlnrge has been are existing 
of fthe Whether posted for in the maHers 

Charges ase recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence pne year from the date 
es cited s dropped examined witnesses witnesses of framing 0 

cited examined charge. 
Charg 74 - -- -- -- -- --

-- e 

1 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
. . __ __ .. _ _ ". Court on its o~n!ll_()tion vs. U:nion5>f Im~ia ~ _Ors." below mentioned points have been added. 

I Short Summary of the work done in the case during the month ·IThe Action plan formulated and the steps !IThe specific reasons, if any causing 
_ taken for expeditious disposal of the case i delay in disposal of the matter 

I.) Matt~r is fixed for the purpose of order on charge. There are total twenty six 
(26) accused proposed in this case. 
2.) The 10 had not appeared for several dates upon the court requiring 

. clarifications in view of the old nature of the case and the multiplicity of accused 
persons as well as the commonality of certain aspects in the present two connected 
matters. 
3.) The court had directed the 10 to appear on the next date ofhea7ing. 

(I) Short dates being given and no 
adjournments are being given. 

1.,.--,--- - -_ ._ - -_ . L---..,-------------

~ 

unnecessary The charge sheet is of the year 2015 and the case 
received by this COUlt in year 2024. There are 36' 
accused. Lengthy arguments on the point of·· 
charge were advanced by separate counsels. On 
account of the voluminous record in the present 
two connected charge-sheets and the detailed 
arguments advanced on behalf of separate 
counsels for the 36 accused persons, several dates 

: have been consumed in concluding arguments on 
-charge. 



51 
No 

13 

Date of 
Framing 

of 
Charges 

23.11 . 
23 

CNR No. and Cause title Nature - Whether State 
case, complaint case 0 

- - -- - - -
losure report 

D LeT 11-000455-2023 State case 

State 
Vs 

Raju Kumar Singh etc 

VI~HAL GOGNE 
Additional Sessums Judge 

SI~ecia1 Judge ( PC-Act), (CBI}-24 
n "'. . ,. 
lP'e'nafst~i~I~"'·~ 

invol~~d'l elhi 
NO. or accused 

Uls 302, 336, 20 I, 34 5 
IPC 

Whether accused is Date of institution 
sitting or former MP/MLA 

Sitting MLA Initial date 29. 11.2019 
Instituted in this court on 

16.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders 
Stage accused - has been are existing 
of the Whether posted for in the matters 
case recorded final 

or not arguments 
Witness ~itnesses Witnesses Defence Defence -- --
es cited dropped examined witnesses witnesses 

cited examined 
PE 38 - 27 -- -- -- --

Date of cognizance 

---
28.09.2019 

Expected date of 
disposal of case. 

One year from the date 
of framing of charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. rl------------------------

Short Summary of the work done in the case during the month ' The Action plan formulated and the steps ' The specific reasons, if any causing 

1) The matter was taken up on four (4) dat, 
12) On the fIrst date PW25 had not appeare 
(Ram Ratan) was partly examined-in-chief 
3) On the second date PW25 and PW26 w 
examined and discharged. 

PW26 

cross-

5) On the fourth date PW27 (Inspector C.L. Meena) was partly examined-in- ' 
chief. Since the MHC(M) was not available and the second 10 was reported to ' 

taken for expeditious disposal of the case ' delay in disposal of the matter 

(1) Directions for advance reports upon summons to wimesses. Unavailability of witnesses. 
(2) Consecutive I Bulk date of hearing. 
(3) Short dates being given and no unnecessary adjournments 
are being given. 

I 

4) On the third date the witness (10) Inspecror C.L. lVleena was exemptea on ••• L' 

written intimation reporting that he was suffering from viral fever. 

be unwell, the further deposition ofPW27 was adjourned to the next date , 
,--------- _____ L ____ , 

v 
r 
I 

'\ 

( 

J 



VI .. :HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

SI No I CNR No. and Cause title Nature - ~ Penal statutes involvedL:0' Mew elWhether accused is Date of institution Date of cognizance 
Whether State case, accused sitting or former 

complaint case or closure MPIMLA 

DLCTlI-000987-2019 
. r~.or~ ._. _ _ _ _ 0-----+---- -- . - -----I 

U9.Uo.2017 Complaint case Sec 233/628 r/w 211 &! 31 SittingMPinthe 08.12.2016 . _. 

14 SFIO 
~40 (3) of Companies, connected PMLA case Instituted in this court on 
~ct, 1956 and Sec: pending in this court. 29.07.2024 
j;~0/468/477A & 120B1 Vs 

Surender Kumar Jain etc. 

l~resentrDetaii of prosecution 
Date of r tage 0 witnesses 

Framingthe case 

Statement Detail or" defe:~:~VitnesseSfD~te-SinClWhethe~ there is any stay of pro~eedings ordered by sup-erior1WI:ether -a-nyjExpec'ted date of-
of accused when matter court, if yes give detail interim orders disposal of case. 

has been are existing in 
of 

Charges 
Whether posted for the matters 
recorded final 

or not arguments 
~itnes! Witness! Witnesses Defence- Defence iYes. vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in -Yes-
es cited s examined witnesses witnesses' :Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as' 

dropped cited examined irendra Jain & Anr Vs SFIO & Anr .• the trial court may proceed with ' 
ICharge 39 -- -- No -- -- -- nearing on arguments on charge. However shall await the decision ofl

l the High court before framing formal charges. 
I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

One year from the date 
offraming of charge. 

thor'SUIDI nary of the work done in the case d~~ing the mo~th ; 'The A~tion plan formulated and the steps Th~ specific reasons~if~ny causing I 
taken for expeditious disposal of the case delay in disposal of the matter 

I 

rl .)F~~~h~ 
thirty one 

:12.) The ma 
: 3.) Matter 

i 
•••• -_._. • • ••• • • • _ •• _ . - •• _-_ . . • _ • • • •• •••• _-••• _ ••• _ ••• , • ••• ~ . ~ • ... ~· ... H .. .. ... _ .... ~ . • - •• _ ... .. _ ••• •• ~. " ••• _ . --- i '" - ___ ._ ..... -__ ......... . .. ~ .. - .. .. - "· H • • __ . _ • H • _" - - . .. . . .. ~. _ ' . •• • .. ••• _. . • • • . ._ • __ • •• _ . .. . ... • . ... . .. •• H.H. ~_._. _ . H ..... . - _._. _ ..... _ . .. . . --- ._. .. .. - _ . .. . . . .. , 

:r received by way of transfer in the month of July 2024. There are i (I) Consecutive / Bulk date of hearing. : Vide order dt. 13.12.2022 of the Hon'ble High 
accused in this matter. i (2) Short date being given and no unnecessary ! court of Delhi in Crl. M.C. No. 6716/2022 and Crl. 
is stayed by the Hon'ble High court of Delhi for orders on charge. , adjournments are being given. j M.A. No. 26115/2022 ti~led as Virendra Jain & ~nr 
>ted for clarifications. . Vs SFIO & Anr., the tnal court may proceed With 

, i hearing on arguments on charge. However shall 
; await the decision of the High court before framing 
: formal charges. 

; 

_ . .. .. . • ..... ... H ... 

~ , 

. 



VI~HAL GOGNE 

peclai Judge PC-Actt try f)_OJ, 

Additional Sessions ,Turl;:;e 
S 

51 CNR No. and Cause title Nature - Whether State case, Penanstatutesnu eD~g~&fCou t Whether accused is Date of institution Date of cognizance 

~ f-. -
~omplaint case or closure report involved Ne\ ' [adcused sitting or former MP/MLA 

SittingMP 18.05.2017 03.07.2017 DLCT1I-000977-2019 Complaint case 3 & 4 of PM LA , 2002 79 
Instituted in this COUlt on 

15 Directorate of Enforcement 29.07.2024 
Vs 

Surender Kumar Jain etc. 
Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered by Whether any Expected date of 

Date of t Stage witnesses t of witnesses when matter superior court, if yes give detail interim disposal of case. 
Framingbf the accused - has been orders are 

of case Whether posted for final existing in 
Charges recorded arguments the matters 

or not 
Witnes Witnes~ Witnesses Defence Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the 

-- ses es examined witnesses witnesse prl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of 
cited droppe cited s pf Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge. 

d examine pourt is stayed to the extent of supply of un- relied documents not 

d 
relied upon on behalf of the petitioner but the list of the un-relied 

Orders 56 - - No -- -- -- ocuments in the case has to be supplied by the petitioner to the 
respondent without default. 

Note:- In terms of OJ;der dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
.. . . "Court on its own motion vs. Union ofindia & Ors." below l11~ntioned points have been added. . . 

rS~~~-S;;;nI~-;;~f-th~~ork done in the case during the month - IThe Action plan formulated .. The specific reasons, if any c~~sing delay i;di;~~~1 of II 

I 
and the steps taken for the matter 

Epeditious disposal of the case ; 
I--~·~~·---. -~¥.-",.--. .. ,.~--.-.. ----.".--.~--... - .... ,----.. --.. -.---. ----:-----"-,----.-.-... -.-- , ", .. -, -.-. -.... - .. ,' ._, .,. - __ d. _. ____ • __ .·· ·._ .---- _ .... .. ' . . - -.,_ .. . ..,.~-.-.. ..,.~~-:-=-.,.-..,..,....,.~,-.-.. --- =::----:--. .._--' 

1.) Fresh matter was received by way of transfer in the month of July 2024. There are (I) Consecutive 1 Bulk date of Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi 
seventy nine (79) accused in this matter. The order of trial court is stayed for supply of hearing. in Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as 
un- relied documents. (2) Short date being given and no Directorate .of Enforc.ement Vs Rajesh Kumar Aggarwal, the 
i2.) Matter is listed for clarifications. unnecessary adjoumments are order of trial court IS stayed to the extent of supply of un-

l
b' . relied documents not relied upon on behalf of the petitioner 

emg given. but the list of the un-relied documents in the case has to be 

L _________ ._ .... _. __ . ______ .. _. __ . _. __ .. _ .. __ ........ __ .. _. __ .. _. _. _.. . _ ... ______ ...... _____ . _________ ... _. __ ~~plie~by th:.~~~ner to _~~e~esponde~.~ith~~~=~a_~t:_..J 

~ 
f 

(' ( 



SINo CNR No. and Cause title 

OLCTII-000570-2024 

16 
State Vs Vinay Mishra 

Present Detail of 
Date of ~tage prosecution 

Framing pf the witnesses 
of pase 

Charges 
Witne Witness Witness 
sses es es 

22.10.24 cited droppe examine 
d d 

Charge 18 - 8 

VI:'.:HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 
'Rouse Avenue District Court 

~ 

Nature· Penal statutes No. of N ~IWReth:er accused is Date of institution 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
State Case 3.1 (r)(s)(w)(ii) of SCI S1 1 SittingMLA 03.07.2024 

POAAct 

Statement of Detail of defence Date since when Whether there is any stay of Whether any 
accused - witnesses matter has been proceedings ordered by superior interim orders 
Whether posted for final court, if yes give detail are existing in 

recorded or arguments the matters 
not 

Defence Defence -No· ·No-
witnesses witnesses 

cited examined 

No -- -- --

_ . _--

Date of cognizance 

12.07.2024 

Expected date of 
disposal of case. 

I 

One year from the date of 
framing of charge.--

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"C:::c:J~ ~P.:_ i!~ o~JJ:!c:J4ol1 ;Y~·_l!p':io_11 ()tII1g.iCl§r~gr~."p~l()'.Y:JJ:!~p':!~(JIl~g.P(J~t.s hClY~ lJe.eI1Clg.g.~d_ m .m .. . m mn 

"Short Summary of the work done in the case during the month ',The Action plan formulated and the steps taken for 
. expeditious disposal of the case 

The specific reasons, if any causing delay in 
'disposal of the matter 

. m . m__ __ m __ .. .. ! .. ___ __ ....... mm m _ _ _ m_.. . ......_ ! mm_ .. __ _m! 
1.) Fresh matter received by way of assignment on July 2024. i (1) Consecutive / Bulk date of hearing. .IUnavaiiability of witnesses. 

'12.) Matter was taken up on two (2) dates in this month. (2) Short date being given and no unnecessary adjournments' 
• 3.) On the first date, PW9 (W/CT Pooja) was examined-in-chief, are being given . 
. cross-examined and discharged. 
4) On the second date PW10 (SI Preeti) was examined-in-chief, ' 

:I cross-examined and discharged. One witness was reported to be ; 
unable to appear on account of his wife being admitted to the 

, h<;>spital. 

l __ ... ___ _ 
~ \ 



SI CNR No. and Cause title 
No 

._- ---
DLCTll· 000160-2025 

17 Cr Rev 06/2025 

Gyanendra Singh Vs. State & Ors 

Presen Detail of prosecution 

Date of Stage witnesses 

Framing pfthe 

of ase 

Charges 

Nature· Whether State case, 
complaint case or closure 
report 

State 

(Criminal Revision) 

VI:-:!L :. f.. ' . .. 
Additional Ses~l " :" .J. ' . , 

Special Judge e PC-Act), (CiH).2.j 
'Rouse Avenue District Court 

New Delhi 

Penal statutes No. of Whether accused is 
involved accused sitting or former 

MP/MLA 
397 Cr.P.C. & 440 9 Sitting MLA 

BNSS 

Date of institution 

25.02.2025 

Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
t of witnesses when by superior court, if yes give detail interim orders 

accused matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Witnes Witness Witnesses Defence Defence -No- -No-
ses es examined witnesses witnesses 

cited droppe cited examined 
d 

~rgum€ -- - - -- -- -- --
.. nls 

- -'--- - - - - -,- -- - --

Date of cognizance 

--. 

Expected date of disposal of 
case. 

Wilhin a quarter 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) Nc. 1542/2020 titled 
_ «_<;::ourt. on its o'V{n motion vs. Up.iC?p. of India , os;. Qrs. '~l?el()w }Ilentioned poiD:!S l1Civeqeen_ ~gde4~ _ .__ " . ___ ' "'" , 

" Short Summary of the work done in the case during the month The Action plan formulated and the steps 
,taken for expeditious disposal of the case 

'I.) Fresh revision petition received by way of assignment on February 2025. Matter was taken (I) Consecutive / Bulk date of hearing. 
up in this month. : (2) Short date being given and no unnecessary 
2.) On the previous date the court had directed for supply of the video footage of the incident to adjournments are being given. 
the counsels of the respondents. 
3.) It was submitted on behalf of respondent no. 2 that the pen drive had not been received in 

,terms of previous order whereas the Id. Counsel for R-3 to R-6 had submitted that the footage 1 
,in question has been received electronically through whatsapp. The court had dirested to I 
provide the said footage to R-2 also within a week . 

. 14) Matter is listed for compliance on submissions. I 

L- , L """'" " " " ~ 

~ 
(~ " \ 

The specific reasons, if any causing II 

delay in disposal of the matter 

"" "" """" , J 
'\ 

.. 



SI 
No 

18 

Date of 
Framing 

of 
Charges 

---
-

Penal statutes 

VI8HAL GOGNE 
Additional Sessions .judge 

S~ecial Judge (PC-Act), (CBI).2.1 
l?nn"" ""m"", n;o~,.;, • ". 

No. of WIJ~tn~ni1ccused is sitting Date of Institution CNR No. and Cause title ~ature. Whether State 
ase, complaint case or involved accused or former MP/MLA 

~rereport 
DLCTll-001216-2019 Criminal Revision U/S 3 & 4 ofPMLA 9 SittingMP Initial Institution Date 

Directorate of Enforcement 23.10.2017 

Vs I Case Received in this court 
Moin Akhtar Qureshi Etc. . 29.03.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

pfthe accused· matter has are eXisting in 
Fase Whether been the matters 

recorded posted for 
or not final 

arguments 
Witnes Witnes~ Witnesses Defence Defence No No 

ses es examined witnesses witnesses 
cited droppe 

d 
cited examined 

Misc. 65 - - - - - -
App 

--~ - -

Date of cognizance 

23.10.2017 

Expected date of disposal of 
case. 

Within one year from the date of 
framing charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month The Action plan formulated and The specific reasons, if any , 
the steps taken for expeditious causing delay in disposal of ; 
disposal of the case the matter 

i I 

II.) Case received by way of transfer on dated 29.03.2025. . - . . . . . 
~ ... 

- --
12.) There are 9 accused in this case. It was submitted that the process of reconciling the documents supplied to the [ 
accused persons and the inspection of the court record was still underway. The court had directed to complete the ' 
I said process by the next date in terms of the previous order dated 17.05.2025. . 
13) Matter was taken up in this month. The renumbered and repaginated list of RUDs was filed by the ED before the 
! court and a copy of the same was also being provided to the respective accused persons. 
l4) Matter is fixed for fmiher proceedings. 

~ . . - ~ 
. . .. ...... ........... - -

~ , 



ftUUlt!OIlaJ. ,:,eSSlOns .J U<lge 
.C;:n ,,!!lltL~n,., 

SI 
No 

CNR No. and Cause title Nature - Whether State 

~
se, complaint case 0 

losure report 

Pe~al statu11Q~~el.1;~8; ffi-;f~t'C'Jtt~er accused is sitting 
Involved r" 'W~~~e~hi H'fformer MP/MLA 

Date of institution Date of cognizance 

DLCTlI-000301-2025 Complaint Case VIs 3 & 4 of PM LA 

19 Directorate of Enforcement 

Vs 

Sonia Gandhi & Ors 

IPresen Detail of prosecution Statement of Detail of defence Date since 
Date of Stage witnesses accused - witnesses matter has 

Framingof the Whether posted for 
of case recorded or not arguments 

7 Sitting MP Initial Institution Date 
15.04.2025 

whefhether there is any stay oflWhether any interim orders 
been roceedings ordered by superiorjare existing in the matters 
fina court, if yes give detail 

Expected date of 
disposal of case. 

Charges IWitneslWltnes~Wltness Defencel Defence I No I No I Within one year from the 
ses I es I es 
cited droppe examine 

d d 

Misc. I 71 
App 

witness I witnesses 
es cited examined 

date of framing charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
. __ .'.' C~~ o~ it~ _o_V\TI1. motio~ y~~ lJnio~9f India . & Ors." ~~low menti(:)l?-edpo~!~)~ave been_add~d . . ~~~~~ _ _ _ --, .. , .. -

:1 Short Summary of the work done in the case during the month 

1.) Fresh Case received by way of assignment on dated 15.04.2025. 
2.) There are 7 accused in this case. 
3.) The matter was taken up on four (04) dates of this month for inspection ofthe case files by the court. 

lIThe Action plan formula~e~ and 
; the steps taken for expeditious 
: disposal of the case 

4.) An application was moved on behalf of the ED for bringing on record two documents viz ECIR dated 30.06.2021 and a 
complaint by Dr. Subramanian Swamy dated 04.07.2014 in terms of the clarifications raised by the court and replied on 
behalf of the ED. The said application was allowed. The two documents in question were taken on record for the purpose of , 

"completion of the record. . 
5.) The ld respective counsels sought time to examine those documents and advance clarification. 

'16.) The Id. Respective counsels for the proposed accused had stated that the copies of the two documents filed by the ED, : 
, were provided to them. It was submitted on behalf of the respondents that the previously advanced arguments were reiterated ' 

in light of the two documents since filed . 
7.)The court also observed that the said two documents were filed during the course of clarifications soughtbby the court , 
while inspecting the voluminous case diaries. Hence for the sake of clarity the 10 was directed to appear with the case diaries : 

The specific reasons, if any causing 
delay in disposal of the matter 

I for any remaining inspection. Matter is fixed for thes.~~~ . ~urpose. . ~~'L .. . 'H "~-,.,-i 

~ (' (' 

'\ 



SI CNR No. and Cause title Nature - Whether State case 
No complaint case or closure report 

DLCTlI-000406-2025 Sessions Case 

20 State 

Vs 

Chandan Chaudhary Etc. 

.VI~HAL GOGNE 
Additional Sessionq .iu1ge 

Special Judge (PC-Act), (Crm·24 
'Rouse Avenue District Court - , . 

Penal statutes t\lo~df:;uu Whether accused is sitting 
involved accused or former MP/MLA 

U/S 3(1)(r), 3(1)(s) 4 Sitting MLA 
ofSC / ST Act 

Date of institution Date of cognizance 

Initial Institution Date 29.04.2022 
29.04.2022 

Case Received in this court 
02.05.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused matter has are existing in 

of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defence Defence No No Within one year from the date of 

ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

d 

--- Arg/ 13 - - - - - -
Charge 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

• • ....... •• • • M . • •••• ••• • • • ••••••••••• H •• _ " • _ ............ ......... .... _ •. . ,,·,·.'H·_ · .~ ._ ,. __ ._,. ___ .. .......... - ..... _ .... ,._. __ .. _. _._" .. -.... -. .... . . .. . -..... -...•.. _.... ._ .. " Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

Short Summary of the work done in the case during the month The Action plan formulated : The specific reasons, if 
and the steps taken for any causing delay in 
expeditious disposal of the case . disposal of the matter 

; 1.) Case received by way of transfer on dated 02.05.2025. Matter was taken up in this month. 10 was not present. 
: 2.) There are 4 accused in this case. Matter is fixed for arguments on charge. 
3.) 1.0 was not present. Complainant was also not present. 

....... . " .. - .. -........... _ .. .. _ .. _. .... _ .... _._ .. _ ... _ .... 

~ 
\ 

I 



VISHAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (Cnn·24 

'Rouse Avenue District Court 
I'\!'P'V t:l lli 

SI CNR No. and Cause title Nature - Whether State case Penal statutes No. of !Whether accused is sitting Date of institution Date of cognizance 
No 

21 

Date of 
Framing 

of 
Charges 

.. -

omplaint case or closure report involved accused or former MP/MLA 
DLCTll-001433-2019 State VIs 120B, 420 10 Fonner MLA Initial Institution Date 19.01.2010 

CBI IPC and 13 (2) r/w 23.12.2009 
Vs (PC Act case) I3(I)(d) of PC Ac Case Received in this court 

Arvind Pandalai Etc. 1988 21.05.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Stage 

pfthe 
pase 

P.E 

witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
accused - matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Witnes Witness Witnesses Defense Defense No No Within one year. 
ses es examined witnesses witnesses 

cited droppe 
d 

cited examined 

60 - 54 - - - -

--- - - ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

- -
I 

,----------- ---.----------- 'jThe Action plan formulated and the steps The specific reasons, if any causing --, . Short Summary of the work done in the case during the month 
!taken for expeditious disposal of the case . delay in disposal of the matter 
I ..... • 

I.) Case received by way of transfer on dated 21.05.2025. 1 
2.) There are 10 accused in this case. The matter was been received by way of transfer as one of ! 
the accused (A-?) was a former Member of Parliament. i 
3) The matter was fixed for prosecution evidence. The matter was taken up on four (4) dates of ; 
this month. Witness PW 45 (Investigating Officer) was extensively cross- examined and 'I 

,concluded on behalf of accused no. 6 to 9. . 
14) Matter is fixed for further cross- examination of 10 on behalf of other accused persons. 

I 

~/ 
( ' ( 

Lengthy cross- examination of 10, 
unavailability of witnesses and voluminous 

documents. 

~ 

~\. 



VI:\HA..L GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
·Rouse Avenue District Court 

N"wn,,1 i 
SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of iWhether accused is sitting Date of institution 
No complaint case o~_~I~sure report involved accused or former MP/MLA 

DLCTll-000682-202S Sessions Case 406/409/420/4671 17 FonnerMLA Initial Institution 
State 468/471118812011 24.06.2017 

22 Vs (PC Act) 120B/109/34 IPC Received in this court on 
Raj Kumar Goel etc. and Sec 17.07.2025 

7/8/11112/13 of 
PC Act 1988 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing pfthe accused - matter has are existing in 

of !case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense -- --

ses es examined witnesses witnesses 
cited droppe cited examined 

d ----- Misc. - - - - - - -
App 

- '-- - --- ~ 

Date of cognizance 

24.06.2017 

Expected date of disposal of 
case. 

Disposed of within one year 
from the date of framing charge 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs_" below mentioned points have been added. 

11 Short Summary of the work done in the case during the month 

11.) Ma;er i~ rec;h,;ci~~~ansfer from the Saket Courts Complex, N 
10(Ten) accused in this matter. 

:12.) The matter is at the stage of arguments on charge. 
3.) The matter was taken up on four (4) dates in this month. 

14.) On the first date the ld. Prosecutor had submitted that the inves 
. premises on account of a strike by lawyers today and the case record 
5.) On the second date it was submitted by the ld. Prosecutor that t 
sudden demise in his family. Two applications, pertaining to su 

. documents, were also to be taken up for consideration. 

ew Delhi in the month of July 2025. There are 

:igating officer was not able to enter the court 
was therefore not available. 
e 10 could not join proceedings on account of , 
)ply of deficient copies and list of unrelied ' 

ge were advanced by the ld. Prosecutor. It was l6.)_0~ltl~e third date the opening submissions on the aspect of c~ar 

~ 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

-

The specific reasons, if any 
· causing delay in disposal 
of the matter 

Matter has been received in the 
· month of July 2025 by transfer 
· from Saket Courts Complex, 
i (South East), New Delhi. vide 
order dt. 02.07.2025 of 

· Hon'ble High Court of 
' Delhi in TR. P. (Crl.) 
· 44/2025. The complete trial 
, court record is awaited . 



VI~HAL GOGNE 
Additional Sessions Judge 

.:.ipccial Judge (PC-Act), (CRI)-24 
'Rouse Avenue District Court 

}~~-He!hi , 

submitted on behalf of the State that some time was required for the multiple investigating officers to brief the ld. 
Prosecutor in view ofthe multiple charge-sheets/supplemental)' charge-sheets filed in the present matter. The prayer 
was allowed by this court. 
7.) Further submissions on the aspect of charge were advanced by the ld. Prosecutor on the fourth date. In view of 
the mUltiplicity of charge-sheets filed in the present investigation and the change of investigating officers, this court 
found it appropriate that the first 10 and the last 10 be summoned for the next date for proper appreciation of the 
course of investigation reflected in the charge-sheet and three supplemental)' charge-sheets. 

,,8.) Matter was listed for further submissions on charge on behalf of the State. 

~ 

(' 

• 

( 



SI CNR No. and Cause title Nature - Whether State case 
No complaint cas~~.r closure report 

~- --- -
D LeTtt -000683-2025 Complaint Case 

Directorate of Enforcement 

23 Vs 
Rohit Tondon etc. 

(PMLA) 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (C Bn·24 
'Rouse Avenue District Court 

" .... 
Penal statutes No:"of .... "" Whether accused is sitting 

involved accused or former MP/MLA 
45, 3 &4 of 10 FormerMLA 

PMLA Act 2002 

Date of institution Date of cognizance ! 

Initial Institution 25.02.2017 
25.02.2017 

Received in this court on 
17.07.2025 

Presen Detail of prosecution State men Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
Framing of the accused - matter has are existing in 

of case Whether been the matters 
Charges recorded posted for 

or not final 
arguments 

Witnes ~itness Witnesses Defense Defense -- -- Within one year from the date of 
ses es examined witnesses witnesses framing charge 

cited droppe cited examined 
d 

--- Misc. - - - - - - -
App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

....... -..... --... --_._ ....... __ .-, ...... - .... . ..... .. ....... _ ... _ .....•. - ....... _ ..... - _·w.·· _.·.····.· •. __ . __ ... __ ... _ .. _ .... _._ . . __ .. _ .. .. - ..... _ .... " Court on its own motion vs. Union of India & Drs." below mentioned points have been added. .. .. __ ..... _. __ . - . .---..... -. 
E ~ -n - --__ - ~-- ~-~ ~-

Short Summary of the work. do~e ~ the ~as~ during the month The Action plan formulated and the steps . The specific reasons, if any cau ~~ .•. ] 
taken for expeditious disposal of the case 

1.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July 
2025. There are 17(Seventeen ) accused in this matter. 
2.) The matter is at the stage of arguments on charge. 
3.) Matter was taken up on four (4) dates in this month. 
4.) Opening submissions on the aspect of charge were advanced by the ld. SPP for the ED. 
Matter is listed with connected matter for further submissions on behalf ofthe ED. 

~ 

i delay in disposal of the matter 

I Matter has been received in the mo 
; 2025 by transfer from Saket Courtl 
I (South East), New Delhi. vide 
02.07.2025 of Hon'ble High 
Delhi in TR. P. (Crl.) 4412 

' complete trial court record is aw 

nth of July . 
Complex, : 
order dt. ; 
Court of : 

025. The . 
aited. 



VI~HAL GOC~T-r 

Additional Sessions ,I , I) 

Special Judge ( PC·Act). (CDi}:J.4 
'Rouse Avenue District CO\a"t 

l\T,,,,, n .. lhi 
51 CNR No. and Cause title [Nature - Whether State case, Penal statutes No. of ~hether accused is sitting Date of institution 
No ~omplai~t cas_e ~~ clo~ure report involved accused or former MP/MLA 

DLCTll-000240-2024 Closure Report U/S 7 of PC Act, - Former MP Initial Institution Date: 
CRI Vs Unknown Official (Air RJW 120-8 oflPC 19.03.2024 

24 India) Matter received in this 
court on 02.09.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 
Framing pfthe accused· matter has are existing In 

of Fase Whether been the matters 
Charges recorded posted for 

or not final 
arguments 

Witnes lNitnes~ Witnesses Defense Defense -- --
ses es examined witnesses witnesses 

cited droppe cited examined 
d 

... Consid - - - - - - -
eration 

--

Date of cognizance 

--

Expected date of disposal of 
case. 

Within a year 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

I
, Short Summary of the work done in the case during the month ilThe Action plan formulated and the steps ,-T-h-e-sp-e-c-if-ic-r-e-a-so-n-s-, -if-an-y-c-a-u-si-n-g 'J 
' taken for expeditious disposal of the case delay in disposal of the matter 

I) Fresh closure report received by way of transfer in the month of September 2025. J 
.2) Matter has been fixed for consideration. 

~ 
r , 

(/' 

( 

.. 



vr::r-Lil. T, ,~ ,jGJ' E 
Additi<mal ~i cSll ill n::l Judge 

Special Judge ( PC-Act), (CBI).24 
'Rouse Avenue District Court 

New I;>elhi 

Sl CNR No. and Cause title Nature - Whether State case Penal statutes No. of ~hether accused is sitting Date of institution 
No complaint case or closure report involved accused or former MP/MLA 

DLCTlI-001272-2024 Sessions Case U/S 3 and4 12 Fonner MLA Initial Institution Date: 
State Vs Ritik @ Peter etc MCOCA 1999& 26.12.2024 

25 25/54/59 Anns Matter received in this 
Act court on 06.09.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing of the accused - matter has are existing in 

of ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defense Defense -- --

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
--- M.App 198 - - - - - -

Date of cognizance 

24.02.2025 

Expected date of disposal of 
case. 

Within a year from the date of 
framing charge in the 

concluding chargesheet 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. . . ... ..... _ ..... - ...... ... _ ............. _-_ ... _ .. __ ........ ---._-- ..... _ .......... . ...... .... .. -_._... _.'.- ... . ....... "--'. '- ' -' ....... -- .. . _,. - '... . . ..... " .----- . __ ... .. ...... -- .. -_ ., . . ' -- - -- - ' , . _-, .....•. .. .. ....................................... . ........ ...... ...... ........... ... ... . ,~ ... "Court on its own motion vs. Union of India & Ors." below mentionec!"points have been added . 

• Short Summary of the work done in the case during the month liThe Action plan formulated and the steps ' The specific reasons, if any causing 
j taken for expeditious disposal of the case delay in disposal of the matter 

-.. - ................ 

- Fourth Supp1enentary charge sheet has been ! , 
filed in this month. · 1) Fresh closure report received by way of transfer in the month of September 2025. 

· 2) There are Twelve (12) accused in this matter. 
; 3) The matte!' was taken up on Four (4) dates in this month. 
: 4) On the ftrst two dates the Ld. SPP submitted that the processing of the Supplementary charge . 
sheet was at advanced stage and will be ftIed within a week. 
5) Fourth Supplementary charge-sheet was ftIed by the 10 in this month. 
6) Eight (8) misc. applications were taken up and disposed of in this month. 

. -- --. . . -.. - .. - ......... . _._.'" .. _-._ .... . .. " .. _-_. .. _. --_ . .. _ ..... . .. _ .. _ .. __ .. _ ... _ ....... . . . ... _ .... __ . 

Ci/ 



· VI~~Ii\; .. (.J .' : '~ " .': 
Adwlional .;)",::'Sb u .: , : ~ 

S~ecial Judge (PC-Act), (Cvl) ·24 
n "". ~ 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes • .vL~(COJy lll.Yfl~nlr~11' 'a'C'C'tIsed fs-sitting Date of institution 
accuse~ or former MP/MLA No ~omplaint case ~r clos~re report involved 

DLCTlI-000922-2025 Criminal Revision 4380fBNSS 2 Former MP 
Kirip Chaliha Vs State & Drs. 15.09.2025 

26 
Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing pfthe accused - matter has are existing in 

of Fase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense -- --

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
--- Misc. - - - - - - -

App 

-

Date of cognizance 

--

Expected date of disposal of 
case. 

Within three months 

Note:- In terms of order dated 21.12.2023 passed by the Horrible High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Coult . ()p.it~ .. ()~. ~().rt()p.. ~~. yp.ign9f !p.d!?: . ~QE~.~'. !?~lc?~!1"l.~.n~c:>p.ecJ.Jl()!p.t~ .h?:'?"~_ been added: ... 

I Short Summary of the work done in the case during the month :IThe Action plan formulated and the steps The specific reasons, if any causing 
; taken for expeditious disposal of the case delay in disposal of the matter 

.. .. ..... .... ... _.. . .... .................. ........ _-...... _ . . 

I) Fresh matter received by way of assignment in the month of September 2025. 
2) Matter was taken up on two dates in this month. 
3) On the last date the notice to respondent no 3 was received unexecuted. Directions were : 
passed for issuing fresh notice to respondent no 3 to be served through the 10. 

~ 
It I· 

( r 
., 



VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

New Delhi 
SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of ~hether accused is sitting Date of institution 
No pomplaint ca~ ?r ~Io_sure report involved accused or former MP/MLA 

DLCT11-000959-2025 Criminal Revision U/s438 r/w - Former MP 
Yogeshwar Dayal Sharma Section 440 BNSS 23.09.2025 

27 Vs 
State 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing of the accused - matter has are existing in 

of "ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witnes~ Witnesses Defense Defense -- --

ses es examined witnesses witnesses 
cited droppe cited examined 

d 

--- Argum - - - - - - -
ents 

Date of cognizance 

--

Expected date of disposal of 
·case. 

Within three months 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
_ " Court on its own motion vs. Union of India & Ors." below mentioned points have_ been _add~d . 

. 
~ I Short Summary of the work done in the case during the month 'IThe Action plan formulated and the steps 'rT~h~e~s~pe-c-if-ic~r~e-as~o~n~s,-i-f ~an~y~c~a~u=si~n~g~--' 
· 1 taken for expeditious disposal of the case , delay in disposal of the matter 

11) Fresh closure report received by way of transfer in the month of September 2025. ;\ J' 
t2) Matter has been fixed for arguments. _ . 

. . .... . ... . . ... 

~ 
... 



To, 
"QlTff~ 

PARAS DALAL 
mm7~nfji. eOs_fr -01 

Adlilliooal Chitl Meial r&glstmle-Sl 

m:;t.:I:;jPwn~.~~ 
ili'm~~~~I$.lti!:~r.urts NtYJ!}e!hi 

Ref No:- MPIMLAsIRADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MPIMLAs.IRACC/Gaz.l2024"/2~HU-ju7D aated 

The Ld. Principal District & Sessions Judge, 
Rouse Avenue District Court, 
New DeIhL 

12.01.24. 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and 
Member of Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF 
SEPTEMBER 2025. 

1. Name of the Presiding Officer 
2. Designation 
3. Date since which posted in the Court 
4. Total number of cases pending on the first day of the month 
5. Number of cases disposed in the month with details Le. 

6. Number of cases pending on the last day of the month: 

Sh. Paras Dalal 
ACJM-01 
26.10.2024 (AIN) 
21 
02 

19 

Page No. 1/18 
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R~U3~ A~t~~f ~ ,s:nct c6ll11S ~e~. Deihl 



Natur 
e Stat 
- ~heth eme 

-wheth er nt 
er No. accuse of 

state Penal dis Date of Pres en accu 8NRNo. of Date of Date of Details of 
md Case 

case, Statutes sitting 
instituti 

taking 
framing 

t stage 
prosecution 

sed 
compl involve acc 

Icognizan of the whe Title 
or 

charge witness aint d 
use 

forme 
on 

ther d ce case 
case r reco 
or MPIM rde 

closur LA dor 
e not 

report 

/Wit Wi Wit 
nes tne ness 
s ss exa 

cite dr min 
d op ed 

::NR No. 
)LCT12-

000241-

2019& 

Ct Case- Crimin 

22/19 al 
499/500 former 04/01113 19/12/1 Further (Camp 

IPC 
1 

MP 
08/01/13 

3 Procee 
-- -- -- --SMRITI laint 

ZUBIN Case) dings 

RANIVS 
SANJAY 

NIRUPA 

M 

Date 
since 
when Whether there 

matter is any stay of 
Details 

has proceedings of 
been ordered by defence 

posted superior court, 
witness 

for if yes given 
final details 

largume 
nts 

De 
fen Defe 
ce nce 
wit witn 
nes ess 
s exam 

cit ined 
ed 

Stayed by 
Hon'ble 

Supreme Court 

-- -- S.L.P (CR.L) -- 3477/2019, 
3429/2019 (II-
C), Vide order 
dated 22/04/19 

Page No. 2/18 

Whether 
any 

Expected interim 
orders are 

date of 
disposal of 

existing in 
the 

case 

matters 

Yes, Vide Subject to 
order dated vacation of 
22/04/19 stay. 

" 

(b) 

(a) 
Action Plan (c) 
formulated 

Short summary of the 
work done in the said and the steps 

Specific reasons, if any taken for 
case(s) during the causing delay in disposal 

expeditious month the said case(s) 
disposal of 

the said 
case(s) 

iAwaiting 

ILd. Proxy counsel for 
prders of the 
!Hon'ble 

~ccused submitted that 
Supreme 

Stayed by Hon'ble Supren 
~tay by Hon'ble 

~ourt of 
Court S.L.P (CR.L) 

Supreme Court Still 
ndia and 

3477/2019,3429/2019 (I 
ontinuing. Put up for C), Vide order dated 

further proceedings on lIDatter would 
22104/19 

p6.10.2025 
be expedited 
pnce the stay 
IS vacated. 

~~ \-.t ':~ 

m-rfiTiil~ '''If.41i 'J .; l ej~,I ' I -O l 

rIT:!1fiqf:R1:;""11"j .;i~1 
RiJu~e Av~nur vlstr:c! C~~!1S 1.-,\; D~l hl 



T 
:::NRNo. 
)LCT12-

001394- '-
2019 & 

Ct Case-
64/19 

SANJAY 
NIRUPA 

MVS 
SMRITI 
ZUBIN 
IRANI 

:::NRNo. 
)LCT12-

000017-
2021 & 

Ct Case 
2/2021 

CHHAIL 
BIHARI 
GOSWA 

MI 
VS 

'5ATYEN 
DER 

JAlN& 
OTHERS 

Crimin 
al 

(Camp 1499/500 
laint IPC 
Case) 

200 
Crimin ~cr.p.c , 

al & 
(Comp 99/5001 
laint 34/120-
Case) B IPC 

1 I Sitting 115/10/13 12211 0/13 
MP 

IFurther 
Procee 
dings 

~e-list 
the 
I:atter 
If~r 

Sitting rther ~
~ceiPt 

5 I~~I 21/01121 27/01/21 17/11122 . ecti 
SlUIng nslord 

MP er from 
the 

~
n'bl 

Delhi 
'gh 
ourt 

8 ,--

:waiting 
Stayed by rders of the 

Hon'ble Ld. Proxy counsel for on'ble Stayed by Hon'ble Supren 
Supreme Court . ccused submitted that Court S.L.P (CR.L) 
S.L.P (CR.L) Yes, Vide SubJ~ct to tay by Hon'ble ourt of 3477/2019, 3429/2019 (I 
3477/2019, order dated vacatiOn of Supreme Court Still ndia and C), Vide order dated 

3429/2019 (II- 22/04/19 stay. continuing. Put up for matter would 22/04/19 

C) further proceedings on be expedited 
Vide order 6.10.2025 nce the stay 

dated 22/04/19 '5 vacated. 

Page No. 3/18 

pplications moved on 
ehalf of applicant Ms. 
tishi Marlena seeking 
o objection for :waiting 

Yes, Vide Subject to enewal of the rders of the 
Order decision on pplicantlaccused's on'ble High 
Dated the petition assport. TIme sought ourt of ~tayed by the Han 'ble Hi 

14/12/23 U/s 482 y complainant to file elhi and Court and interim 51 
continued Cr.P.C eply the application. atter would gainst trial. 

on pending ixed for filing of e expedited 
subsequent before the eply/arguments/consid nce the stay 
dates and Hon'ble rationlorder on 's vacated. 
lastly on High Court 6.10.2025. 

06.05.2025 of Delhi or Stay on the proceedings 
vacation of y Hon'ble High Court 
stay order. f delhi is still 

ontinuing. 
ut up for 20.11.2025 
or receipt of further 

e:.der from Han 'ble 
IHigh Court. 

~Frrfi"F:'ll'~: < ; ~~-Dl 
... ... , ; .~' ,J " :." '~VO ' .... A:t' fll .. r .. . t,. . ... ~ ... ! Lo, "'''~IS! ! c.e.ol 

fT~ !;:.~ i:r-:J ,, ;:, '"Iil.;s ~ 
:-LsI' ~\" ' l tl, ~ :~ :nc: CJIHls, New Delhi 



IProxy cOlll1sel for 

::::NRNo. jaccused stated the next 

)LCTl2- ~ate of hearing before iAwaiting 
Yes, Vide \Han 'ble Delhi High prders of the 000052-

Order Court is 19.01.2026 iRon'ble High Stayed by Hon'ble High :021 & Ct Stayed by Dated and the interim order 1C0urt of Court in CRL.M.C. 
Case Crimin 200 

Further Hon'ble High 05.02.24. Ihave been continued. lDelhi and 2964/2021, vide order dat. al Cr.P.C. 
Sitting 28/08/20 procee Court in continued 

Subject to lMatter fixed for further matter would 24.11.21 and continued vi 15/2021 01109/21 6 vacation of (Camp & 1 
MLA 21 --

ding/di -- -- -- -- --
CRL.M.C. ~roceedings/directions Ibe expedited Orders dated 05.02.2024 KAlLAS on laint 499/501 

rection 2964/2021, subsequent 
stay. jon 28.01.2026. lance the stay 10.04.2024, 18.07.2024 H Case) IPC 

vide order dates and is vacated. 07.10.2024, 31.01.2025 aJ :;AHLOT 
dated 24/11/21 lastly on lastly on 21.05.2025. 

VS 21.05.2025 
lIJENDR 

\.GUPTA 

::::NRNo. 
)LCTl2- Earlier, 
000094- (Origina there were 
:022 & Cr 1 Date of directions 

pisposed off on 03.09.202 
Cases nstitutio of the 

n= Hon'ble IEfforts made 17/2022 28/05/22 127/04/2 High Court a list matter 

STATE ) ~& ofDelhl to Case Disposed off on ~very week. 

VS Crimin (Date on 0/08/2 
Final post the 103.09.2025. !unnecessary 

RIPUL al 323/354/ 
7 

Sitting which 
22/08/22 ~ Argum 21 10 11 5.06.25 matter 03.09.2025 iAccused Acquitted. adjournments 

(Modifi -- -- -- -- subsequent are avoided VERMA (State 506/509/ MLA case is 
ents 

!y VIPUL Case) 34IPC received ~d to date and all efforts 
/ ICharge fixed are made to &ORS 

Institute ~ramed) therein. dispose off 

FIR NO. din this However, ase. 
court = is no such 834121, 

06/09/22 directions P.S. 
) were SHALIM 

AR passed. 

BAGH 

Page No. 4/18 



:::NRNo. 

JLCT12-

000112-

022 & Cr 

Cases 

19/2022 

STATE 
VS 

<ULDEE 
p 

KUMAR 
&ORS 

FIR NO. 
413/21, 

P.S. 
<ALYAN 

PURl 

:::NRNo. 

JLCT12-

000122-

2022& 

Crimin 
. al 

(State 
Case) 

::::T Cases cr~~n 
1112022 (Comp 

RAVIND laint 
ER Case) 

KUMAR 
VS 

DURGES 
H 

PATHAK 
&ANR 

5 ISitting 1 1 188 IPC I MLA 26/09/22 26/09/221201;0/2 

(Origina 
I Date of 
nstitutio 

n= 
15/01/21 

) 
200 (Date on 26/04/2 

Cr.P.C. 
2 

Sitting which 
19/01/23 

3& 
& MLA case is 29/04/2 

499/500 received 3 
IPC 1 

Institute 
d in this 
court = 

28110/22 
) 

Receip 
t of 

rurecti 
ons 

from 
the 

Hon'bl l 4 
eHigh 
Court 

of 
Delhil 
Further 
procee 

ding 

eceip 
t of 

1 

I __ I __ 1-- 1 __ 1 __ 

Stayed by Stayed by Hon'ble Hi 
Hon'ble High It is stated by Id. Court qua accused Kulde 

Court qua Counsels that interim . . umar in CRL.M.C. l' 
accused tay has been extended waIting 5853/2022, vide order dal 

Kuldeep Kumar Yes, Vide by Hon'ble High court rders of ~e 10/11/22 
in CRL.M.C. order dated f Delhi, where next on'ble High nd Vide interim ord: 

No. 5853/2022, 11.10.23, Sub'ect to ate of hearing is ourt of dated 15/02/24, 27105/. 
vide order and on vac1tion of 19.11.2025. elhi and 12.07.24, 26.11.24 a 

dated 10/11/22 subsequent stay. atter is fixed for matter w~uld 17.03.2025 and 24.07.20 
and qua other dated and 03.12.2025. e expedited. terim order have b~ 

accused lastly on nce the stay continued till NDOH I 

persons in 17.03.2025 is vacated. 19.11.2025. Now the nt 
CRL.M.C.691O date of hearing here 

12022 & 3.12.2025. Crl.M.A.267811 
2022, vide 
order dated 
19/12/22 

Yes until 
09.12.2024 

Page No. 5/18 

Yes, Vide 
order dated 
20.12.23 & 
02.04.24, 

10.09.2024 
and 

20.02.2025 

Vide order dated 09.11.2023, 
revision petition preferred 
ccusedJ petitioner against 
ummoning order was dismis 
y the Ld. ASJ/Spl. Judge ( 

Act) CBI-24 · (MPs/ML 
ases), RADC, ND. Furt! 

Complainant side seeks oth the Ld. Counsels submit 

~ 
. . . that vide order dated 20.12.2( 

ore time to move Awaiting in CRL.M.C. No. 9255/23 
ppropriate application Orders of the RL.M.A. No. 34587/23 of 
'or substitution of LR Hon'ble High Hon'ble High Court of De 

Subject to ~f the complainant. Court of vhere the summoning or 
vacation of Interim orders of Delhi and dated 19.01.2023 has b, 

stay. on 'ble High Court are matter would hallenged and order da 
to be continued. Matter be expedited 0.12.2?23 b~th the parties hi 
fixed for receipt of once the stay be~n given liberty to . seek 

~ 
. . dJoumment before thiS Cc 

rder, If IS vacated. till the next date of heari 
ny~complainceJconsid This interim order ~ 

ieratiOn on 27.10.2025. eiteroted in order do 

p 

~i1';J~ " .~<'>Jir-01 
Adjitiooa: Chie udi,i3 !,~ag;srra,e.Ol 
~~t~::.r,:;I~ .~~ 

RfJti~ A~nu~ §!st~cr COU S, I,,!!w Delhi 

2.04.24, 10.09.24 and lastly 
0.02.25. The next date 
earing is now 04.12.2025 

Hon'ble High Court of De, 
Now the matter is listed befi 
his court on 27.10.2025._ 



:::NRNO. 
)LCT12-

000099- l 
rO

dgl

", 2023& I Date of 
CR 

I 
nstitutio 

CASES n= 
7/2023 21/10/21 

) Matter 
!Crimin (Date on is re-

STATE al 188/34 
3 

Sitting which 
10/12121 

28/08/2 li;ted I 4 ,__ , __ 
VS (State IPC MLA case is 3 or 

<ULDEE Case) received purpos 
P 1 e fixed 

KUMAR Institute 
&ORS, d in this 
FIR NO. court = 
372/21, 07107/23 

P.S. ) 
GHAZIP 

UR 

:NRNo. 

)LCT12-

000177-

2023& 

:R Cases 

12/2023 

STATE Cd min 1'86/'891 . . 
al SItting 

119 1- I 9 VS (S 353/50611 1 MLA 130.10.23131.03.24 102.08.241 PE 
J\MANAT tate IPC 
ULLAH Case) 

KHAN 

FIR NO. 
272/2020, 

P.S. 
Shaheen 

Bagh 

1-- 1 .. _ I __ 

1- 1_ I _ 

Stayed by 
Hon'ble High 
Court of Delhi 
in Crl.MC No. 

7326/2023, 
vide order 

dated 
11.10.2023. 

Page No. 6/18 

Yes, Vide 
order dated 
15.02.24, 
12.07.24 , 
26.11.24, 

17.03.2025 

No 

It is stated by Id. waiting Stayed by Hon'ble High 

~
ounselS that interim rders of the Court of Delhi in Crl.M( 

Subject to tay has been extended on'ble High No. 7326/2023, vide orde 
vacation of by Hon'ble High court ourt of dated 11.10.2023, dated 

stay. f Delhi, where next elhi and 15/02/2024, 12.07.2024. 
date of hearing is matter would ~6. 11.24 and 17.03.202~ 
19.11.2025. be expedited mterim orders have beer 
lMatter is fixed for nce the stay continued till 19.11.2025 
103.12.2025. is vacated. ow the next date of heari 

December 
2025 

dates 

nnecessary 
djournments 
re being 
iven. 

here is 03.12.2025. 

nd discharged. fforts are Witnesses to be examin ~
w 9 cross examined Further all 

itness cited at serial made to as busy in Navrati dl 

<omption "mghl hom '" ~p""n" requk" "P'" 
no. 10 summoned. ispose of rangements, whe 

personal appearance. xpeditiously ~mmons. 
!Fresh summon issued nd whenever 
to the witness for ossible date 
~8.1O.2025 f one week 

m'iI~ ,:2, " ': 

is given, 

~
Ubject to 
vailability of 
ounsels. 

MaitiOll6: Chl~ ' .. Md; iz! /,lDgist:ale~1 

m;!~hRT, I iR<l .~~ 
- k."8)1ff ~1S:nct ollitS, II!!I>' Dcln, 



1 

NRNo. 
)LCT12-
000038-
2024& 
T Cases 

02/2024 
Crimin 

OIRECTO al 
RATE OF Compl 
ENFORC aint 
EMENT Case) 

(E.D.) 
Vs 

A.RVIND 
KEJRIWA 

L 

200 
Cr.P.C. 
r/w/s 

174IPC 

1 '~~f 103.g~.20 107.~~.20 ~1.12.24 CE 2 2 
Ye 
s 

Page No. 7/18 

30.11.2025 

S
atter was fixed for 

ecording of statement 
f accused. Accused 
ppeared through VC S~ort dates 

and has answered the gIven and no 
uestionnaire provided. ~ecessary 

Statement of accused dJournments 
s 313 Cr.PC duly . e being 

igned by accused is gIven. 
filed, taken on record. urther all 

ccused has opted to £forts are 
ead defence evidence to 

and was directed to file spose of 
'st of witness with ase 
dvance copy to the peditiously 
pposite side. Accused d whenever 
ide has made request ossible date 
ongwith list of . f one week ~ates are taken by both I 

defence documents to s. given, ide for non-availability 
examine only one ub~ect.. to complainant's witness or 

itness i.e. Ahlmad of vailability of ersonal request of coun 
ourt of Ld. Spl. Judge ounsels. for accused. 
BI-09 RACC, with urther, 
~levant record. Reply henever . 

Ifiled by complainant, IS 
aken on record. Copy . for 
upplied. Arguments ,?dence, 
eard on prayer for Itnesses that 
ubmitting list of ay be 
efence xamined on 
itness/documents e same date 
atter be fixed fo; . e identified 
arifications, if advance 
y/order on d they are 

4.10.2025. ummoned 
ccordingly. 

[;? 

-- -)~...-.+. ~n-~~;::;:;: ;.; .. ~i' ;':i"' i'I - Ol 
Ad:l;:iv~1 Chi~ 1 J~d ;c ia ; 1.1. gi ; ~rii:r.l)1 
~-r ~~r.;:"1!"~ I ~Wj i1. ~~ 

~US~ A'malE ~~:~:: CCl;!l5 riel'.' D£. lhi 



::::NRNo. 
)LCT12-
000082-
2024& 
T Cases 

04/2024 
'Crimin 
I 

DlRECTO al 
RATE OF Compl 
ENFORC aint 
EMENT Case) 

(E.D) 
Vs 

i\RVIND 
ICEJRIWA 

L 

200 
Cr.P.C. 
r/w/s 

174IPC 

Sitting 106.03.20 I 07.3.24 121.12.24 
1 I MLA 24 CE 

I 

01 ' - 01 IYe ,_ 
s 

30.11.2025 

Page No. 8/18 

iMatter was fixed for 
ecording of statement dates 

pf accused. Accused iven and no 
appeared through VC nnecessary 
land has answered. the djoumments 
questionnaire proVlded. e being 

~
Itatement of accused 'ven. 

s 313 Cr.PC duly urther all 
igned by accused is fforts are 

,filed, taken on record. ade to 
\Accused has opted to . spose of 
ead defence evidence ase 
and was directed to ~e xpeditiously 
~st of witness WIth d whenever 
rdvance copy to the ossible date 
opposite side. Accused f one week ~ates are taken ~y b.o~ f 
~ide has made. request 's given, ide for no~-av?ilability 
alongwith list of ubject to complainant s wItness or 
!defence documents to vailability of ersonal request of coun 
examine only one ounsels. for accused. 
Iwitness i.e. Ahlmad of urther, 
~ourt of Ld. Spl. Jud.ge henever 
CBI-09 RACC, WIth atter is 
elevant record. Reply 'sted for 

filed by complainant, vidence, 
aken on record. Copy itnesses that 
~upplied. Arguments ay be 
~eard on prayer for amined on 
ubmitting list of e same date 

'defence e identified 

~'tness/documents . 'n advance 
atter be fixed for d they are 

clarifications, ummoned 
~Y/order on ccordingly. 
jU4.1O.2025. 

""'1aa'f>l~'.1~ -01 

rrniitiR ti;;n ~ :~ ~ • < 

R{l~ A\~":;:f o:s:n:: ~OUi:S. 1,'2':.' D~lhi 



~hort dates 
~iven and no 
unnecessary 
~djournments 

lare being 
~iven. 
lFurther all 
~fforts are 

:NRNo. 
DLCT12-

Imade to 
~spose of 

000099-
2024& 

CTCases 
190 (1) 

ase 

OS/2024 
(a) 

CW1 cross examined 
!expeditiously 

Crimin Cr.P.C 

land discharged. 
land whenever 

I)IRECTO 
al r/w/s 

Compl 
Separate statement for possible date 

RATE OF 
CampI 200 1 

Sitting 
05.04.24 09.04.24 lS.1O.24 

ainant 
~osing of CE recorded. 

Iof one week pates are taken by both I 

aint Cr.P.C., 
MLA Eviden 

1 1 December 
is given, ide for non-availability 

ENFORC 

E Stands closed. 

EMENT 
Case) 1973 

ce 
2025 ~atter fixed for ~ubject to omplainant's witness or 

(E.D) 
r/w/s 

tatement of accused ~vailability of personal request of coun 

Vs 
174 IPC 

under section 313 r/w ~ounsels. for accused. 

AMANAT 

bS1 CrPC on 
further, 

ULLAH 

10.10.2025 vhenever 

KHAN 

~atter is 
listed for 
!evidence, 
!witnesses that 
!may be 
lexamined on 
the same date 
~re identified 
in advance 
nd they are 
~ummoned 
laccordingly 

3l~rnC-..-. ~..!' • .,.. --d.mr.rfr C 1 I fr)~ :,.. :- 'j • • ~. r'~ • .... _ 
'" I .:. ." , 4 .... '~ ' I .,. 

AddilioAel Chief jtl Icm: M~i;'r31e.O' 
. . • -l!7::l' ~i!<R~ It; '.'.; 1."4, . . , 

Page No. 9/18 - A\'~I1U2 ~is:rict COUi:~ . I/fi!; ~~inl 



. 

NRNo. 

D 

ILCT12-
100298- Matter 

2024& be 

T Cases 
210 (1) fixed 

~8/2024 Crimin 
(a) for 

al 
BNSS clarific 

[RECTO Compi 
r/w/s 

1 
Sitting 

19.10.24 
ation, 

223 MLA 
20.1.25 - if any/ 

1 - -
ATE OF aint 
NFORC Case) 

BNSS filing 

:MENT 
& 208 of 

Vs 
BNS written 

MANAT submis 

JLLAH sian 
A 

KHAN 

December - - - -- - - 2025 

Page No. 10/18 . 

~hort dates 
given and no 
)lnnecessary 
~djoumments 
are being 
~iven. 
Further all 
efforts are 
made to 
dispose of 
ase 

expeditiously 
and whenever 

Both sides are yet to possible date 
file written submission. pf one week !Dates are taken by both I 
Fixed for is given, ~ide for non-availability 
clarification/filing of ~ubject to ~omplainant's witness or 
written submission on f1vailability of personal request of coun 
10.10.2025 with Counsels. for accused. 
connected matter. Further, 

whenever 
matter is 
listed for 
evidence, 
iWitnesses that 
may be 
~xamined on 
~e same date 
are identified 
in advance 
and they are 
~;ummoned 

ccordingly. 

MJi:~ ~ ~;~"l:!3I' lu · ill-J ',tr~:e'Ol 

~~f:r.::!::';"1 ' -,~f:;.;;:fr 
R~ A\1!;~ !~~.:r C~ · .: •. "~I'i Dp;N, 



CNRNo. 
DLCT12-
000062-
2025& 

CTCases 
06/2025 

210(1) 

Crirnin and 223 
al f BNSS 

CampI and u/s 

SATYEND aint 356 
AR JAIN Case) r/w/s 

VS. 3(5) 
\{.ARNAIL ENS 
5lNGH & 

ANR. 

Pre-

Sitting I I I I
summ 

2 1 MLA 06.02.25 02.06.25 oning 1 3 1- 1 2 
Eviden 

ce 

I - I _ I _ 

Page No. 11/18 

~hort dates 

re 
given. 
Further all 

\Application on behalf fforts are 
pf the complainant for made to 
ummoning of witness ispose of 

for examination u/s 3~8 ase 

~
f BNSS filed same IS xpeditiously 
llowed. last nd whenever 
pportunity given to as sible date 

file PF for summoning f one week Fresh case has been receiv 
itness as per is given, y way of a5signmen~ 

pplication. Matter be ubject to ebruary 2025. . SIr 
fixed for pre vailability of 2.06.2025 matter IS on I 

28.02.2026 ummoning evidence el ummoning evidence 
ouns s. ki 

n 30.10.2025 urther omplainant see 
ne last opportunity "hene~er djoumment. 
50 granted to the matter is 

omplainant side to listed for 
eek instructions if vidence, 

proposed witness at itnesses that 
erial no. 3 of list of ay be 

!witnesses would be xamined on 
produced before court. e same date 

re identified 
in advance 

~
nd they are 
ummoned 
ccordingiy. 

A~~itl~! ::~f~~j;Ci~! :.i:iSli2te!, 
'1j~nfq"'i I,::"\~.;g ~I 

~!!e-'>\tJffif1l? &"illct Calms, '#.W1'Htm· 



Short dates 
given and no 
unnecessary 
adjournments 
~re being 
~iven. 
Further all 
~fforts are 
~ade to 
~spose of 

:NRNo. ~emo of appearance ase 
)LCT12- 1md Rejoinder ~peditiously 
000150- ~pplication no. 3 filed land whenever 
2025& 223 of pn behalf of !possible date 

:::T Cases Crimin BNSS Further omplainant, taken on pf one week 
13/2025 al and U/S 

Sitting 
argume ecord. Arguments s given, IF'resh case has been receiv 

Compl 356 (1) 1 
MP 

19.05.25 - - nts on 2 - - - - - - - - 30.11.2025 ~dvanced and ~ubject to Iby way of assignment 
LIPlKA aint and applica concluded on IA no. 2, Iavailability of lIvIay 2025. 
MITRA Case) 356(2) tion. and IA no. 3. Matter r--ounsels. 

VS. BNS fixed for clarifications, Further, 
nRMALA 'f any/order on IA no. 3 !Whenever 
~ITHARA and on IA no. 2 on :matter is 

MAN 08.10.2025 ~sted for 
evidence, 
lWitnesses that 
lIDay be 
~xamined on 
~e same date 
!are identified 
n advance 

land they are 
~ummoned 

!accordingly . 

.. ':% 'c.. ,. ~~T.~ :"~.": ··;'l.;;:l l ~~"i· 
• .~ ; . "'1. ~. I f ' .:,· ..... 1 IloI!S'!Av~nut 5" .C: C"J" .• , .. ,,;,; M' ·· .. 

Page No. 12/18 



No. 
r12-
07-
i& 
ases 
)25 

AMA 

TE 
Crimin 

223(A)/ 
) 

al 
3(5) of 

Sitting Put up 
NAT BNS& 07 11.07.25 

(State MLA - - for 
08 - -

AH 126R.P. 
N@ 

Case) 
Act 

S. 

No. 
25 
S 
[IA 
iAR 

- - - - - - --

Page No. 13/18 

~hort dates 
~iven and no 
lunnecessary 
~djoumments 
~e being 

~ase disposed off as ~iven. 
Sine-Die on E;urther all ~ase disposed off as SiJ 
10.09.2025. efforts are pie on 10.09.2025 

made to 
dispose of 
ase 

expeditiously. 

.,-:,~;;r;-;~.t~~ '1 ;,jnl".r,j ~'0_ '"'" . '~'" :!tl!4Q',JII -c, 
Ad~ili:JlTEI C~ ' ~i JtJ ,cb: " "!J:s r ra:~'~l 
ffi.?,1P.F/ I~ ,'-Wi<j . ~H;;'",;jT . , , 

ROO9! AVI!nH~ ~:srri~: Couru.. i.'!!w Dellll 



CNRNo. 
)LCT12-
)000258-
2021 & 

CCCases 
No. 

05/2021 

DELID 
JAL 

BOARD 
AND 
ANR. 

Vs 
ADESH 
GUPTA 

PS 
DBG 

ROAD 

Crimin 
al 

(Comp 
laint 

Case) 

499,500 I IS'tti I I I IFurther IPC rlw 04 ~L~ 18.03.21 06.04.21 18.11.21 Pr?eee 
~WC ~~ 

09 .- 04 

Stayed by 
Hob'ble High 
Court of Delhi 

vide CRL. 
M.e. 

3185/2021 & 
CRL.M.A. 
19657/2021 

Page No. 14/18 

Yes 
vide order 

dated 
08.12.2021 

~
atter received by way Short dates 

of transfer . d 
ide order no. Cases gIven an no 

transfer/CBI/RADCI n?eeessary 
dJoumments . 

Gaz.!202517989- b . atter receIved by way 
80l0/D dt. 23.08.2025:e 

emg ansfer in the month 
S b · f' d f gIven. u J eet to atter was Ixe or F th II ugust 

vacation of 0909.2025. matter has ~r rt er a Stayed by Hon'ble Hi 
Stay °d s arte Court of Delhi vide CIl 

a e 0 
. f .C. 3185/2021 & CRL. 

High Court of Delhi as spose 0 . 19657/2021 
per order dt. 
102.09.2025 received 
!through e-mail. Put up 
for 28.01.2026. 

AdtlitlOflai Chl~f Jjjji .iai M~ ;lia:e·D1 

~~ hirn1.r '.t- <to ~ fRt 
RUIlS! AIlMiiJi: ll:strit: "ourts. !Jtw D~irll 

\ 



· 
CNRNo. 
)LCTl2-
00057-
2021 & 
:RCases 

No. 
37/2022 Crimin 

al 
CBI (Comp 01 

former 
28.02.20 

Further 

Vs laint 
MLA 09.06.22 - Procee 17 08 - - - -

dings 
I\RVIND Case) 
KHANN 

A 

PS 
CBI 

ACU-I 

Stayed by 
Hob'ble High Yes 
Court of Delhi vide order 

Subject to 
- vide CRL. dated vacation of 

M.C. 08.12.2021 Stay 

6614/2022 

Page No. 15118 

~hort dates 
~iven and no 
~nnecessary 

Matter received by 
jadjournments 
jare being lMatter received by way 

~ay of transfer . 
Vide order no. Cases ~iven. ~ansfer in the month 

!Further all lAugust transfer/CBIJRADC/ 
Gaz.l2025/7989-
80l0m dt. 23.08.2025 
~OH- 24.11.2025 

~fforts are ~tayed by Hob 'ble Hi 
~ade to k:ourt of Delhi vide Cil 
~spose of M.e. 6614/2022 
ase 

expeditiously. 

~irrrr;~~~ · 

jU ~ 'f':" ~J ;lrJ!e·Ol 
" ~ ::~~ tim ~~ . ~, <l .~ f;;;T:fr 
R~ A<:~~e gistric: COllit~, tltv; Deihl 



~NRNo. 

'LCT12-
)00217-
2019 & Argum 
:T Cases ents/su 

No. bmissi 
L6/2019 ons on 

B 

(Com 499/504 
former point 

RAJIV plaint I1500/34 04 
MLA 

21.01.19 02.02.19 - of 08 - 03 -
ABBAR Case) IPC framin 

Vs g of 
RVIND notice 
:EJRIW U/S 251 
u...AND CrPC 
DRS. 

Stayed by 
Hob'ble 

Supreme Court 
Yes 

Subject to 

- - - of India In the vacation of 
matter bearing Stay. 

SLPNO 
13279/2024 

Page No. 16/18 . 

~pplication IA no. 2 
for clarification of the 
prder dated 06.06.2025 
~llowed. As per order 
~t. 18.08.2025 of 
Ihon 'ble supreme court 
of India, interim order 
!continues. Put up on 
13.10.2025 for 
Jawaiting further orders 
pf the Han 'ble 
Supreme court of India. 

Short dates 
~iven and no 
unnecessary 
~djoumments 
are being ~atter received by way 
~iven. transfer in the Month 
further all August 
efforts are Stayed by Hob'ble SupreJ 
iJnade to \Court of India till furtl 
~spose of Jorders. 
case 
!expeditiously. 

Ad;;~1 C~ief Jud;Ciall,~agj!lla!e:~l 
~r::,;;n ~ (Jt:1<4.1: fr.n . . , 
~ A<:enllt ~1S:(ict r.~!J~s. I,'fNI f.k~til 



CNRNO'1 )LCTI2-
000215-

~hort dates 2019& 
Subject to given and no :TCases 

vacation of 
!\pplication IA no. 2 

unnecessary No. 
interim ;idjoumments 15/2019 
order in 

or clarification of the 
~re being lMatter received by way 

Stayed by 
SLP (CRL) 

order dated 
~iven. transfer in the month VIKAS (Com 

Former Further Hob'ble 
Yes No. 

~6.06.2025 aUowed. 
!Further all August SANKRI plaint 500IPC 01 05.03.19 01.05.19 - Procee 02 - 08 - - - - Supreme Court 

2413/2024 
!Put up on 16.10.2025 

!efforts are Stayed by Hob'ble Suprel rYAYAN Case) CM 
dings of India till Ifor awaiting further 

made to Court of India till furtl pending @VIKS further orders 
before the 

larders of the Hon'ble 
~spose of larders. ~ANDEY 

Hon'ble 
\supreme court of 

case Vs 
Supreme 

ndia. 
expeditiously. I\RVIND 

Court. KEJRIW 
AL 

rWfi~U~ 

.A.d~ : . f ila' C~.~~iciil M~i;tia:e ·Ol 

,<i.~P.¢. 

RilLISt A~'enl* slSlri,t cburts. ~ OElhi 
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CNRNO"I 
)LCTI2-
000252- I 
2025 & 

:::TCases 
No. 

18/2025 

smv 
(Com 

KUMAR 175 (3) Consid plaint 01 - 28.08.25 - - -)AXENA BNSS eration 
Vs 

Case) 

STATE 
OFNCT 

OF 
DELHI 

PS 
loP. 

8STATE 

Submitted Please 

Forwarded Please:-

-- - - - - - - -

Page No. 18/18 

[Matter was listed on 
P4/0S/2025 
~pplication for 
~mended memo or 
!parties and 
flPpointment letter of 
the counsel filed, taken 
on record. Complainant 

Fresh case received by w ~rected to supply copy -
~f assignment on 28.08.20 ~f complaint alongwith 

~e application and 
coloured copy of 
rhotos to sent to the 
pHO. 
!Put up for filing of 
eport and 
onsideration on 

pS.10.2025 

Prepared by :- (JAJ Ahlmad) 
in the court of Sh. Paras Dalal 

Ld. ACJM-OllRADC, ND 

=-:'';'':'''''';'''''''''l: -.: >:-". 1t.:t>:l (l:_,,'f: 1";"''''1: ..... : -il I~". ',: I ': ' '; 

_~Uf: ~l>tro!;t Oi,'1.:' :.~..;. ~.:. ; . 



.. 

To, 

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), 
Rouse Avenue District COUl1s, 
New Delhi. 

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref.: No. MP/MLAsIRACC/Gaz./2024/298D-307D dated 12.01.2024. 

Respected Ma'am, 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of 

SEPTEMBER, 2025. 

Yours faithfully, 

EHA M1ITAL) 
~ 

~, 

125 
.:u~ 

Additional Chi!!f Judicial fhgi5trate..(l3 

~~fMn'~.~~ 
ROU5e Avenue Olstr!et Court=. 'J~ ~ 



MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 
REPORT FOR THE MONTH OF SEPTEMBER, 2025 

1. Name of Presiding Officer: MS. NEHA MITTAL 
2. Designation: ACJM-03, RADC, NEW DELHI 
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session) 
4. Total number of cases pending on the first day of the month: - 20 

5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : 02 
CR Cases 09/2025 STATE VS SW A TI MALIW AL JAIHIND ACQUITTED on 03.09.2025 
CR Cases 03/2025 STATE VS MANJEET SINGH & Ors. ACQUITTED on 23.09.2025 

6. Number of cases pending on the last day of the month: - 19 

Sr. CNRNo. Nat Penal No. Wheth Date of Date of Date of Prescnt Details of State Details of Date since Whether 
No and Case ure statutes of er Institutio taking framing Stage Prosecution ment defence when there is 

Title - involve ace accuse n cogniza of witnesses of witnesses matter has any stay 
whe d use dis nee charge Wit Wit Wit aeeus Defenc Defe been posted of 
ther d sitting ed- for final proceed in ness nes ness e nee 
stat or wheth witnes witn arguments gs es ses es 

e former 
cite dro 

er ordered exa ses esses 
case MPI d mine recor cited by ppe exa , MLA d d ded mine superior 
com or not d court, if 
plai ? yes give 
nt details 

case 
or 

c10s 
ure 
rep 
ort. 

~ 

Wh Expect 
eth ed 
er date of 

any dispos 
inte alof 
rim case. 
ord 
ers 
are 
exis 
ting 
in 
the 
mat 
ters 

Short summary of Action Specific 
the work done in the Plan reasons, 
said case (s) during formulat if any 

the month ed and causing 
the steps delay in 
taken for disposal 
expeditio of the 

us said case 
disposal (5) 

of the 
said case 

(5) 



1 CRNO Stat 323/354 18 Sitting 29.09.14 16.07.16 17.07.18 Defene 45 13 32 Yes 30 25 No No No By On 03.09.2025 Short 30 
17/2019DL e 1354CI1 MLA e Septem dates will witnesse 
CT·12· Cas 53A114 evidene ber, DW-21 , 22, 23 and be given s have 
000141· e 7/149/4 e 2025 24 were examined and no been 
2019 FIR 5211861 and cross-examined UIU1ecess cited as 

NO 353/356 & discharged. ary defence 

STATEVs 76/2 1143/15 Witness mentioned in adjournm witness 
SOMNATH 014 2/506/5 Para 3F & 4 were ent shall out of 
BHARTI& 09/4271 summoned on filing be which 18 

ORS 3411342 of PF for 12.09.2025. granted. witnesse , 
134IPC Further s have. 

On 12.09.2025 all efforts been 
are made examine I 

DW-25 is examined, to dispose d. I 

cross examined and of case I 

discharged. Bailable expeditio 
I 

warrant were issued usly. I 

against Ins. Virender I 

Jain for Rs. 5000/- I 

with one surety was I 

issued through SHO 
for 26.09.2025. 

On 26.09.2025 
DW-26 is examined 
in chief, cross-
examined & 
discharged. DW 
Nizammudin be 
summoned through 
concerned SHO for 
NDOH on filing of 
PF. Put up for DE_on 
13.10.2025. 

~-

w 
( 



2 CRNO Stat 186/353 6 Former OB.04.16 30.0B.17 - Charge 20 - - - - - - No No Within The matter was not No There is 
4/2024 e /332114 MP one listed in Seutember adjoumm possibilit 

DLCT-12- Cas 7/149/3 year, if 2025. entshaIl y of the 
000085- e 4IPC the On the last date of be present 

2024 FIR parties hearing, it was granted in matter 
NO 

fail to submitted by Ld. the being 
57/2 

get the Counsel for accused aforesaid quashed 
STATEVS 013 No.1 that the cases as the 

FIR RITABRAT quashing petition has unless parties 
A quashe 

been filed before the under have 
BANERIEE din Hon 'ble High Court compellin settled 

&ORS pursua of Delhi and the g the case. 
nee of NOOH is 04.11.2025. circumsta 
their Accordingly, matter nces. The 
settle was adjoumed for court 
ment. 10.11.2025. shall fix 

short 
I 

dates in· 
the matter 
not more 

than a 
week. 
The 

witness 
having 
similar 
roles 

during 
investigat 

ion be 
called on 
the same 
day for 

examinati 
on in 

order to 
expedite 
the trial. 
As far as 

1- _ _ . - -

<' & 



possible, 
and 

appJicabl 
! 

e use 
Section 

294 
Cr.PC for 
admissio 

n of 
document 

s. 

3 CTNO Co 500IPC I Former 04.03.23 04.03.23 - Argum 2 - 4 - - - - Directions Yes -- The matter was not Short Directio 
03/2023 mp\ CM ents on have been listed in SeQtember dates will ns have 

DLCT-12- aint framing passed by 2025. be given been 
000039- Cas of the Vide order dated and no passed 

2023 e Notice Hon'ble 26.03.2025 passed by unnecess by the and 
High Hon 'ble High Court ary Hon'ble 

GAJENDE argume 
Court of of Delhi, interim adjoumm 

High 
RSINGH nts on 

Delhi to order of stay has been entshall 
Court of 

SEKHAWA applicat continued till next be 
ion U/S this Court granted. Delhi to 

TVS 
to date of hearing i.e. 

Further this ASHOK 91 06.\ 0.2025 in the 
CrPC adjourn 

High Court of Delhi. all efforts Court to GEHLOT 
the matter adjourn Accordingly, matter are made 
to a date was adjourned for to dispose the 
later than further proceedings to of case matter 
the date 17.10.2025. expeditio to a date 
fIxed by us\y .. later 
the than the 
Hon'ble date 
High fIxed by 
Court of the 
Delhi in Hon'ble 
CrIM.A High 
No Court of 
35172/202 Delhi in 
3 &Crl CrlM.A 
M.C.No No 

-

( (7 



9402/2023 35172/20 
23& 

Crl 
M.C.No 
9402/202 

3 

4 CRNO Stat 1431147 30 Former 21.07.22 19.10.22 -- Argum 41 - -- - - - - Yes, Yes Subject On 20.09.2025 Short 
12/2022 e 1149/18 MP ents on Proceedin to The present matter dates will Proceedi 

DLCT-12- Cas 61188/3 Charge gsStayed order has been stayed by be given ngs 
000073- e 32/353 Ifurther by of the Hon 'ble High and no Stayed 

2022 FIR IPC& proceed Hon'ble Hon'bi Court of Delhi and unnecess by 
NO 3PDPP ings 

High eHigh NDOH therein is ary Hon'ble 
STATEVs 2001 ACT 

Court in 
Court 20.01.2026. adjoumm 

High 22 of Copy of order dated entshall VASU Crl M.A Court in 
RUKHAR Delhi 10.09.2025 was be 

CrIM.A No where placed in the file. granted. &ORS 11549/202 the Matter stands Further No I 

3& matter adjourned to all efforts 11549/201 
23& I CrIM.C. is 31.01.2026 . are made 

No listed to dispose Crl 
3077/2023 for of case M.C.No 

03.04.2 expeditio 3077/202 
024. usly. 3 

5 CTNO Co 4991500 3 Sitting 07.08.18 13.09.18 18.11.20 Miscell 3 - 3 - - - - Yes, Yes Subject The matter was not Short Proceedi 
17/2019 mpl 1351PC MLA aneous Proceedin to the listed in Sentember dates will ngs 

DLCT-12- aint Appear gsStayed outcom 2025. be given Stayed 
000221- Cas ance by e of and no by 

2019 e 
Hon'ble Crl The present matter unnecess Hon'ble 
High MC has been stayed by ary High 

IMRAN Coudin 
NO Hon'ble High Court adjoumm 

Court in 
HUSSAIN 833/20 and NDOH is entshal1 

CrlMC CrIMC 
VS 21 02.12.2025 before the be 

No pendin granted. No 
VIJENDER 

833/2021 g in the 
Hon'ble High 

Further 833/2021 
GUPTA & Court of Delhi. The 

ORS Hon'bl matter is now listed al1 efforts 
eHigh /'""\ are made 



Court for 11.12.2025. to dispose 
of of case 
Delhi. expeditio 

usly. 

6 CTNO Co 4991500 3 Fonner 29.05.17 03.06.17 03.07.19 Miscell 3 - 3 Yes 5 5 22.12.20 Yes, Yes Subject On 20.09.2025 Short Proceedi 
13/2019 mpl /501150 MLA aneous Proceedin to The present matter dates will ngs 

DLCT·12· aint 2/34 Appear gsStayed outcom has been stayed by be given Stayed 
000211· Cas IPC ance by e of Hon'ble High Court and no by 

2019 e Hon'ble Cd of Delhi and NDOH unnecess Hon'ble 
High MCNo is 15.01.2026 before ary High 

SATYEND Court in 
1746/2 the Hon'ble High adjournm Court in 
023 Court of Delhi. Copy entshall ARJAIN CrIM.C. pendin of order dated be Crl 

Vs No gin the 15.09.2025 was granted. M.C.No 
MANllNDE 1746/2021 Hon'bl placed in the fIle. Further 1746/202 

RSINGH 
eHigh The matter is now all efforts 1 

SIRS A & 
Court listed for 23.01.2026. are made ORS 
of to dispose 
Delhi. of case 

expeditio 
usly. 

7 CTNO Co 403/406 7 Sitting 14.02.13 12.07.13 - PE 2 -- -- - - - - Yes, Yes Subject The matter was not Short Stayed 
18/2019 mpl 1420/12 MP Proceedin to the listed in Segtember dates will by 

DLCT·12· aint ObIPC gs Stayed outcom 2025. be given Hon'ble 
000225· Cas by eof and no High 

2019 e Hon'ble Cd The present matter unnecess Court in 

High MC has been stayed by ary CrlMC 
DR Court in 

No. the Hon'ble High adjournm 
No 

SUBRAMA 578/20 Court of Delhi and entshall 
578/2021 CrlMC be NlAM 21 NDOH therein is No pendin granted. SWAMY 08.10.2025. The 

578/2021 gin Further VsSONIA matter stands 
Hon'bl adjourned for all efforts 

GANDIll & 
eHigh are made 

Ors 18.10.2025. 
Court to dispose 
of of case , 



Delhi. expeditio 
usly. 

8 CRNO Stat 186/353 13 Sitting 13.08.18 18.09.18 - Charge 71 - - - - - - InW.P. Yes Subject On 26.09.2025 hort dates InW.P. 
2/2019 e /332/34 MLA (Crl)No to the will be (Crl) No 

DLCT-12- Cas 2/323/5 (Order 3559/2018 order TIle present matter given and 3559/201 
000017- e 04/506 011 , Hon'ble of has been stayed by no 8, 

2019 FIR (ii)1120 charge High Hon'bl the Hon'ble High unnecess Hon'ble NO 81109/1 already 
Court has eHigh Court of Delhi and ary High , 

STATE Vs 54/2 14/149/ passed) 
directed 

Court, NDOH therein is adjournm 
Court I 

AMANATU 018 34/36 
that the 

where 26.02.2026. The entshall 
IPC the matter stands be has I LLAH 

Trial directed KHAN & matter adjourned for granted. 
Court will is 07.03.2026. Further that the ORS 
refrain listed all efforts Trial 
from fo r are made Court 
Proceedin 22.05.2 to dispose will 
g further, 024. of case refrain 
after expeditio from 
passing usly. Proceedi 
Order on ng 
Charge. further, 
Next date after 
of hearing passing 
before Order 
Hon'ble on 
High Charge. 
Court of 
Delhi is 
11.03.202 
5 

-

w 



9 CT-23/2019 Co 499/500 I Sitting 03.11.18 21.01.19 - Argum 7 - -- - - - -- Yes, Yes Subject On 19.09.2025 Short Stayed 
DLCT-12- mpl IPC MP ents on Proceedin to the Present matter has dates will by 

000249- aint Notice gs Stayed outcom been stayed by be given Hon'ble 
2019 Cas U/S by the eofby Hon'ble Supreme and no Suprem 

e 251 Hon'ble the Court. The tentative unnecess e Court 
RAJIY CrPC 

Supreme Hon'bl date of hearing before ary 

BABBAR Court in 
e the Hon'ble Supreme adjournm 

Ys SHASHI Supre Court of India is entshall 
the matter 

THAROOR me 28.10.2025. Copy of be 
bearing Court order dt. 15.09.2025 granted. 
SLP in the has been placed in Further 
no.123601 matter file. Matter is all efforts 
2024 bearing adjourned for are made 

SLP 06.11.2025. to dispose 
no.123 of case 
60/202 expeditio 
4 usly: 

10 CT NO Co 499/500 I Sitting 15.03.19 15.03.19 -- Framin 1 -- I --- --- --- --- Yes, Yes Subject On 15.09.2025 Short Stayed 
10/2019 mpl IPC MP g of Proceedin to the dates will b I 

Y . 
DLCT-12- aint Notice gs Stayed outcom The matter has been be given Hon'ble 

000193- Cas U/S by e of stayed by the Hon' be and no High 
2019 e 251 Hon'ble Crl High Court of Delhi unnecess Court in . CrPC 

High MC vide order dated ary CrIMC 
SlDDHART Court in 

No. 08.09.2025 and adjournm 
No 

HASINGH 2595/2 NDOH before the entshall 
2595/201 CrlMC 019 be Vs PINAKI Hon'ble High Court 

No pend in is 22.01.2026, granted. 9 
MISHRA 2595/2019 gin accordingly matter is Further 

Hon'bl adjourned for all efforts 
eHigh 29.01.2026, awaiting are made 
Court for further order of to dispose 
of Hon'ble High Court of case 
Delhi. of Delhi. expeditio 

usly. 
_ L- _ -

fY 



II CTNO Co 499/500 I Sitting 17.12.18 15.01.19 - Framin 1 - -- - - - -- Yes, Yes Subject On 15.09.2025 Short Stayed 
1112019 mpl IPC MP gaf Proceedin to the dates wiII by 

DLCT-12- aint Notice gsStayed outcom Matter has been be given Hon'ble 
000195- Cas UIS by e of stayed by the and no High 

2019 e 251 Hon'ble Crl Hon 'ble High Court unnecess Court in 
SIDDHART CrPC 

High Me of Delhi vide order ary CrlMC 
HA SINGH Court in 

No. dated 14.05.2025 and adjournm 
No 

VsPINAKl CrlMC 
261712 NDOH before the entshal1 

26171201 019& Hon'ble High Court be MISHRA No 9&MA MA is 22.01.2026, granted. 
261712019 No accordingly matter is Further No 
&MANo 104701 adjourned for al1 efforts 10470/20 
10470/201 2019 29.01.2026, awaiting are made 19 
9 pend in for further order of to dispose 

gin Hon'ble High Court of case 
Hon'bl of Delhi. expeditio 
eHigh usly. 
Court 
of 
Delhi. 

12 CTNO Co 499/500 2 Former 06.06.19 06.06.19 01.08.19 CE 6 - -- - - - -- Yes, Yes Subject On 01.09.2025 Short Stayed 
44/2019DL mpJ IPC CM Proceedin to the dates will by 

CT-12- aint gsStayed outcom IA 01/2025 had been be given Hon'ble 
001167- Cas by e of filed on behalf of and no High 

2019 e 
Hon'ble Crl accused seeking unnecess Court in 
High MC clarification of order ary CrlMC 

VIJENDER Court in 
No. dated 06.06.2025. adjournm 

No 
GUPTA Vs CrlMC 

6508/2 TIle present entshall 
6508/201 

ARVIND 019 is application stood be 
No pendin disposed off as granted. 9 

I 
KEJRIWAL 6508/2019 
ANDANR gin withdrawn. Further 

I Hon'hl all efforts 
eHigh On 02.09.2025 are made I 

Court to dispose I 

of Interim order of stay of case I 

Delhi. of proceedings in this expeditio 
usly. 

I 

matter had been 
continued by the I 

Hon'ble High Court 

. / ~ 



of Delhi vide order 
dt. 25.08.2025 and 
NDOH therein is 
30.01.2026. Put up on 
09.02.2026 for 
awaiting further order 
of the Hon'ble High 
Court of Delhi. 

On 03.09.2025 

IA 0112025 had been 
filed on behalf of 
Accused Arvind 
Kejriwal for seeking 
pennission to travel 
abroad. The said 
application was 
disposed off on 

i 
03.09.2025. 

I 
Pemtission was given 

I 

to the Accused to 
depart from India. 

13 CTNO Co 4991 I fonner 13.12.21 15.12.21 -- Misc.! 6 - 5 - - - - The Yes Subject The matter was not Short There is 
25/2021 mpl 5001 MP Appear petition to the listed in Se(!tember dates will no stay 

DLCT·12· ain! 504 IPC ance regarding outcom 2025. be given on the 
000089· Cas quashing eof The matter has been and no proceedi 

2021 e (Order of Cd stayed by Hon 'ble unnecess ngs 
on summoni MC High Court of Delhi ary before 

AAM Summ ngorder 
No. &NDOHis adjoumm 

this 
AADMI oning 3467/2 26.11.2025. Matter ent shall 

passed by 022 was adjourned for be court, 
PARTYVS passed this court pendin granted. however 
VIJENDER on is pending 

further proceedings 
GUPTA gm on 05.U.2025 for Further , 

29.06.2 before the Hon'bl all efforts exempti 
awaiting further 022) Hon'ble eHigh orders of Hon'bIe are made on from 

High Court High Court of Delhi. to dispose appeara 
Court and of of case nee has 

Delhi. expeditio 
-

(Y 



as per the usly. been 
order granted 
dated to the 
05.09.202 accused 
2 of through 

I 
Hon'ble duly 
Delhi authoriz 
High ed 
Court, the counsel. 
Hon' ble Stayed 
Delhi by 
High Hon'ble 
Court has High 
adjourned Court of 
the matter Delhi in 
tor CrlMC 
08.02.202 No 
4 and the 3467/202 
interim 2. Only 
orders interim 

I qua the relief , 
that has 

I 
appearan 
ce of the been 
petitioner 

I 
granted 

I 
I have been to the 

continued accused 
till the is that 

I Hon'ble he shall 
I High be I 

Court of granted 
Delhi for exempti 
04.11.24. on from 

appeari 

I 

ng 
through 

I duly 

if 



- - -

authoriz 
ed 
counsel. 

14 CRJ16/20 Stat 210(1) 2 Sitting 07.12.24 17.10.23 03.05.25 Prosec 17 - - not - - - - - - On 09.09.2025 Short Sometim 
24 e 1223 MP ution dates will es 

CNRNO case Eviden PW-I was partly be given adjourn 
IPC 

DLCT12- ce examined and bound and no ments 

000371- down for NDOH. cr unnecess have to 

2024 Sonu was summoned ary be 

STATEVs and notice issued to adjournm granted 

Incharge, V-B for entshall under YOGEND 
NDOH. Put up on be ·compelli 

ER 
27.09.25. granted. ng 

CHAND 0 Further circumst 
LIA all efforts ances 

On 27.09.2025 are made due to 
to dispose non 

Adjournment was 
of case availabili 
expeditio ty of the 

sought by Proxy 
usly. counsels 

Counsel for accused. 
or the 

Matter is now listed 
accused 

for PE on)5.10.2025. 
persons. 
Filing of 
miscella 
neous 
applicati 
ons 

15 CT Co 156(3) 3 Former 20.12.19 Misc. - -- - - - - - - - 30-06- On 27.09.25 Short Sometim 
Cases/8/2 mpl Cr. P. C. CM appear 2026 Status report was dates will es 

025 aint ance filed by the IO and be given adjourn 

DLCT12- Cas some more time was and no ments 
e required to complete unnecess have to 

000071-
the investigation. Put ary be 

2025 up for filing of further adjournm granted 
- -

( w 



SHIV status report on entshall under 
KUMAR 29.10.2025. be compelli 
SAXENA granted. ng 
Vs Further circumst 

ARVIND all efforts ances 

KEJRIW are made due to 

ALAND to dispose non 

DRS. of case availabili 
expeditio ty of the 
usly. counsels, 

or the 
accused 
persons. I 

Filing of , 
miscella 

I 

neous 
applicati I 
ons 

16 CR Stat 186/35

1 

1 Sitting 23.12.14 06.04.17 27.05.25 P.E. 18 - 14 - - - - - - - On 11.09.2025. Short Sometim I 
Cases/5/2 e 3/3521 MLA dates will es 
025 Cas PW-13 is examined be given adjourn I 

427IP 
i DLCT12- e and cross and no ments 

000078- FIR C examination has been unnecess have to 

2025 
NO deferred subject to ary be 
123/ the cost of 5,0001-to adjournm granted STATEVs 201 be deposited in the entshall under PRADHU 2 court on the next be compelli 

MAN 
date. 10 Inspector Jag granted. ng 

RAJPUT 
Mohan, SI Suraj Further circumst 
Bhan, ASI Mahesh all efforts ances 
Chand and MHCM are made due to 
be summoned to dispose non 

I 
through concerned of case availabili 
SHOo Put up forPE expeditio ty of the 
on 17.09.2025. usly. counsels 

or the 

On 17.09.2025 accused 

PW-14 Retd. SI Suraj persons. 
Filing of - -

{B/ 



Bhan is examined, miscel1a 
cross-examined & neous 
discharged, PW's appJicati 
Insp. Jag Mohan, ASI ons 
Mahesh chand and 
MHCMwas 
summoned through 
concerned SHO , Put 
upforPE and 
payment of previous 
cost on 25.09.2025 • 

On 25.09.2025 
PW 13 Cross was 
examined and 

I 
discharged. An app. 
U/S 31! Cr.P.C.l348 I 

BNSS was filed on 
behalf of prosecution 
for summoning Dr. 
Nariender 
Tackchandani. The 
said application was 
disposed off as 
al1owed. 
Matter is now listed 
forPEon -
14.10.2025. 

17 CR Cri 288/30 02 Former (Original 29.04.20 - MisceU 10 - - - - - - - - 31.03.2 On 04.09.2025 Short Case has 
Cases/U/2 min 4A/34 MP date of 24 aneous 026 dates will been 
025 al institutio Argum Matter was listed for be given received 

IPC 
DLCT12- Stat n= ents/C! arguments on and no byway 

e 06/01/20 arificat application uls 274 unnecess of 
000135- Cas 24) (Date BNSS fIled on behalf ary transfer ion 2025 e on which of A-2 seeking adjoumm in 

case is discharge. entshall August 
STATEVs received! Part arguments on the be 2025 
AABID & Instituted granted. 

-

( 
(3/ 



ANR. in this application were Further 
court heard and matter was all efforts 

25/08/20 listed for remaining are made 
25) arguments on to dispose 

application u/s 274 of case 
BNSS on 24.09.2025 expeditio 
at 11 :30 A.M. usly. 

On 24.09.2025 
Case file was before 
Ld. Revisionist Court 
and Robkar was 
placed before the 
undersigned. 
Accordingly, matter 
was adjourned for 
remaining arguments 
on the application for 
10.11.2025. 

18 CR Cri 188/26 04 Sitting (Original 29.04.23 - Compli 31 - - - - - - - - 31.03.2 On 08.09.2025 Short Case has 
Cases/06/ min 9/147/ MP(On date of ance 026 dates will been 
2025 al e institutio on Adjournment sought be given received 
DLCT12- Stat 148/14 Accuse n behalf for accused persons and no byway 

e 9/427 d) 7/912022. of all for appearance, Put unnecess of 000080- Cas IPC& (Date on up for compliance uls ary transfer lO's/ 2025 e which 
Scruiti 207 Cr.P.C. on adjoumm in 3PDPP case is 17.09.2025. entshall August 

STATEVs Act& received! nyof 
be 2025 

VlKAS 3 institute docum 
On 17.09.2025 granted. 

TANWAR in this ents. 
Compliance u/s 207 Further 

&ORS. 
Pan de court all efforts Cr.P.C. was done. mic =25.08.2 Matter is listed for are made 
Act. 025) 

arguments on the to dispose 

point of charge on of case 

08.10.2025. expeditio 
usly. 

fY 
( 



19 CRNo. Stat 3 5 Former Date of 07/06/20 Mise.! 

17/2025 e DPDP MP regist. 22 Appear 

CNRNo. Cas 07-06- anee 
e ACT 2022 

- FIR- 001-
DLCT12- 61/2 11.09.20 

000272- 022 25(RBT) 

2025 
STATE 

VS 
VASU 
RUKHAR 
&ORS. 

I 

I 
I 

1 --

~. 
(AHLMAD) 

9 - - -

I 

<' 

On 11.09.2025 Short Case has' 
dates will been Fresh ease received 

by transfer order be given received I 

dated 10.09.2025 and no by way 
passed by Ld. unnecess of 
Officiating Principal ary transfer 
District & Session adjournm in 
Judge-cum-spcl entshall Septemb 
Judge (PC Act) CBI, be er2025 
RADC,ND. granted. 
Summons were Further 
issued to all the all efforts 
accused through SHO are made 
for 20.09.2025. to dispose 

of case 

On 20.09.2025 expeditio 

BfW was issued usly. 

against accuse Kamal 
Bugri through 
concerned SHO and 
also notice is issued 
to 10 for NDOH. Put 
up for 09.10.2025. 

us~venue Court Complex, Delhi 

~~.~-OJ 
Additional Chief Judicial Magistrate·03 
~~ f:Im~, ~f-r.:mir 

Rouse AV!!I1uc District Courts, New Delhi 

I 

I 

I 

I 

I 

I 

I 



y~A 
.. ~~ M ONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs & MLAs 

REPORT FOR THE MONTH OF SEPTEMBER 2025 ~"tf@:I' ~ C!1lSTfUCiiTft 04 
.:> 

1. Name of Presiding Officer : SH. VAIBHAV CHAURASIA 
2. Designation : ACJM-04 
3. Date since which posted in the Court : 26.10.2024 (Afternoon) 
4. Total number of cases pending on the first day of the month (as on 01.09.2025) 
5. Number of cases pending on the Last day of the month (as on 30.09.2025) 

S. CNRNo. Nnture - Penal No. Whether Date of 'Present Deta ils of Sta te Deta ils of 
No. and whethe r state statutes of accused institution stagc prosecution ment defence 

Case Ti tle cnsc, involved aeeu is sitting 
D:ltc of taking Dil toof w itnesses of witnesses complaint sed or cungnizancc rr;lOling aeeus 

case of closure for mer of Wit Wit 
ed-

report MPI charge Wit whet Defen Defe 

MLA lIes nes nes her ee nee 
ses ses ses rccor witne witn 
cite dro cxa ded sses esse 
d ppe min or cited s 

d ed not? exa 
min 
ed 

I. DLCT I2- Application Uls 175 of 7 Three 22.08.2024 NA NA Misc. NA NA NA NA NA NA 
000220-2024 for BNSS,2023 accused appeara 

registration of persons nce 
Misc. Crl. No. FIR are Ex-
53/24 MLAs 

and one 
Mohammad of the 
Illlls v. State accuscd 
& Ors. persons is 

a sitting 
MLA . 

2. DLCTl2- CT. CNO. Uls 276B 3 One of 14.02.201 9 28.02.201 9 -- Argume 3 - 03 Not -- --
001357-2019 53/201 9 R/w 278B the nts on wit Recor 

AND 278E accused charge nes ded 
I.T.O. OF THE IT persons is and ses 
VS. ACT,I961 a sitting "w"itin \Ver 
MIS. AI MS MP. g orders e 
SANYA of exa 
DEVELOPE Hon'ble min 
RS PVT. High cd 
LTD., Court in 
MALOOK of pre-
NAGAR DeihL char 
(DIRECTOR) ge 
& ROOP evid 
KISHORE enc 
MADAN e 

'---L- _ -

i -

: 20 cases 
: 22 cases 

Date Whethe Whether 
since r there any 
when is any interim 
matter stuyof orders arc 
has been procee existing in 
posted dings the 
for fi nnl ordere matters 
nrgul11 cn d by 
Is supcrio 

r court, 
if yes 
give 
details 

NA No No 

-- Yes Yes 

Vide Vide latest 
order order dated 
dated 04. 12.2024 
26.05.2 
022, the 
proceed 
ings 
before 
this 
COllrt 
were 
stayed 
by 
Hon'ble 
High 

( 

Additional Chief Judicial Magistrate.04 

. ~t 503 mmnrwr, 
~ Room No. 503 , Fi fth Floor 
~~.fm;rr~lqIM4,~~ 
Rouse Avenue District Courts, New Delhi 

Expected Short summary Action Plan Specific rensons, 
dnte of of the worl, done formu lated and if any causing 
disposal of in the case the steps taken delay in dispoS'l1 
case during the fo r expeditions of case 

month disposal of the 
elise 

Matter stayed On 02.09.2025 Appropriate steps Matter stayed by 
by Ld. proceedings have are being taken by Ld. Sessions 
Sessions been stayed by giving shortest Court, RACC. 
Court, RACC. Hon 'ble Sessions possible dates for 

Court tlJl 25.09.25 expeditions 
so matter re- disposal of the 
nqtify on case. 
06.10.2025. 

Depends upon On 10.09 .. 25, a Appropriate steps Stay of 
the order of copy of order will be taken for proceedings by 
Hon'ble High dated 03.09.2025 expeditious Hon'ble High 
COllrt of of Hon'ble High disposal of the Court of Delhi 
Delhi Court of Delhi case after 

was placed on vacation of 
record whereby interim order. 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing Le. 
16.02.2026. A3 
namely Sh. 
Roop Kishore 

_\ Madan reQuested 

\ 

~ M4 
~Ayen~J l)iitrlct Court 

, New alhl 

, 



Court for change of 
of surety, fresh Bail 
Delhi. Bond furnished 

same was ordered 
to be verified 
from the SHO 
Concerned and 
matter was re-
notify for 
16.10.2025 for the 
said purpose only. 

3. DLCT12- CT.C.NO. VIS 3 One of 14.02.2019 28.02.2019 _. Argume 3 .. 03 Not .. .. -- Yes Yes Depends upon On 10.09 .. 25, a Appropriate steps Stay of 
001361·2019 55/2019 276B1278B/2 the ntson wit Recor Vide the or~erof copy of order will be taken for proceedings by 
I.T.O. 78EOFIT accused charge nes ded order Vide latest Hon'ble High dated 03.09.2025 expeditious Hon'ble High 
VS. ACT,I961 persons is and ses dated order dated Court of of Hon'ble High disposal of the Court of Delhi 
MIS. AIMS a sitting awaitin wer 26.05.2 04.12.2024 Delhi Court of Delhi case after 

SANYA MP g orders e 022, the was placed on vacation of 
DEVELOPE of exa proceed record whereby interim order. 
RSPVT. Hon'ble min ings directions have 
LTD., High ed before been given for 
MALO OK Court in this continuation of 
NAGAR of pre· Court interim order till 
(DIRECTOR) Delhi. char were the next date of 
&ROOP ge stayed hearing i.e. 
KISHORE evid by 16.02.2026. A3 
MADAN enc Hon'ble namely Sh. 

e High Roop Kishore 
Court Madan requested 
of for change of 
Delhi. surety, fresh Bail 

Bond furnished 
same was ordered 
to be verified 
from the SHO 
Concerned and 
matter was re-
notify for 
16.10.2025 for the 
said purpose only. 

4. DLCT12· CT.C.NO. VIS 3 One of 14.02.2019 28.02.2019 - Argume 3 - 03 Not .. - .- Yes Yes Depends upon On 10.09 •• 25, a Appropriate steps Stay of 
001359·2019 54/2019 276B1278B12 the nts on wit Recor Vide the order of copy of order will be taken for proceedings by 
I.T.O. 78EOFIT accused charge nes ded order Vide latest Hon'ble High dated 03.09.2025 expeditious Hon'ble High 
VS. ACT,I961, persons is and ses dated order dated Court of of Hon'ble High disposal of the Court of Delhi 
MIS. AIMS FOR THE a sitting awaitin wer 26.05.2 04.12.2024 Delhi Court of Delhi case after 
SANYA FY 2014·15 MP gorders e 022, the was placed on vacation of 
DEVELOPE of exa proceed record whereby interim order. 
RSPVT. Hon'ble min ings directions have 
LTD., High ed before been given for 
MALOOK Court in this continuation of 
NAGAR of pre· Court interim order till 
(DIRECTOR) Delhi. char were the next date ~ 
&ROOP ge stayed hearing i .. 
KISHORE evid by 16.02.2026. A 

,. 



I . MADAN enc Hon'ble namely Sh. -, e High Roop Kishore 
Court Madan requested 
of for change of 
Delhi. surety, fresh Bail . 

Bond furnished 
same was ordered 
to. be verified 
from the SHO 
Concerned and 
matter was re-
notify for 
16.10.2025 for the 
sald . ..I!.urpose only. 

5. DLCTI2- CT. 56/2019 U/S 200 2 Sitting 19.04.2018 19.04.2018 15.04.2 Final 2 - 2 Recor - 02 01.06.202 Yes Yes Depends upon On 10.09 .. 25, a Appropriate steps Stay of 
001363-2019, Cr.P.C. Rlw MP. 019 argurne ded witn 2 the order of copy of order will be taken for proceedings by 
I.T.O. 276B1278B12 Ills and esse Vide Vide latest Hon'ble High dated 03.09.2025 expeditious Hon'ble High 
VS. 78EOFTHE awaitin s order order dated Court of of Hon'ble High disposal of the Court of Delhi 
MIS AIMS IT ACT, g orders were dated 04. 12.2024 Delhi Court of Delhi case after 
PROMOTER 1961 FOR of exa 31.05.2 was placed on vacation of 
SPVT.LTD., THEFY Hon'ble mine 022, the record whereby interim order. 
MALOOK 20 12-13 High d proceed directions have 
NAGAR Court ings been given for 

of Dellti before continuation of 
this interim order till 
Court the next date of 
were hearing i.e. 
stayed 16.02.2026. 
by Since, other three 
Hon'ble connected matters 
High are fixed for 
Court 16.10.2025 The 
of matter was re 
Delhi. notified on 

16.10.2025. 
6. DLCTI2- CT. C. NO. U/S. 6 Yes 22.07.2019 22.08.2019 -. Framin 7 -- 3 Not -- - --- Yes Yes Depends lipan On 15.09.2025, a Appropriate sleps Stay of 

001351-2019, 51/2019 499/500/34/3 gof wit Recor Vide the order of copy of order will be taken for proceedings by 
MANISH 51PC notice nes ded order Hon'ble High dated 09.09.2025 expeditious Hon'ble High 
SISODIA and ses dated Court of of Hon'ble High disposal of the Court of Delhi 
VS. awaitin wer 23. 11.2 Delhi Court of Delhi case after 
MANOJKR. g orders e 023, the was received vacation of 
TIWARI of exa proceed through counsel interim order. 
(MP), Hon'ble min ings whereby 
PARVESH High ed before directions have 
SAHIB Court in this been given for 
SINGH of Delhi pre- Court continuation of 
VERMA(MP) sum were interim order tlll 
,HAS RAJ rna stayed the next date of 
HANS(MP), nin by hearing i.e. 
HARISH g Hon'ble ·18.12.2025. 
KHURANA, evid High Accordingly, 
VIJENDER enc Court matter was re-
GUPTA(ML e. of notify for 
A), Delhi. 23.12.2025. 
MANJINDE 
RSINGH 

- ~ 
Rcmse Avenue ( "' New D 'ct COllrt 

s/lli "". 



SIRSA(MLA) 
7. DLCTl2- CT.C.NO. U/S.499/500 I Fonner 19.07.2019 02.08.2019 10.01. Post 2 - 2 Not - -- --- Yes 

001350-2019 50/2019 IPC MP 2020 notice wit Recor 
ZEE MEDIA complai nes ded Vide 
CORPORATI nant's ses order 
ON LTD, evidenc wer dated 
VS. e and e 07.01.2 
MS. MAHUA awaitin exa 021 nnd 
MOITRA g orders min 06.04.2 

of cd 021, 
I-Ion'ble in Ld. 
High pre- counsel 
COllrt sum for 
of Delhi rna respond 

nin cot was 
g bound 
evid by the 
ere stateme 
e nt given 

by him 
before 
I-Ion'ble 
I-ligh 
Court 
of Delhi 
that he 
would 
not get 
witness 
es 
exnmin 
cd 
before 
the 
Trial 
Court. 

8. DLCT 12 CT,C. No. Uls 499 rllV I Fonner 16.11.2021 01.12.2021 - Framin 4 - 4 Not - - - Yes 
000080-2021 2112021 section 500 MP gof wit Recor 
Tajimlcr Pul IPC l10ticea nes ded Vide 
Singh Baggn nd ses order 
VS awaitin wer dated 
Subramanian g orders e 04.04.2 
swnmy of exa 022, the 

I-Ion'ble min proceed 
High ed ings 
Court in before 
of Delhi pre- this 

sum Court 
mni were 
ng stayed 

evid by 
cne Hon'ble 
e High 

Court 
of 
Delhi. 

.. r ( 

Yes Depends upon 
the order of 

Vide order Hon'ble High 
dated Court of 

30.11.2023 Delhi 
ofHon'ble 
I-ligh COllrt 

of Delhi 
which 

records the 
undertnkin 
g given by 

Ld. 
cOllnsel for 
respondent 

that he 
would not 
examine 

any 
witness 

before this 
Court till 
next date. 

Yes Depends upon 
the order of 

Vide latest I-Ion'ble 1-1 igh 
order dated COllrtof 
21 .08.2024 Delhi 
ofHon'ble 
High Court 

of Delhi 

On 13.08.2025, a Appropriate steps Undertaking 
copy of order will be taken for given by Ld. 
dated 11.08.2025 expeditious Counsel for 
of Hon'ble High disposal of the complainant 
Court of Delhi case after before Hon'ble 
was received vacation of High Court of 
through proxy interim order. Delhi that he 
counsel as per would not 
next date of examine any 
hearing before the witness before the 
Hon ' ble high trial cOllrt. 
court is 
20.11.2025 
malter was re-
notify for 
25.11.2025. 

On 30.08.2025 Appropriate steps Stay of 
Counsel of both will be taken for proceedings by 
parties submitted expeditious I-Ion'ble High 
that the Hon 'ble disposal of the Court of Delhi 
High Court has case after 
re-notified matter vacation of 
for 05.12.2025 the interim order. 
reader of the court 
also verified the 
same from the 
official website 
of Han 'ble High 
Coun of delhi. 
Maner was reo 
notify for 
12.12.2025 

-

ct AtMM-34 ' 
~ Avenue District Court 

NewOeltli 

I 

I 



/ 

19. CNR No. Cr.C.No.13/22 186/353/34 12 One of 28.07.2022 01.08.2022 -- Scrutint 28 -- -- Not - - -- Yes Yes Depends upon On 21.05.2025 Appropriate steps Stay of 
- DLCT12- IPC accused yof Recor the order of bailable warrants will be taken for proceedings by 

000074-2022, persons is docume ded Vide Vide latest Hon'ble High issued against expeditious Hon'ble High 
State a sitting nts, order order dated Court of accused disposal of the Court of Delhi 
Vs. MLA argume dated 08.10.2024 DeUli Amanatullah khan case after 

.' Hidyatullah nt on 13.09.2 of Hon'ble for next date of vacation of 
& Ors the 022, High Court hearing. Ld. interim order. 

point of 19.10.2 of DeUli Counsel submits 
charge 022 and the next date 
and 04.09.2 before the 
awaitin 023, Hon'ble High 
g orders 19.03.2 Court is 
of 024 07.10.2025, 
Hon'ble Hon'ble further the order 
High High has not been 
Court Court placed on 
of Delhi of Delhi record.Ld. 

hns Counsel seeks 
given some time to file 

directio the order. Re-
ns for notify for 

stay of 30.05.2025 
Trial On 30.05.2025 
Court Accused 

proceed Amanatu1lah khan 
ings has appeared 

through VC. 
Since the accused 
has appeared, the 
bailable warrants 
stands canceled. 
Ld. Counsel 
submits that the 
next date before 
the hon'ble High 
Court is 
07.11.2025. Order 
of Hon'ble High 
Court has been 
placed on record. 
Re-notify for 
14.11.2025. 

10. DLCT12- ct. Cases:- Sec. 500 IPC 3 Former 19.05.2023 22.05.2023 06.12.2 Stateme 5 -- 05 Not - - - No No Depends lipan Vide order dated Shortest possible Stay of 
000078-2023, 0912023 MLA 023 nt of wit Recor the order of 15.09.2025, dates are given for proceedings by 
Manjll Singh accused nes ded Hon'ble High Hon'ble High expeditious Hon'ble High 
GK under ses Court of Court of Delhi has disposal of case. Court of Delhi 
Vs. section wer Delhi extended Interim 
Manjlnder 313 of e stay order till next 
Singh Sirsa Cr.P.C. exa date i.e. 

min 17.03.2026. 
ed, Accordingly, 

eros matter adjourned 
S for PEl further 

exa proceedings for 
min 24.03.2026. 
ed 

......... ~ 

A~'Ifv'i-Vi,~ 
( r;/~ AV~~ e Distiici C0 l111 

New Delhi 



and 
disc 
har 
'ed. 

II. DLCTI2- Cr. Cnse:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 43 04 6 Not -- - -- No No 
000093-2023, 06/2023 354,354D.35 the 024 (ad Recor 
State 4A,506(1 ), 10 accused mitt ded 
Vs. 9 oflPC persons is ed 
Brij Bhushan an Ex-MP wit 
& Anr. nes 

ess) 

12. DLCT12- Ct. Cnse No. Sec. 132 of 7 one of the 06.06.2023 11.08.2023 -- Argume 36 2 19 -- - -- --- No No 
000115-2023, 12/2023 The Custom (Om accused nts on 
DRI Act of persons is charge 
Vs. whic a Ex. 
Baba Leather h 02 MLA 
Impex Pvl. are 
Ltd. & Ors abat 

cd) 

r ( 

August, 2026 

October. 2025 

On 09.09.2025 Shortest possible On the request of 
both accused are date is given as the 
present in person. per the Victim/ Witness 
Witness PW-7 convenience of matter was 
partly cross - victims/prosecutio adjourned for 
examined and n witnesses as NDOH. 
matter was well as Ld . 
adjourned for PE Counsel for 
for 16.09.2025. accused persons. 
On 16.09.2025 Al 
present through 
VS and A2 was 
present in person. 
PW-7. Ms. P was 
cross examined 
and discharged . 
Witness Ms. I.P 
was orderetl to be 
summoned for 
23.09.2025. On 
23.09.2025 bath 
accused were 
present in person 
PW-B Ms. I.P was 
partly examined 
and further 
examination was 
deferred for 
10.10.2025. 
On 06.09.2025 A 7 Shortest possible Filing of 
Raj kumar Anand dates are given miscellaneous 
& A6 Suresh and appropriate application by the 
through VC. steps are being accused and 
Matter was taken for extensive 
adjourned for expeditious arguments 
20.09.2025 for disposal of case. addressed before 
argument on the court on the 
charge. due to one point of charge. 
order of this court 
on the point of 
charge was 
undertaken. On 
20.09.2025 bath 
accused were 
present tl,rough 
VC matter was 
listed for 
argument an 
charge part 
arguments heard 
and matter 

'~~ relisted 

\ 

~-.--. _.' 

R.Imse Avenue District Court 
New Oalhi 

\ 



I. .' 
. 

13. DLCTt2· Cr. CASE No. Sec. 125 OF 1471 MLA o I.t 1.2023 22.06.2024 .. _- Scrutin 14 .. -- --- -- -- --
000198-2023 14/2023 REPRESEN yof 
STATEvs TATION OF docume 
KAPIL PEOPLE nls, 
MISHRA ACT argume 
(RBTON nls. 
16.12.23) 

14. DLCT-12- Cl Case No. Sec. 12 of I Sitting 03 .06.2024 08.Q7.2024 - Appear - -- -- - - - --
000163/2024 1212024 the MLA ance of 

Protection of accllsed 
Womelll 

BHANVI from D.V. 
KUMARI Act, 2005 
SINGHVs. 
RAGHURAJ 
PRATAP 
SINGH 

*1 

I 
( 

No No October, 2025 

Yes Yes Depends upon 
Vide tile order of 
order Hon'ble High 
dated Court of 
11.09.2 Delhi 
024, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
COllrt 
of 
Delhi. 

27.09.2025 for 
further arguments 
on charge. On 
27.09.2025. On 
27.09.2025 
further argumenls 
have been heard 
on the aspect of 
charge for. Put up 
for further 
arguments on 
charge on 
08.10.2025. 
On 29.08.2025 an NA Numbers of 
exemption applications 1 
applicaton was Petitions filled on 
moved on behalf behalf of accused 
of accused and the party before 
case is adjourned Sessios court and 
for 27.10.2025 Hon'ble Delhi 
persuant to the High Court. 
order dt. 
28.08.2025 of the 
Hon'ble High 
Court of DelhI. 
On 28.08.2025 Appropriate steps Stay of 
both the Ld. will be taken fur proceedings by 
Counsels expeditious Hon'ble High 
submitted that disposal of the Court of Dell Ii 
vide order dl. case after 
18.08.2025 of vacation of 
Hon 'ble High 
Court of Delhi the 
interim order to 
be continued till 
12.02.2026. The 
matter was re 
notified on 
28.08.2025 for 
furnishing the 
copy of order of 
Hon'ble Delhi 
High Court. On 
28.08.2025 the 
matter was re 
notified on 
16.02.2026 
pursuant to the 
order dl. 
18.08.2025 of 
Hon'ble High 
Court of Delhi. 

Interim order. 

·dO' !t 
!=fmfSl8 Avenue District Court 

New Delhi 



15. DLCTl2- Ct. Case U/s 223 & 8 One of 
000268-2024 No.17/2024 175 of the 

BNSS, 2023 accllSed 
Gyanendra persons is 
Singh v. Ajay sitting 
Mahawar& MLA 
Ors. 

16. DLCTl2- Cr. CASE No. 419/420/4671 28 Fonner 
000088-2025 08/2025 468/471/120- (3 MP& 

B/341PC r/w abat MLA 
Case RBTon 3/415 ed& 
11.03.2025 Gambling 02 A-i9 

Act, 30 P.O) (Dharam 
STATEvs Arms Act, Pai 
Rosilnn Lal 66(D) IT Act, Yadav@ 
Verma & and 417 DP 
ORS. Name & Yadav) 
I'lRNO. Emblem Act. 
91212015 
PS: 
BHAJANPU 
RA 

27.09.2024 

18.11.2015 
(Actual) 

RBTon 
11 .03.2025 

NA 

-

~ --

NA 

-

Filing NA NA NA 
ofATR. 

Argume 77 -- --
nts on 
charge 

NA NA NA NA No No Depends lIpon 
the order of 
Hon'ble High 
Court of 
Delhi. 

Not - -- -- No No October, 
record 2025. 

ed 

On 17.09.2025 Appropriate steps Cr!. Revision 
matter was re are taken by 0612025 is 
notified for giving shortest pending before 
18.10.2025 in possible dates for Ld. Sessions 
afternoon session, expeditions Court. 
Since the matter is disposal of the 
pending in in Crl. case. 
Revision 0612025 
before Sessions 
Court and same is 
fixed for 
18.10.2025 in 
forenoon session .. 

On 08.09.2025 Apopriate steps Numbers of 
accused Godhan will be taken by accused are 
Singh Rana, ViJay giving shortest involved in this 
Kumar Sood, possible dates for matter. 
bhopal Singh, expeditions Proceedings VIS 
bunty @ Ani! disposal of the 84 BNSS is 
Kumar, Sourabh case. being initiated 
Sangal, Bharat against two 
Singh & D. P accused persons. 
Yadav were 
discharged. 
Accused 
Shehnawaz, Sunil 
Kumar, Hassan, 
Varun Verma, 
Shahrukh @ 
Rukhshad Alam, 
Shakil Ahmed, 
Mohd. Imtiaz, 
Sehbul & Md. 
Jamal were 
charged U/S 
420/120B rlw Sec 
34 of IPC; Section 
3/4/5 of DPG Act 
and SEC 66D of 
IT Act. Accused 
Yogeshwar Dayal 
Sharma was 
charged VIS 
419/4201120-B 
r/w 34 I PC Sec 
314/5 of DPG Act 
and Section 66D 
of IT Act. Order 
on charge was 
pronounced and 
matter was 
adjourned for 
framing of charge 
on 25.09.2025. 

On 25.09.20~~ 
charge w . I . 

r-.. \ . 

Rl)I,';§ft Avenue District Court 
New Delhi 



1 
< 

-

17. DLCT12- Cr.C No. U/s 188 IPC 01 Former 23.07.2025 -- -- Clarific 05 NA 00 -- -- -- -- -- -- February. 
000210-2025 16/2025 MLA ation 2026. 

(Aam 
Fresh FIR Admi 
Case Party) 
Registered on 
23.07.2025 

State Vs. 
Akhileshpnti 
Tripnthi 
FIR NO. 
53512020 
PS:Civil 
Lines 

-, 
, 

( 

framed against 
Accused 
Shehnawaz. Sunil 
Kumar. Hassan. 
Varun Verma. 
Shahrukh @ 
Rukhshad Alam. 
Shakil Ahmed. 
Mohd. Imtiaz. 
Sehbul & Md. 
Jamal were 
charged U/S 
420/1206 r/w Sec 
34 of IPC; Section 
3/4 of DPG Act 
and SEC 66D of 
IT Act. Accused 
Yogeshwar Dayal 
Sharma. Accused 
Yogeshwar Dayal 
Sharma was 
charged UlS 
419/420/120-B 
rlw 34 IPC Sec 
3/415 of DPG Act 
and Section 66D 
of IT Act. Matter 
was adjourned for 
14.11.2025 as the 
Ld. Sessions 
Court had fixed in 
Crl. Rev. - 39125 
of accused 
Yogeshwar Dayal 
Sharma for 
29.10.2025. 

On 01.09.2025 Appropriate streps 1'1 R was lodged in 
proposed accused are taken by the year 2020 and 
was present giving shortest chargesheet is 
alongwith couose. possible dates for duly signed in 
Arguments had expeditious 2022. However 
been heard on disposal of the dut to misconduct 
behalf of accused case. of the 10 the 
antI mater was chargesheet has 
adjourned for been filed in the 
arguments on court in 2025 
cognizance on which is beyound 
18.09.2025. On the period of 
18.09.2025 limitation. Notice 
proposed accused of the application 
was present in has been issued to 
person. Ld. APP the proposed 
submitted that he accused for the 
needs the aid of arguments 
the 10 to make regardiing 
submissions with condonation of 
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18. DLCTI2- Criminal 2211223 01 Former 27.06.2025 - - Put or 07 . - - - - - - - August. 2026 
000178-2025 (State case) (A)/I321285 MLA Conisid 
&CRCASES cfBNS emticn 
14/2025 on point 

of 
STATEVS, cogniza 
ALKA nee 
LAMBA 

FIR NO. 
80/24, PS 
PARLIAME 
NT STREET 

-

? ( 

respect to delay. 
cognizance. 
Notice to 10 was 
ordered to be 
issued for 
25.09.2025. On 
25.09.2025 
proposed accused 
was present 
through VC, 10 
ASI Vinod in 
person submission 
on the aspect of 
cognizance was 
heard on behalf of 
Ld. APP for the 
state. Matter was 
kept for order on 
cognization on 
08.10.2025. 
On 01.09.2025 Short dates given Fresh case hns 
summon to and no been received by 
accused received unnecessary way of trnnsfer 
back unexecuted adjournments are vide order no. 
and fresh being given. Cases 
summons was Further all efforts trnnsfcr/CBIIRA 
issued to accused are made to DC/Gnz./2025179 
through DCP dispose of case 89·801010 dt. 
concerned for expeditiously. 23.08.2025. 
12.09.2025. On 
12.09.2025 
summon to 
accused received 
back duly served. 
Ld. Counsel for 
the accused 
submitted that the 
accused would be 
appearing in 
person on 
24.09.2025 as 
accused is not in 
Delhi. Matter 
was adjourned for 
apperance of 
accused on 
24.09.2025. On 
24.09.2025 matter 
was listed for the 
appearance of the 
accused, furnishin 
g of Bail bonds 
and supply of 
chargesheet. An 
exemption 

\ applicaion has 
been filled on . 

~\-O I~~ 4 
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1 behalf of accused 
and fresh 
vakalarnama was 
also filled on . behalf of accused . 
Taking into 
consideration 
Including today 
accused Alka 
Lamba had not 
appear before the 
court nor 
furnished Bail 
Bond and there is 
no occasion for 
the supply of 
chargesheet 
therefore; court is 
constrain to 
undertake 
coersive measures 
against the 
accused to ensure 
her physical 
appearance. 
Exemption 
application stands 
dismissed and 
bailable warrant 
was issued against 
the accused 
through SHO 
Concerned for 
04.10.2025. 

19. DLCTI2- Criminal 186135313231 02 Sitting 24.12.2024 27.09.2025 - Matter - - - - - - - - August, 2026 On 11.09.2025 Short dates given Fresh case has 
000397-2024 (Slale case) 3411506134 MLA be fixed matter was listed and no been received by 
&CRCASES IPe for for consideration unnecessary way of transrer 
1812024 complia notice issued to adjournments are vide order no. 

ncel FSL. Rohini being given. Cuses 
STATE VS, further receved back duly Further all efforts Irnnsfer/CBIfRA 
HAJJ YUNUS cons ide served but none are made to DCIGaz./2025179 

ration had appeared on dispose of case 89-801 OlD dt. 
FIR NO. on point behalf of Director, expeditiously. 23.08.2025. 
348/24, PS of FSL. Roblni. 
DAYAL PUR cogniza Supplementary 

nee chargesheet was 
filed and taken on 
record. Matter 
was adjourned for 
20.09.2025 for 
consideration. On 
20.09.2025 the 
matter was 
relisted for 
27.09.2025 for 
consideration on 
the aspect of 

" ~ ~. ACM 
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10 DLCTl2- Criminal 498A IPC 01 Silting 27.09.2025 - - Malter 14 - - - - - - No No December 
000281-2025 (State case) MLA is fixed 2026 
& C r. Cases for 
No. 20/2025 cons ide 

ration 
STATE VS. 
KUNWAR 
RAGHURAJ 
PRATAP 
SINGH 

1 1 OLCTl2- Misc. 175 (3)of - Silting 16.09.2025 - - Matter - - - - - - - No No- .January 
000274-2025 Application BNSS is fixed 2026 
& Misc.Crl. (Criminal) for 
97/2025 further 

proceed 
BHANVI ings 
KUMARl 
SINGHVS. 
STATE 

FIR NO. 
13/2023 PS-
EOW 

,~ 

cognizance. On 
27.09.2025 
cognizance of 
offence was taken 
and summons was 
ordered to be 
issued to Accused. 
Matter was 
relisted for 
apperance of 
accused on 
09.1O.2025.ss 
On 27.09.2025 Short dates given fresh 
fresh chargesheet and no cbargesheet 
was received by unnecessary received by way 
way of adjourn ments are of assignment on 
assignment and being given. 27.09.2025. 
oruered It be Further all efforts 
checked and are made to 
registered. 10 dispose of case 
herein is directed expeditiously. 
file the pen-dlrive 
as well as 
transcript with 
respect of 
conversation 
between the 
complainant. 
accused. 
accused's mother 
and others. 
Malter is 
adjourned for 
14.10.2025 for 
consideration. 

On 16.09.2025 Short dates given fresh application 
fresh application and no reccived by way 
received for unnecessary of assignment on 
monitoring of adjournments are 12.09.2025. 
investigation. being given. 
Case was oruered Further all efforts 
to be checked and are made to 
registered and dispose of case 
further listed for expeditiously. 
23.09.2025 for 
consideration. On 
23.09.2025 
complainant in 
person alongwith 
counsel and status 
report was 
ordered to called 
from ACP. PS 
EOW for 
13.10.2025. \ 
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l22 DLCT12- Misc. 175(3) of - Sitting 26.09.2025 - - Matter - - - - - - -
000274-2025 Application BNSS. MLA is fixed 
& Misc.CrI. (Criminal) for 
25/2025 further 

proceed 
~ BHANVI ings. 

KUMARI 
SINGHVS. 
STATE 

FIR NO. 
18/2023 PS-
SAFDURJUN 
GENCLAVE 

23 DLCT12- Misc. - - Formal 17-09- - - - - - - - - - -
Application MLA 2025 000275- (Criminal) 

2025 & 
Misc. Crl 
No. 98/25 

STATE 
VS. 
RANBIR 
SINGH 
KHARAB 

24 DLCT12- Criminal 186/353/3421 02 01 Siting Initial date 10.01.2020 - Framin 15 - - - - - -
000279-2025 (State casc) 341PC MLAand of gof 
& CrCase o I former Institution charge 
No. 294/2020 MLA -

10.01.2020 
STATE vs. and Date 
SHOAIB of 
IQBAL Institution 

in the 
FIR NO. present 
18/17 court 
PS-DARYA 25.09.2025 
GANJ 

No No Disposed off 

- - Disposed off 

- - June 2026. 

On 12.09.2025 Short dates given fresh application 
fresh application and no received by way 
received by was unnecessary of assignment on 
of assignment. adjoumments are 12.09.2025. 
Status report was being given. 
ordered to be Further all efforts 
called from SHO are made to 
Concerned for dispose of case 
26.09.2025. On expeditiously. 
26.09.2025 HC 
Sanjeev Kumar 
on behalf of 10 
was appeared and 
il was submitted 
by the 10 that 
chargesheet has 
been filled at 
filing courter of 
RACC and in 
view of the 
submissions 
aplicatlon stands 
disposed off as 
infrustous. 
On 17-09-2025 Short dates given fresh application 
fresh enmal and no received by way 
application unnecessary of assignment on 
received by way adJoumments are 17.09.2025. 
of asSignment for being given. 
releasing of Further all efforts 
original RC. are made to 
Heard and dispose of case 
allowed and expeditiously. 
matter is disposed 
off. 

On 25.09.2025 Short da tes given fresh complaint 
the case was and no case has been 
received by way unnecessary received by way 
of transfer. Both adjournments are of transfer on 
accused persons being given. 25.09.2025. 
are present Further all efforts 
through VC. are made to 
Perusal of the dispose of case 
record shows that expeditiously. 
cognizance of the 
offence was 
already taken _I lIgainst Al & A2 . 

...; ~tMM~ 
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25. DLCT12- Criminal 175 (4)of 02 Sitting 29.08.2025 - - Misc. I - - - - - - - Disposed off 
000254-2025 (Complaint BNSS.2023 MP Appear 
& case) ance 
CTCase No. 
19/2025 

VIKAS 
TRIPATHI 
VS.SONIA 
GANDHI 

~. ( 
, ~ I 

~ 

The matter was 
adjourned for 
arguments on 
charge for 
04.10.2025. 

On 04.092025 Short dates given Fresh complaint 
amended memo and no case has been 
of parties was unnecessary received by way I 
filled on behlaf of adjournments are of assignment on 
the complainant being given. 29.08.2026. 
and same was Further all efforts 
taen on record. are made to 
Arguments have dispose of case 
been heard on expeditiously. 
behalf of the 
complainant. 
Certain queries 
was to be put up 
to the Ld. Sr. 
Counsel and 
matter was 
adjourned for 
consideration on 
10.09.2025. On 
10.09.2025 
certain queries 
had been sought 
from Ld. Sr. 
Counsel and the 
matter was listed 
for orders on 
11.09.2025. On 
11.09.2025 the 
matter was 
disposed off as 
dismissed in 
limine. 
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